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LOK SABHA

Thursday, February 22, 1968/Phalguna
3, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Shri Samanta.

SHRI BAL RAJ MADHOK: Sir, I
suggest that Question No. 227 may
alsp be taken up along with this.

MR, SPEAKER: All right.
Delhi Milk Scheme

*211. SHRI S. C. SAMANTA:
SHRI PREM CHAND VERMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that lack of
regular supply of milk of the re-
quisite standard by the Delhi Milk
Scheme and consequent rise ip the
price is due to mismanagement;

(b) whether it is alsg g fact that
suppliers of milk in villages are not
satisfied with the present set up of
management resulting in irregular
supplies of milk to the Delhi Milk
Scheme; and

(c) if so, the steps being taken by
Government to improve the adminis-
tration of the Delhi Milk Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-+
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

2558
(b) No, Sir.

(c) Does not arise.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-

MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes Sir.

(b) No Sir.
(c) Yes Sir.
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(d) Price was revised taking into
consideration all the aspects of the
case,

(e) Following are the main rea-
sons:

(i) Substantial increase in the
purchase price of milk.

(ii) All round jncrease in the cost
of stores including skimmed
milk powder.

(iii) Increaseq expenditure on ac-
count of wages, salaries,
dearness allowance ete.

SHRI S. C. SAMANTA: Is it not a
fact that most of the management
per 1 are non-technica] people
anq that they do not get on well with
the vendors?

SHRI ANNASAHIB SHINDE: It is
not true that most of the management
personne] are non-technical. In {act,
this question was thoroughly gone into
by a team of experts two years ago
and they had suggected that some
additiona] officers should pe posted
like Deputy Genera] Manager, Man-
ager (Quality Control), Manager
(Procurement), Manager (Processing),
Controller of Stores, Enquiry Officer,
Executive Engineer, Storeg Officer,
Co-operative Extension Officer and
Security Officer. With the appoint-
ment of competent officers in those
posts the DMS is completely equip-
ped with technical staff,

SHRI S. C. SAMANTA: May [ know
how many complaints are received by
either the Ministry or the DMS from
Members of Parliament and Govern-
ment officers about the supply of
milk?

SHRI ANNASAHIB SHINDE: I can
give a general fipure about the num-
ber of complaints. But I cannot give
the break-up between Members of
Parliament and others. On an
average, we receive about four com-
plaints 3 day and they mostly, relate
to delivery not being in time.
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w1 fedew & a1 & 9 &7 qw w0
g

SHRI ANNASAHIB SHINDE: Some
defects can always be poiated out and
there can always be scope for im-
provement. But the impression
should not go roung that the Delhi
Milk Scheme is no functioning satis-
factorily. In fact, as far as the ope-
rating costs of the Scheme are con-
cerned, the expert team which was
headed by Dr. Kurien with which the
General Manager of the Bombay
Milk Scheme was also associateg had
prescribed some normg which include
also the breakage, administrative
costs, etc. They said that, normally,
the costs of distribution, procurement,
administration, ete. should not be
beyond 21 p, a litre. The Delhi Milk
Scheme has been operating below that
level. This was the recommendation
in 1964-65. There has been some ad-
ditional expenditure as a result of
price rise thereafter. The main rea-
son why the Delhi Milk Scheme is
incurring losses is due to the fact
that the purchase price of milk is
very high ag compared top the prices
prevailing in the past years. Two
years back, the average procurement
price varied from Rs. 85 to Rs. 67 a
quintal. Now, the average procure-
ment price is about Rs. 90 a quintal.
If we add the cost of procurement,
distribution, etc.,, the average cost of
milk comes to Rs. 1.10 a litré while
we are selling at Rs. 1.04 a litre. As
compared to many other milk
schemes in other cities of the coum-
try, this is the cheapest milk avail-
able in the country. (Interruption) Let
me explain it. Whether you agree
with me or not is a different thing.
In Bombay, for instance, the milk
price is Rs. 1.70 g litre and, gimilarly,
in a number of other cities, the milk
price ig very high as compared to the
price at which the milk is sold in
Delhi.

shdwag i . #aft wAimT 7
et & JeF F A g9 Al
w1
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SHRI BAL RAJ MADHOK: The
answer that the hon. Minister has
just now given evades the rea] issue.
1 want o know whether it js g fact
that the Delhi Milk Scheme has not
been able to meet the demand of the
people for milk and that there are a
large number of applicants whose ap-
plications are just filed there, I want
to know their number and when they
will be supplied milk. Secondly, I
want to know whether it i3 g fact
that the main cause of mismanage-
ment and costly milk in Delhj ig that
all the private dairies have gone out
and there is, the monopoly of the
Delhi Milk Scheme. Wil] the Govern-
ment consider the opening of other
dairieg either in the cooperative sec-
tor or in the private sector in Delhi
So that there will be competion and
there will be cheaper milk available
in Delhi?

SHRI ANNASAHIE SHINDE: It is
true that the demand of milk is much
more than the supply, at present and, in
fact, there iz a waiting list of more
than 15,000 persoms. But the main
difficulty is this. The producers of
milk expect a higher price while in
the city there are many people with
low income who expect that the milk
should be available at a lower price.
Unless this conflict is resolved, I do
not think the supply position can be
improved. About the second part of
the question, many private dairieg are
operating in Delhi although the ex-
pert team had recommended that if
the Delhi Milk Scheme i3 ao function
effectively, at least new dairies should
not be allowed in the area of opera-
tion of the Delhi Milk Scheme. The
private dairies which are operating in
New Delhi are selling milk at 3 much
higher price than that of D.M.S.

SHRI BAL RAJ MADHOK: I was
talking about a big dairy of the type
of D.M.S. Let himy answer my ques-
tion. Sir. I was not talking about
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one-map of two-men dairies. I was
asking about opening a private dairy
on a large scale ag the D.M.S. dairy.

SHRI ANNASAHIB sHINDE: At
the moment there is no law to pre-
vent that. Any private person can
establish a dairy. We are trying to
consult the U.P. ang Haryana Gov-
ernments whether milk control orders
can be enforced, but that is a matter
under consideration. At the moment,
there is no law prohibiting any pri-
vate party establishing a diary.

SHRI DATTATRAYA KUNTE: Is jt
nol a fact that, though the Delhi Milk
Scheme may have technical staff noW,
they have no cattle of their own and
they purchase milk from the con-
tractors who also have no cattle of
their own? They are, therefore, de-
pending on contractors who are in-
tereted in making money and who
are not interested in the development
of cattle or of milk.

SHRI ANNASAHIB SHINDE: The
hon. Member is right. In fact, the ¢x-
pert team came to the conclusion that
as a resut of the middlemens, a sound
system of procurement was not being
built up, and that was why the ex-
pert team suggested that ceoperatives
of producers should be organized, but
there are g lot of difficulties in this,
though we would very much like to
encourge formation of co-operatives
of producers so that the middlemen
will not try to exploit the position.

it gur T : foelt 7 7@
# Taqwe s Thwae word & e
Srotwotta o urd F1E q@feq FYT AG
& sie i wron & F v g ¥ qw
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SHRI ANNASAHIB SHINDE: It is
true that the Delhi Milk Scheme is
facing competition as a result of a
number of milk product factories
which are already in existence—some
of them are expanding and new
units are also coming wup, That is
why, as I mentioned, the Government
of India is considering a proposal whe-
ther at least it should not be possible
to prevent new milik product factories
coming up in the Milk Scheme areas
round about Delhi, but it can only
be done in consultation with the
Delhi Administration, Haryana Gov-
ernment and U.P. Government. As far
as the proposal of the Government of
India is concerned, the Delhj Ad-
minitration and the Haryana Govern-
ment have concurred with that, but
we have not received the conmcurrence
from the U.P. Government gnd I think
it will take some time As soon &8

" their concurrence is received, this mat-

ter can be given further thought to.
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As regards the supply, the impres-
sion of the hon. Member is not cor-
rect and I would like to dispe] that,
because in the year 1965....

SHRI KEANWAR LAL GUPTA: I
gave him the figures for January
1887 and January 1968; I did not talk
about 1966.

SHRI ANNASAHIB SHINDE: As
far as the day-to-day supplies are
concerned, we were distributing
2,285,000 litres a day ; few months
earlier, and even now, the distribu-
tion level continues to bs 2,21,000
litres a day. So, there ig not much

i as far ag the distribution
leve} in concerned.

SHRI KEANWAR LAL GUPTA: Be-
tween 1987 and 1968,

SHRI ANNASAHIB SHINDE: Even
today’. the distribution level is
2,21,000 litres a day.

SHRI KANWAR LAL GUPTA: Let
us know about January 1967,

SHRI ANNASAHIB SHINDE: Even
teday, even in February, it continues
to be the same. But the procurement
has gone down and we are in a posi-
tion to maintain this leve] of milk
distribution by using skimmed milk
powder.

SHRI EANWAR LAL GUPTA:
What about the Jong-term scheme for
adequate supply? It i very import-
ant question.

SHRI ANNASAHIB SHINDE: sc
many questiong are asked at a time
that it naturally becomes difficult to
keep track of all of them,

I can only say that experts have
made suggestions for expanding the
Delhi Milk Scheme. As far as the
handling capacity is concerned, we
have already plans a foot to expand
the Delhi Milk Scheme. As regards
procurement, as I have already said,
unless the interests of consumers as
well as producers are reconciled" snd
reasonable price fixed for the pro-

PHALGUNA 3, 1883 (SAKA)
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ducer, it would not be possible for us
to get adequate supplies for Delhi Milk
Scheme and expand the scheme.

SHRI D. C. SHARMA: From the
reply the hon, Minister has given so
adequately, I find that procurement is
inadequate and distribution is faulty
and that they have no plans for the
future, In the light of this, is he
going to disband this milk supply
scheme 8o that we get milk from the
bazar ag we used to get before? If he
is not going to do that may I ask
him what he is going to do
ply milk to poor people, to

we try to help them But the milk
supply scheme is not able to give
milk t, these persons who are suffer-
ing from consumptive and other
diseases.

SHRI ANNASAHIB SHINDE: There
is np intention whatsoever to disband
the Delhi Milk Scheme. In fect, the
hon. Member himself recognised the
value of the scheme in Delhi whatever
be its inadequracy. It i3 so popular that
there is s0 much demand and thous-
ands of consumers are on the wait-
ing list, Purifiedq pasteuriseq milk
bottled under hygienic conditions are
supplied to consumers ag a result of
this scheme.

SHRI D. C. SHARMA: Is there any
priority for supply to those persons
who are suffering fromy consumption
and other wasting disemses?

MR. SPEAKER; Shri Kundu.

SHRI S, KUNDU: We have discus-
sed this s number of times. There are
two things which I want to bring to
the notice of the Minister, One is
that there are thousands of spurious
cards due to which there ig a shortage
of milk supply. I am tolg that some
people take 60-T0 bottles and some
Parliament Members are no exception.
I want to know what Government are
going to do about it
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SHRI HANUMANTHAIYA: Why
does he bring in Parliament Mem-
bers in this manner?

SHRI 5, KUNDU: What does he
mean? Are they coming from heaven?

SHRI HANUMANTHAIYA: May I
say this to the angry Member? It is
becoming a fashion to drag in MPs
into everything....

SHRI RANDHIR SINGH: We res-
pect the Opposition leaders. But 1
protest against this sort of remark.

SHRI §. KUNDU: I am not yield-
ing.

SHRI SURENDRANATH DWI-
VEDY: There is nothing to object.

SHRI HANUMANTHAIYA: This
cheap fling does not redomnd to any-
one's credit. (Interruptions).

MR. SPEAKER: May I request all
hon. Members who are standing, in-
cluding Shri S8heo Narain to sit
down? Let Shri Kundu proceed with
the question.

SHRI HANUMANTHAIYA: On a
point of order,

MR, SPEAKER: After Shri Kunduv
has asked his question.

SHRI S. KUNDU: I want to know
what steps the Minister has taken to
stop this circulation of spurious
cards. Secondly, there are about 1500
students employed on a part-time
basig in this. They are arbitrarily
dismigsed, harassed, and subjected to
bad behaviour. Of late the officers
have taken to dubious methods
so that less number of students
are employed in the Delhi Milk
Scheme. I personally know that very
good students were employed.

MR. SPEAKER: You are expected
to ask a question now. You are edu-
cating the Minister.

AN HON, MEMBER: It is necessary.

SHRI S. KUNDU: I want to know
why these things have been done and
whether the Minister is prepared to
pull up the administration to cure
it of these things.
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MR. SPEAKER: Yes, he is cer-
tainly prepared.

SHRI ANNASAHIB SHINDE: As
far as the first part of the hon, Mem-
ber’s question is concerned, there are
certain spurious cardholderg in the
sense that when some citizens leave
Delhi, instead of surrendering their
tokeng to the Delhi Milk Scheme,
transfer them to certain private indi-
viduals and there js some misuse of
these tokens to a certain extent But
we have put up a detection squad and
have succeeded in recovering s num-
ber of such cards which are being
misused.

In regard to the dismissal of some
depot managers etc., a number of
malpractices were being indulged in
by depot managers. Bottle seals
were tampered with; milk wag adul-
terated. During the last one year we
have dismissed, ag a result of such
changes about 100 depot managers and
I think we have to continue to take
strict actlon agminst persons who in-
dulge in indiscipline and malpractices.

SHRI HANUMANTHAIYA: Sir,
my appeal to you is this, We are all
interested in upholding the dignity
and decorum of Pariament. I am not
one of those who are interested in
decrying Parliament or its Members. .
(Interruption).

MR. SPEAKER: He will come to
the question now. After all, every-
body has got some preface or the
other, not only he, Why take objec-
tion only to Shri Hanumanthiya? Let
him ask the guestion now.

SHRI HANUMANTHAIYA: The
hon. Member, against the provisions
of the Rules, has made an allegation
against Members of this House. It is
a matter of privilege. If he has g?t
any Member particularly in view, it is
open to him to mention his name and
the facts of the case to you or to the
Minister concerned. We shall certainly
investigate it, But for him to make
a general allegation agalnst Mem
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bere of Parliament that they are do-
ing like this will be playing to the
gallery and it is a dishonest approach
to the problem. (Interruption).

SHRI HEM BARUA: When Shri
Kundu said that, he useq the words
“some Members of Parliament” and
Shri Hanumanthaiya has taken all
Members of Parliament into his am-
bit.

SHRI HANUMANTHAIYA: Let him
produce the names. I will ask him
to produce the names.

SHRI HEM BARUA: Shri Kundu
is not 5 policeman. When I raised on
the floor of the House the matter of
certain Members of Parliament sub-
letting their flats, I was not asked to
produce evidence and I said that I was
not going to produce evidence because
I was not a policeman. It ig the busi-
ness of the Government to find it out.

SHRI M. L. SONDHI: Regarding
the Delhi Milk Scheme, the hon.
Minister referred to the Kurien Com-
mittee Report but I am afraid, in
mentioning whatever he dig about the
Delhj Milk Scheme, he seems to have
either forgotten the Kurien Commit-
tee Report or seems tp tear it to
pieces. The Kurien Committee Re-
port said that there would be a 10
per cent decrease in winter prices
but this time there wag a 30 per cent
increase in the winter prices, The
Kurien Committee wanted four dair-
ies tp be set up around this area—
they called them the balancing dairy
factories—but nothing of the sort was
gset up. The question that I would
like to ask is that since it wag the
very basis of the Kurien Committee
Report that the area around Delhi
should be developed for Delhi like in
Anand, raising the milk prices is cal-
culateq to destroy the very basis of
the Kurien Committee Report and,
therefore, In the opinjon of the peo-
ple of Delhl it is no longer the Delhi
Milk Scheme but the Delhi Milk
Scandal A

SHRI ANNASAHIB SHINDE rose—

1889 (SAKA) Oral Answers 2570
THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN

RAM): What ig there to answer?

' Parliamentary Privileges

*213. SHRI B. K. DASCHOW-
DHURY: Will the Minister of PAR-
LIAMENTARY AFFATRS be pleased
to state:

(a) whether Government propose to
appoint a Parliamentary Committee
for codification of the Parliamentary
Privileges; and

(b) if not, the reasons threfor?

THE MINISTER OF PARLJA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (DR. RAM SUBHAG
SINGH): (a) and (b). No; Sir. How-
ever, the whole matter is being consi-
dered in consultation with (i) Press,
(ii) Presiding Officers in Parliament,
and (iii) the leaders of various poli-
tical parties/groups in Parliament.

SHRI B. K. DASCHOWDHURY:
These parliamentary privileges do not
come from any exalted position of
the legislatures or Parliament or
their members, but these rights are
absolutely necessary for the proper
and effective functioning of a legis-
lative body., So, in view of that we
find that Government has not taken
any decision yet to codify the par-
liamentary privileges, though we find
often-times there is contradiction,
there is conflict, between the parlia-
mentary privileges ang the rights of
the members.

We have had the sad experience of
the UP. Vidhan Sabha in Keshav
Singh’s case when the legislature ran
after the High Court and the High
Court ran after the legislature. So,
I would request the hon. Minister to
take effective steps for codification of
these parliamentary privileges as
early ag possible because....

MR. SPEAKER: He need not give
reasons. Let him put the guesuon.
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SHRI B. K. DASCHOWDHURY:
In the absence of codification we find
some outsiderg characterised an hon.
member of this House as a liar and
he raised a privilege motion, but that
motion was lost.

MR. SPEAKER: I will have to go
to the next question.

SHRI B. K. DASCHOWDHURY:
These parliamentary privileges or
any privileges of the House regarding
Members of Parliament and the le-
gislature are being outraged by the
majority of the Treasury Benches.

MR. SPEAKER: Will he kindly sit
down?

SHRI B. K DASCHOWDHURY:
1 would like to know by what time
the hon. Minister will codify these
parliamentary privileges.

DR. RAM SUBHAG SINGH: I hope
the hon. member was here in the
House when the Deputy Prime Minis-
ter spoke on the 15th of this month,
and saig that codification should be
done, but as you are aware, there was
a semingr organised by the Institute
of Constitutiona] anq Parliamentary
Studies, and various dignitaries, in-
cluding yourself were invited, and
the opimions expressed by them were
divergent in nature and no consensus
ecould be arrived at. Anyway, we are
considering the entire matter, nad if
pecesgary it will be referred to the
Privilegus Commitiee.
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wagafa 78 ¢ 1 & woaw Ry ¥ am
FEAT [ FA I FT w0 ey, Aaw
& T 371 ae fear s

it frr v ¢ aEr oifeEde S
T fafret aa o=t & arfeamied
g F fafaed, s st nimed
faezn & uwamed 1 oF Fiwlq qo
FT W AT FY GAWAT F QF FHE
AT sygware q fawre s ?

wo g ey : @g T weer

g

% WA JTE : ST fg aroaer
& A w1 3T Ag) far mar g

% ANAE 996 : 9g  STwaTa
g

SHRI HEM BARUA: Since the
parliamentary privileges exist and
we have been so long functioning
within the framework of those pri-
vileges, what purpose does the Minis-

DR. RAM SUBHAG SINGH: The
privileges already exist, it is true,
but they exist in terms of the prl-
vileges that were there, when the
Constitution came into being, of the
House of Commons. So, there are
two opinions that by codification, as
you sald at that seminar, precision
may be gained at the sacrifice of the
substance of power, butthere are opi-
nions alsy in favour of codification,
and all these thinge are poing to be

“ examined, and examined under the

auspices of the Speaker.
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SHRI SWELL: In view of what
happened in the West Bengal Assem-
bly when the Speaker adjourned the
House sine die without taking the
pleasure of the House or the wishes
of the members, does the Minister
think that the codification of the
privileges of Parliament or the legis-
lature—in this case Parliament is
alsg a legislature—and of the mem-
bers of the House has become urgent?

DR. RAM SUBHAG SINGH: Actu-
ally, I referred to what the Deputy
Prime Minister saig on the 15th of
this month.

SHRI SWELL: I am asking whether
in view of the recent developments
the Minister considers that the codi-
fication of the members’ privileges is
urgent.

DR. RAM SUBHAG SINGH: That
was what I meant to say.

SHRI LILADHAR KOTOKI: We
base our privileges on the practices in
the House of Commons and it May's
Parliamentary Practice. There are
cases here which are not covered by
the instances given on May's Parlia-
mentary Practice. If that is so, how is
it that the Government have not yet
made up their mind to take the
necessary steps in order to codify
privilepes of this Parliament and also
of the other legislatures?

DR. RAM SUBHAG SINGH: The
whole question covers various points.
Uoder a written constitution there
could be different types of practices.
The moment we codify them, it may
be that some of the privileges might
also be curtailed. When you do not
codify them, you can go on expand-
lﬂstheznwcord.tngtomamre-

SHRI JYOTIRMOY BASU: Are the
Govmunentinaposiﬁontotell the
thenlaﬁmbetwueu
and the civl] servants?
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DR. RAM SUBHAG SINGH: How
does that questionarise? This is a
specific question.

SHRI K. M. KOUSHIK: Some of
our laws are almost dead latters; no
action is being taken agamist people
who violate them. In view of this,
is it pecessary to codify the law of
privileges and circumscribe ourselves
insteag of leaving it to the develop-
ment of healthy conventions?

DR. RAM SUBHAG SINGH: I said
in my original reply that it was being
considered.

sSiqgea aE : & qg A=A
Tgm f& 21 FawT, Tww W fawe
gfeeg & oF aaew ¥ agl & v o
Fff Taw F &) 9 weww $1 @€ @
qeT, Gt amal & foau off 9w & (T
foFary s ?

st g fomlt : oAy AR, W
¥ o AT S2T § 99 9T W7 Gfqm o
g 105(3) & 9@ w1 OvET A g¥
g arfg | 59 oAU # & nar
2

“In other respects, the powers,
privileges and immunities of each
House of Parliament, and of the
members end the committees of
each House, shall be such as may
from time to time be defined by
Parliamenf by law, and, until so
defined shall be those of the House
of Commons of the Parliament of
the United Kingdom,....”
at gt wfae € F w1 Y a7 gy
dfgaramy Fram s af & vy Tw
i TmtTgmedsrsw
a3 § ow St gon & o afs o e
et 8, dfiar a2 @ e g
SY affardt Arfor A & wfawre
£ 37 ¥ o 5 faomfewrd § w2t
THTT AT & TqH AT Tww 2 w7
it 12 & wfesr @ gafed
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W A8 9% F¢ @ g7 A
EE g wE T e ) e
wAT AgiEm § T 919 g7 W = fwar
2 {5 FT & srerran oF w47 afaly wm
1 wewmar ¥ I AT a7 T5 ACA-
frdam fom %1 g7 & 90 =0 & &1
T ¥ a1 F1E amigeis fagia g,
AL §H avg w1 w9 afnfy &7 gam
H.AT & T 5/ F1 9g qAT !

To T g g : 77 7O a0
TR HEATE ST araddr S @ 9v
AT IR A A Far O weresesrs of
F Arar & &Y IW F TATH T AN B
@ & for farc &

SHRI AMRIT NAHATA: We are
already suffering from over-legisla-
tion and their non-implementation, In
the light of this, may I know whether
the Minister appreciates the establish-
ment of healthier conventions rather
than codification of matters like
privileges?

DR. RAM SUBHAG SINGH: There
is a powerful opinion about that also.

SHRI EK. NAYANAR: When Presi-
dent’s rule is introduced in a State,

article 356 (1)(b), says:

“‘declare that the powers of the
Legislature of the State shall be
exercisable by or under the autho-
rity of Parliament”.

According to today's newspaper re-
ports, after President’s rule has been
introduced in West Bengal, a minister
who lost his job entered into the
office and performed his duty. That
photp was alsp taken. May I know
whether this matter will come under
the privileges of Parliament because
under the Constitution, the powers of
the Legislature of the State shall be
exercisable by or under the authority
of Parliament ?

MR SPEAKER: How do you expect
that to be taken up here? No
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st s fog ¢ Fa1 WAL Wi i
afa¥s F1 ga@ TG AT E IAE
q19 =19 W 9EE § 39 F Fat F1 AT
e feadt f& 59 & w0 adw
I Fq1 FIAT 9fgw 7

¥t Tm gwa fag ¢ g W femmT
atfge | 5@ § ¥ wEwe g AwaT
g7
SHRI LOBO PRABHU: In view of
the lack of decorum and disorder in
this House and in the legislatures,
may I kmow whether along with the
privileges of members , Government
will also undertake to codify the du-
ties of the Members?

DR RAM SUBHAG SINGH: That
is also understood.

SHRI NARENDRA SINGH MAHI-
DA: Before considering this matter,
will the Minister kindly get infor-
mation about the rights and privileges
of Members of Parliaments of other
countries in the world?

DR. RAM SUBHAG SINGH: We
are examining that.

+
Migrants from East Pakistan
*214. SHRI ONKAR LAL BERWA:
SHRI T. D. RAMABADRAN:
SHRI ANBUCHEZHIAN:
SHRI YASHPAL SINGH:
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state:

(a) whether it is 5 fact that Gow-
ernment propose to get up new houses
and alsp to expand the present houses
for rehabilitating the persons belong-
ing to the permanent liability category
among the new migrants from East
Pakistan;

(b) if so, the total number of such
persons;

{c) whether their number is
creasing every year; and

(d) the States where these houses
will be set up?

in-
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) It is
proposed to utilize the vacancies al-
ready existing in the Homes set up
earlier and to set up new Homes in
different States for accommodating
new migrant permanent liability fami-
les from. East Pakistam.

(b) and (c). At present there are
4,433 families of the permanent lia-
bility category, comprising 15,379
persons, in different camps. Their
number is increasing every year om
account of continuing influx,

(d) It is proposed to set up two
Homeg in Assam, two in Uttar Pra-
desh, one each in Tripura, Orissa,
Maharashtra and Madhya Pradesh.

=t iwTT oo < : & 9g ST
argat g 5 = ooeee # aer
agHe ¥ waAE & Fmfeat F fag,
o aiffem & wd gu freafadt &
oy nF FTAMT 39S, I8 ¥ 5 o1 %
SIeTAT £1 AT, I F ATE |67 &1 T,
ag FEaEe g1 af A7 39 F AL H a9
FTT 37 FTTATE 7 Gy &7 #4T A0%
T FIAFT TAT AT Y E AR q@ A
27 fawta mfawrir @r v 39 ¥ 9w
FEF A0 TR A A ol a2 ?
gfg gi, a7 ¥ar 7
SHRI D. R. CHAVAN: All the ex-
isting homes are under the adminis-
trative control of the Social Security
Department. As I said, the permanent
liability category families are to be
accommodated in the existing homes
and it is also proposed to set up new
homes, As I said, the homes are un-
der the administrative control of the
Secial Security Department and if the
hon. member addresses his question

to that Department, he may get the
answer, :

st ster A dr:  FET A
wdt wgw 7 37 for f aarr w0
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argg g f& qAE), 9 w1 &
W@, §1 & °m, gEer  faenar
grate fewmr v &t & 0 @
Toa aamr 2, gEet g fewerd
gt fawm 9w &, wic w@ fag &
AT At § fr o arfeear & @
forhasit ToEaH § WY, 99 §F I
& oy gl =t o gra< WAl &1, 91 59
g ag F 9 w6 § 0w geme 3N
¥ o v fean man, § ¥ #gf @y
T ? AT AT RS AT FE 7

ot W g ;A g A T
&, woreT Har &

it ST aTe a2 T Hwdr
&1, FaT W g 9T A e ag o=
Fgl = 74T AT 3T Fgh aw !

SHRI D. R. CHAVAN: Sir, I have no
answer to give.

SHRIMATI JYOTSNA CHANDA:
May I know from the hon Minister
whether the Central Government has
requeésted the Assam Government to
appoint Registration Officers to ex-
pedite matters so that the migrants
toming after 1964 will be registered;
if so, how many of them have al-
ready been registered and whether
any scheme has been gponsored by the
Government to rehabilitate them
either in Assam or elsewhere ?

SHRI D. R. CHAVAN: All the
families of the permanent liability
category have been registered and
accounted for. The total number of
families, I may mention for the in-
formation of the hon. Member, in
Assam is 1474. We are proposing, as
I mentioned earlier, to construct some
new homes where the remaining
families could be accommodated,

DR. RANEN SEN: Is it kmown to
the Minister that for some time past
in the last few years, PL camps every-
where, in West Bengal, in Assam and
alsp outside Assam, have been in a
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tottering condition so much so the
permanent liability category people
are in & very miserable state of
affairs? Recently the Review Com-
mittee headed by Shri N. C. Chat-
terjee, M. P., set up by the Govern-
ment of India has recommended ade-
quate protection to the permanent
liability category of people and also
to make suitable arrangements for
theny, If that is so, if such g report
is in the hands of the Government,
may I know what step has been taken
in the meantime by the Government
to see that the PL camps are properly
re-constructed and the people are
given proper facilities there?

SHRI D. R. CHAVAN: Just now I
mentioned that the existing permanent
liability category homes are under
the administrative control of the
Social Security Department. As re-
gardg families of permanent liability
category that are there in the camps,
to provide accommodation for them
‘we gre proposing to construct g num-
ber of new homes. In those homesf
these persons would be accommodat-
ed, they would be looked after for
a year or two by the Rehabilitation
Department and after that these
families would be handed over to the
Socia] Security Department t; be
looked after by them.

ofy darem ¥wQt : & ST A TEar

£ f off wifirear & oY oreomd wfege
Fod, AR w9 F = Amwaty
gt Y7, W IT AW AT SrE
T wrdk g wrEr § frad 9w
il wY moatr agmar s fy mE & Iy
qW WE §7d ® far swg e § 7
SHRI D. R. CHAVAN: That js an

entirely different question. This is

about the permanent liebility cate-
gory of migrants.

=t g w7 vy o gwEe &
o o faw amw fear &, fomd Tt
QY v s o of i foe wrcon et
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F qamaT 1T § K7 e gu 97 9T
S 1€ ¢, 78 99 ¥ IgA T 04w
§ st wvgan g e S weoondf gt
¥ o1 &, Y Ao A gl agt W
BT FT A § A formet o 5179 qwry
AT & T IAY A AT FHTET T,
Foraet oot =T 3w a9 AR I
T &t JrEer gur et quir s
T [GHT 5T 7

SHRI D. R. CHAVAN: 1 am sur-
prised by the question: The Bill wes
recently passed—the Displaceg per-
sons (Compensation and Rehabilita-
tion) (Amendment) Bill. The pur-
pose of that Bill was different. The
question of recovering any amount
from those permanent liability camp
families does not arise at all.

SHRI G. S. REDDI: Some immi-
grants from East Pakistan were settl-
ed in Nagarjunasagar and Vijayapuri
area. May I know what has happen-
ed to those residents and what is the
experience of the Government in re-
gard to that settlement?

SHRI D. R. CHAVAN: There iz no
P. L. family there,

SHRI INDRAJIT GUPTA: 1 under-
stood the Minister to say that some-
where about 15,000 odd persons at
present are in need of homes and that
attempts would be made to provide
them the wvacancies in the existing
homes. What is the number of such
vacancies at present and where are
these homes situated?

SHRI D. R. CHAVAN: I will men-
tion the ber of i As a
matter of fact, about 719 families have
already been accommeodated in three
or four homes, I may mention the
names of those homes: Kasthurbai
Niketan, New Delhi, where about 152
families have been . accommodated.
Then, in the Meherpur Home, 264
families are accommodated; Daliganj
Home, Lucknow—30 families. ‘Then,
in the Improvised P. L. Home, Arun-
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dathi Nagar, Tripura, about 273 fami-
lies have been accommodated. And
there are other homes such as the
Deoghar Home in Bihar.

SHRI INDRAJIT GUPTA: What is
the number of vacancies?

SHRI D. R. CHAVAN: In Deogarh,
only five familieg are proposed to be
accommodated, In the Mahila Ash-
ram, Karnal, Haryana, about 100 fami-
lies are proposed to be accommodat-
ed, and in the Varanasi Homes in
Uttar Pradesh, about 50 vacancies are
there and 50 families are proposed
to be accommodated.

MR. SPEAKER: If it is a very big
list, you can place it on the Table of
the House,

SHRI D, R. CHAVAN: Yes, Sir, it
is very big. 310 families are proposed
to be accommodated as against the
existing vacancies.

Y @A EYT: T 1955 F
THo HTTo #Hte FHWA #r foiE &
wIaT fagre &1 39 A ofe=dt dme
# wfrer fivar mar ar—gfent famaTe
fora, aeitqe a-fefaem, sg & Tt
¥ g ¥ forde fear ar f5 9w &
Y Forget A TaTd AIEH | & A
Mg § F I QA F wa qw fraw
ol wrow Ty § 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
This question really does not arise
because this is only a question of ac-
commodating the permanent lability
families, that is, those who are old
and infirm, and the question is, how
many are there and how they are
going to be accommodated. This does
not refer to all the refugees and whe-
ther all of them have been rehabiliat-
ed.

ot wiYo Wo WY : T FEIL A
s, %7 W FTET F, sret e saTer
3 ik e w9 ¥, T weenfadt
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T AT I A ? § ag W Frar
wrgar § e wedwm-frare § s
fopcreit et qam & fog S § ?

SHRI D, R. CHAVAN: This again
is a different question.

=t aya fog g ¢ aifeeae
F AT gu qRuTd wgmeTEl ST gy
AR JeTE aifsee § 57 1€ §, sw
&t g feamr & fodr v @ @Y
ST X G g, ¥T IT H qiwea
FIT HaMSWE @1 & "gan faar o
we?

SHRI D. R. CHAVAN: That dces
not arise out of this question.

SHRI C. C. DESAI: So far we have
been talking about the rehabilitation
of refugees from [East Pakistan.
What I would like to know from the
government, particularly from the
Prime Minister or the Deputy Prime
Minister, because it is a matter of
policy is whether the Government of
India is encouraging the emigration
from East Pakistan.

MR. SPEAKER: This question is
about housing.

SHRI C. C. DESAI: I know. But if
the refugees do not come, we do not
have to provide them with houses.
So, I want to know whether it is the
policy of the government to encourage
emigration from East Pakistan be-
cause the more the number of refu-
gees coming the less the number left
behind and they will also try to come
because they are in a small minority.
Then we will have to support all of
them. Have Government taken that
aspect into consideration?

SHRI D. R, CHAVAN: May I re-
quest the hon. Member to look at the
main question and then ask supple-
mentaries?
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Job Security in Foreign 0il Companies

-+
*215. SHRI INDRAJIT GUPTA:
SHRI DEVEN SEN:
SHRIMATI JYOTSNA
CHANDA.

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Commission of
Enquiry appointed to go into the
problem of job security in foreign Oil
Companies and Refineries has gubmit-
ted its report,

{b) if not, to
progressed; and

(e) the extent to which since ap-
paintment of the Commission, the
firms concerned have gone head with
the introduction of automation and
redyction in their staff strengths?

what stage it has

‘THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):

(a) No, Sir. The Commission is
required to submit its report before
June 1, 1968.

(.'b) The work is progressing satis-
factorily and the final arguments
would be heard in the next month.

(e) A few complaintg regarding
reorganisation in offices and reduction
of staff were received; thesg were
forwarded to the Commission.

SHRI INDRAJIT GUPTA: I want
to know whether it is not a fact that
both the management of these oil
compames as wei as the employees
haye agreed that, pending the final
report of this Commission, neither
side would undertake any sort of
unilatera] action in the matter effect-
ing job security and, if so, whether
any cases have been brought to his
notice where despite this agreement
certain of these managemenis are
unilaterally going on with their plans
of re-organisation and rationalisation
leading to retrenchment?

FEBRUARY 22, 1068

Oral Answers 2584
SHRI HATHI: Yes, at the time of
this tripartite meeting this was sug-
gested and we wanted that pending
the report of the Commission no
unilateral action should be taken.
For two or three months they did not
take any action, though they have
not actuslly agreed to that, as the
hon. Member knows. But, some com-
plaints have been received and Gov-
ernment have forwarded all these
complaints, 6 or 8 of them, to the
Commission to look into them.

SHRI INDRAJIT GUPTA: More
specifically, is the Minister aware of
the fact that on the Tth December
1967 the management of Burmah-
Shell has issued a circular, introduc-
ing what is known as the EDP coding
system, which is the method, of faci-
litating the computerisation of cleri-
cal work? Does he know that this
matter was raised in the recent meet-
ing at Calcutta and the Committee
expressed helplessness and advised
the employees to take whatever
course they liked?

SHR] HATHI: Does the hon. Mem-
ber mean that the matter was raised
before the Commission? Well, I have
no information as to what transpired
at the session of the Commission.

SHRI INDRAJIT GUPTA: Has he
no information about the introduction
of EDP coding system?

SHRI HATHI: No, I have no infor-
mation.

=Y ¥ w2 AV A e
sfe a2y srafrat Y a7% ¥ worgd
97 wearaTe 9o W QT § 9} 3fF
feaaft Fwafirat 7 Aot gum dfeaw
ST FTCaRwE FY wafa § avw @Rt
2 T fAu T AeETRE F 9 &
froam @R E?

SHRI HATHI: The question relates
to the appointment of the Commis-

¢sion and the progress of its work. As
the hon. Members are aware, this was
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being agitated for a long time, four or
five years. Ultimately it was decided
that we should appoint a Commission
of Inquiry to examine the measures
by which this retrenchment has been
enforced, whether it was bona fide or
mala fide, and what the causes are.
It was at the request of the workers
that this Commission was appointed.

Y 39 ¥R FHWA F Utz
& wfen & ar ATgTATT WEAT AT |

ot o : # T =g g oA
odT St w1 s 2 faEe A
FeFEl 7t femde gdr
frzraziz ¥ dmar @7 a=l &
£ "I g sl 1 e w1 @l
# fomar aga sw=ifai & gife og=r
&1 fa3wr a= Fwofai saafat #1
fez=g &1 WAt g Han, fi,
=T F1 A § sifE st a
wifFa & aTgT g 2, A1 59 TR H FH-
Ty T &, FAT ATFIL FAR! AL
‘T 9 i F g wae s
FuY 7 *

SHRI HATHI: That is exactly the
fact to be found out. While the com-
pany said that it was a voluntary
retirement scheme, the workers say
that it is not really voluntary and
that they are made to retire, of course,
in the name of the voluntary retire-
ment scheme and that they arrange
their work in such a way that the
workers have no work to do, that
they are asked to come to the office
and sit there without any work. All
these matters are actually being exa-
mined, whether it is really a volun-
tary scheme or it is in fact compul-
sory but named as voluntary. When
the Commission's report comes, we
shall find out everything.

it wrrer fagry e ;¢ oA
w@vam, war o ¥ s fe fe
3233 L.S.—2.
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§o et swfrat G=er ¥ femde
FA F AW 9T FHACE B AN
T Y ¢ fE ag gier @1 wwn AW
A BiF ¥ 91T S =T oar w9
¥ T T § 9 e fear e
@& ar Fr Fwere fader swafray
MagAfen TN aadi g e
ST FF FHA W SFEEL A AE
agl Wit ag aF w7 SR # s
T % 9 ?

=it greft : 47 Gy THTC AL Fwar
fe & Gar v¢ @ & &% == fF =9
frfmd Ty wag ¥
gt Fem st € it afe
FEOAIS a1 FgAl & 6 odl 19 957 &,
w7 %% &) Tt & gufg G 4,
o FTH @I & Y T FL | @9 q1T 5T
&, 9% 9T ¥ fag gEa g iy
frafear %1 % 1

SHRI HEM BARUA: Since onez of
the terms of this Commission is that
the status quo should be maintained
and that has been violated by these
companies, as the Minister has already
admitted by reducing the staff in the
name of re-organisation of the com-
pany and when the matter was brou-
ght to the notice of the Commission
by the Minister the Commission has
pleaded its helplessness to the work-
ers, may I know why it is that in
order to maintain the dignity of the
Commission as also its terms, the
Government has not been able to step
in on behalf of the workers who are
reduced?

SHRI HATHI: In the first place T
may submit that the terms of the
Commission do not mention what the

hon. Member says,

SHRI HEM BARWA: He said like
that.

SHRI HATHI: 1 did not say that; I
never said that,
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SHRI HEM BARUA: He said that
one of the terms of the Commission
is that there should be no unilateral
decision which means that status quo
should be maintained,

SHRI HATHI: That was what Shri
Indrajit Gupta had asked namely
whether when the tripartite meeting
was held it was not decided that they
should not take unilatera] action; and
I said that that was the suggestion
from the workers. We have put it to
them but it was not agreed and the
terms of the Commission do not in-
clude that.

SHRI INDRAJIT GUPTA: What is
the use of the Commission if they go
on unilaterally doing like this?

SHRI HATHI: The Commission has
to find out the facts.

SHRI HEM BARUA: What is Gov-
ernment doing and what does it pro-
pose to do this context? He has no:
said anything about that.

SHRI HATHI: 1 have specifically
said that this fact, whether these
persons are retrenched compulsorily
as a result of mala fide practices, has
to be ascertained by the Commission
and if that is so, proper action will
be taken then.

SHRI RANGA: In view of the fact
that quite a number of these foreign
oil companies have not made any sec-
ret of their anxiety to reduce their
activities and finally to give up their
activities here in regard to oil refin-
ing, oil extraction and so on, are
Government keeping in mind the
necessity as well as the possibility of
providing suitable employment to
these highly technical and other train-
ed personnel, who are employed at
present by these foreign oil com-
panies, in our own Indian oil concerns
and other concerns connected with the
Government?

SHRI HATHI: Yes, Sir; that is a
good suggestion and actually we have
been trying to see how far the sur-
plus in the foreign oil companies can
be absorbed.

FEBRUARY 22, 1968 Oral Answers

2588

SHR] CHINTAMANI PANIGRAHI:
May I know whether the Commission
was appointed to maintain the status
quo or will the Commission give its
report when the retrenchment is
final and complete?

SHRI HATHI: This Commission has
been appointed under the Commissions
of Inquiry Act and its duty is to as-
certain the facts. As you know, it
does not give any judgment.

DR. RANEN SEN: Before this Com-
mission was set up, there was another
Committee, the Mehta Committee, ap-
pointed by the Government of India
which went into the question of
voluntary retirement and that Com-
mittee came to the conclusion that
voluntary retirement was, in fact, not
voluntary but coercive and the Gov-
ernment of India, in a sense, had also
accepted the recommendation of the
Mehta Committee. After that, when
the employer refused to abide by that,
this Commission was set up. In view
of the fact that the employers’ atti-
tude was very stiff, when this Com-
mission was set up, why did not the
Government of India make such a
reference to the Commission? That
could have forced the employer not to
resort to this so-called reorganisation.

SHRI HATHI: That was exactly the
reason to appoint a Commission under
statutory powers. A departmental
Committee has no power to compel
the employer to produce documents
and to examine them. That is always
the handicap. That is why a statutory
Commission has been appointed.

MR. SPEAKER: Short Notice ques-
tion; Shri Manubhai Patel—absent.

WRITTEN ANSWERS TO
QUESTIONS

Imports under P.L. 480

*212. SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government expect
more of PL 480 imports from U.S.A
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during the year 1968 than in the last
year, despite the expectations of
bumper crops to the tune of 95 million
tonnes this year;

(b) if so, the quantity of foodgrains
for which agreements have already
been entered into; and

(c) whether this increase in PL 4&0
Supplies will help avoid deficit Bud-
get in the next financial year and if
so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) and (c). Do not arise.

Trade Union Rivalry

*216. SHRI 8. M. BANERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether trade union rivalry is
one of the main reasons for not hav-
ing industria] harmony in the public
undertakings; and

(b) if so, whether any final deci-
sion has been taken to have one
union only in each of those undertak-
ings?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI): (a) Yes, trade union rival~
ry is responsible for some cases of
industrial unrest in public under-
takings.

(b) No, but the code of discipline
lays down procedure for recognition
of trade unions by employers.

Resettlement of Repatriates from
Ceylon

*217. SHRI ANBUCHEZHIAN: °*
SHRI BEDABRATA BARUA:

SHRI R. R. SINGH DEO:
SHRI Y. A, PRASAD:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether any scheme for the
resettlement of repatriates from Cey-
lon has been drawn up; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
{SHRI D. R. CHAVAN): (a) and (b).
A statement showing the steps taken
and the proposals under considera-
tion for the resettlement of repatriates
returning to India under the Indo-
Ceyon Agreement, 1964 1is laid
on the Table of the Sabha. [Placed
in Library. See No. LT-189/68].

Electoral Reforms

*218. SHRI YAJNA DATT
SHARMA:
SHRI R. S. VIDYARTHI:

Will the Minister of LAW be pleas-
ed to refer to the reply given to
Starred Question No. 753 on the 19th
December, 1967 and state:

(a) whether Government have
since taken any decision on the ques-
tion of changes and reforms in the
laws of elections to Parliament and
State Legislatures and also to the
Offices of " President and Vice-Presi-
dent; angd

(b) if so, the details thereof ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) and (b).

The matter is under consideration of
Government.

Research on Long Staple Cotton

*219. SHR] BEDABRATA BARUA:
SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that an
All-India Co-ordinated  Research
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Project has been initiated by the
Indian Couneci] of Agricultural Re-
search to accelerate the tempo of
research on the long staple cotton in
India;

il

(b) if so, the different problems

which the project engineers will tac-
kle;

(c) the areas where the work of
project will be initiated; and

(d) the outlay proposed for the
project?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes. Such a project has been
sanctioned by the Indian Council of
Agricultural Research for implemen-
tation all over India with effect from
the 1st April, 1967.

(b) The project would tackle the
important problems of regional amd
inter-regional significance pertaining
to cotton improvement. It would in-
tensify research work in the Country
for increasing the average yield of
cotton not only through genetical
methods by breeding improved varie-
ties, but also through agro-physiolo-
gical and disease and pest control
work towards solving the problems
which limit cotton production.

(¢) In Haryana, Punjab, Rajasthan,
Gujarat, Maharashtra, Madhya -Pra-
desh, Mpysore, Andhra Pradesh and
Madras.

(d) Rs. 56 lakhs for four Years

from 1st April, 1967 to 31st March,
1971.
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Import of Sugar

*221. SHRI PREM CHAND
VERMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the price at which Government
propose to import sugar during the
year 1968-69;

(b) how it is proposed to dispose
of the imported sugar; and

{c) the price at which the sugar
imported is proposed to be sold?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No proposal to import sugar is under
consideration of Government at pre-
‘sent.

(b) and (c). Do not arise.
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Symposium on Cropping Patierns

*224, SHRI RABI RAY:. Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether a symposium on crop-
ping pattern was organized by the
Indian Agricultural Research Insti-
tute, New Delhi recently;

(b) if so, how many papers were
presented to the symposium;

(c) wﬁether Government’s atten-
tion has been drawn to the observa-
tion of Dr. D. R. Gadgil that the bulk
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of Agricultural Research was concen-
trated on irrigation farming and neg-
lecting fifty per cent farmers who
worked on unirrigated land: and

(d) the steps being taken to remedy
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIBE SHINDE): (a)
Yes, the symposium on cropping pat=-
terns was organisedq by the Indian
Counci] of Agricultural Research at
the Indian Agricultural Research Ins-
titute, New Delhi, from 27th January
to 31st January, 1968.

(b) 127 papers were contributed by
the Central Research Institutes, Agri-
cultural University, State Department
of Agriculture, Meteorological De-
partment and a few eminent scientists,

(e) Dr. D. R. Gadgil, Dy. Chairman,
Planning Commission presided over
the General Session of the symposium
in which a review of these papers was
presented. At the end of the session
in the fore-noon of 28th January,
1968, Dr. Gadgil stated that despite our
emphasis on irrigation, bulk of the
cultivated area in the country is still
unirrigated. The problem of un-irri-
gated areas has to be examined and
given due priority in our research
programmes.

(d) The Regional committees of the
symposium which discussed the detail-
ed papers on cropping patterns from
each region also had in view the sug-
gestions of Dr. Gadgil. They finally
came to the following conclusion
among others:—

“In spite of the emphasis on in-
creasing the area under irrigation,
the rainfed area will continue to
form the major cropped area in
all the regions, particularly,
Southern, Northern and Western
regioné of the country It is,
‘therefore, recommenideq that a
coordinated research programme
on dry farming should te taken
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up to evolve newer methods ot
agronomy, soil and water conser-
vation and cropping patterns in
the unirrigated areas”.

Food Zones

*225. SHRI D, N, PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleaseq to state:

(a) whether it is a fact that some
of the State Governments propose to
enlarge the Food Zones to enable the
farmers get a better price of their
produce;

(b) whether the Central Govern-
ment have been approached by the
State Governments in this regard; ang

(c) whether concurrence has been
given by the Centre ang if so, the
alterations in the Food Zones that are
proposed to be made?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): {a:
to (¢). The Himachal Pradesh Gov-
ernment and the Delhi Administration
have been suggesting that these Union
territories should be included in the
Punjab Food Zone. This together
with the continuance or otherwise of
Food Zones in general will as usual
be considered at the next meeting of
the Chief Ministers being held to
consider the Rabi grains policy.

Reorientation of Community Develop-
ment Projects

*226. SHRI SITARAM KESRI:
SHRI BHOGENDRA JHA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

{a) whether Government have fina-
lised any plans for the reorientation
-of the Community Development pro-
jeets; and

(b) if so, the broad details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M, S. GURUPADASWAMY): (a)
and (b). The subject is still under
discussion with the States,

Subsidy on Foodgrains

*228. SHR] P, VISWAMBHARAN:
SHRI RAMAVATAR
SHASTRI:
SHRI CHENGALRAYA
NAIDU:
SHRI HIMATSINGKA:
SHRI SEZHIYAN:

Will the Minister of FOOD AND
AGRICULYTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment huve withdrawn the subsidy
given on foodgrains supplies to
States;

(b) if so, the saving effected there-
by;

(c) the States which have been
affected by this decision; and

(d) whether any State Government
has represented to the Central Gov-
ernment that the subsidy should be
continued and if so, which are the
States; and! Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The subsidy has been withdrawn
completely in case of imported wheat
only while in case of other foodgrains
viz., imported milo and imported
coarse rice supplies from Central
stocks to State Governments, it has
only been reduced to some extent.

(b) The saving in subsidy is
Rs. 12.00 per quintal in case of im-
ported wheat, Rs. 8.00 per quintal in
case of imported milo and Rs. 16.00
per quintal in case of coarse rice
w.e.f. 1st January, 1968

(c) The issue prices of foodgrains
w.ef, 1st January, 1968 have been
fixed at a uniform rate for all the
States. There has thus been no dis-
parity between the States on account
of increased issue prices of foodgrains.

(d) A representation wag received
from the Government of Kerala for
the grant of subsidy on account of
revised issue prices of rice. This
proposal could not be agreed to.

Another representation was receiv-
ed from the Government of Bihar
against the increase in the issue
prices of imported wheat and milo.
The request of the State Government
for not giving effect to these revised
issue prices in case of their State
only could not also be agreed to.

Buffer Stock of Foodgrains

*229. SHR] CHANDRA SHEKHAR
SINGH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
refer to the reply given to Starred
Question No, 39 on the 14th Novem-
ber, 1967 and state the steps since
taken to build the required buffer
stock of foodgrains?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): All
the State Governments and the Foed
Corporation of India have been urg-
ed to maximize procurement of food-
grains. The State Governments are
setting aside a part of the procured
stocks as a reserve, Restraint is also
being exercised in allocation of food-
grains by the Central Government.
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Fixing of Procurement Prices

*231. SHRI SRADHAKAR SUPA-
KAR; Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the dates by which the pro-
curement prices of paddy and rice
were fixed for the different States of
India;

(b) “whether the prices were fixed
long after the beginning of harvest-
ing which did not benefit the pro-
ducers; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The procurement prices of standard
variety of paddy for all the States
were intimated to the State Govern-
ments on 10th October, 1867. They
were also advised to work out the
procurement prices of rice.

(by No, Sir.
(c) Does not arise.
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Iron amd Manganise Workers' Wage
Board

*#232. DR- RANEN SEN: Will the
Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
unanimous recommendation of the
Iron and Manganese Workers' Wage
Board was accepted by Government
in July, 1967 and accordingly two
payments by instalment were made
by employers to their workers in
1967;

(b) whether it is a fact that sub-
sequently Government referred the
award to a tribunal; and

(c) if so, the reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI): (a) The final recommenda-
tions of the Wage Board for Iron Ore
Mines (no Wage Board was set up for
Manganese Mines) Were accepted in
June, 1967, Information regarding
payments actually made by the em-
ployers in pursuance of the Board's
recommendations is being collected.

(b) and (¢). The recommenda-
tions of the Wage Board do not have
the force of a statutory award, A
dispute between 15 managements and
their workmen in the Barbil area
over the question of non-impiementa-
tion of the recommendations has how-
ever been referred to the adjudica-
tion on 28th December, 1967.

Incentives to Farmers

*233. SHRI BENI SHANKER
" SHARMA:
SHRI LILADHAR KOTOKI:
SHRI SHRI GOPAL SABOO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

ta) whether the farmers have been
given any incentives to use improved
varieties of seeds and fertilizers dur-
ing this reason;

(b) if so, the details thereof;
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- (¢) whether the demand for ferti-
lizers has been heavy and Govern-
ment could hardly meet 30 per cent
of it; and

(d) whether Government or certain
banks have given loans to the far-
mers to buy seeds and fertilizers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOFPMENT AND COOPERATION
{SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) Does not arise.

(c) The demand for fertilizers has
been substantially met in 1967-68.

(d) Yes, Sir. The State Govern-
ment and certain banks, including Co-
operative Banks, give loans to far-
mers to buy seeds and fertilisers.

Fallow Lands under Co-operative.
Farming

*234. SHRI GEORGE FERNAN-
DES: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government have
made a survey of land lying fallow
which can be brought under cultiva-
tion;

(b) if so, the findings thereof;

ic) whether Government propose to
introduce Co-operative farming in
such lands by organising a Land
Army; and

(d) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) According to land utilisation
statistics of the country for the year
1964-65 (latest available), the record-
ed area of wasteland is 750 lakh
acres. However, most of these waste-

Written Answers PHALGUNA 3, 1889 (SAKA) Written Answers 2602

iands cannot be brought under culti-
vation at an economic cost. In order
to assess the extent of culturable
wastelands available in the couniry.
the Government of India appointed a
Wasteland Survey Committee in 1959.
This Committee identified 12,23 lakh
acres of culturable wastelands in
blocks of more than 250 acres,

More recently, the Government of
India undertook a second survey of
wastelands in blocks of less than 250
acres to supplement fhe work done by
Wasteland Survey Committee. This
survey is in progress and so far an
area of 44 lakh acres has been locat-
ed as potentially suitable for cultiva-
tion after reclamation.

(c) and (d). The Government has
suggested to the States that as a
policy the settlement of Government
wastelands may be made with the Co-
operative Farming Societies on a
preferential basis. There is however
no proposal to organise a “Land
Army” for this purpose. Nor is any
such measure feasible not only be-
cause Land is a State subject but also
because a pooling of the voluntary
effort on co-operative basis is pre-
ferred to regimentation.
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Procurement of Kharif Cereals

*236. SHRI G. S, DHILLON: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the price scale recom-
mended by the Agricultural Prices
Commission Tegarding the procure-
ment of rice and Kharif Ceraals has
been accepted by the State Govern-
ments; and

(b) if not, the difference between
the price scale suggested by the Agri-
cultural Prices Commission and the
prices actually fixed by his Ministry
with the details thereof, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The procurement prices ultimately
fixed are somewhat higher than that
recommended by the Agricultural
Prices Commission.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No LT.188/68].

Prices of Sugarcane

*237. SHRI K. N. PANDEY: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Agricultural Prices
Commission has suggested a minirhum
price and a factory price at which
sugarcane should be supplied to sugar
mills; and

(b) if so, when this formula is
likely to be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
While the Agricultural Prices Com-
mission has suggested a minimum
price for sugarcane, it has not sug-
gested a factory price &t which sugar-
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cane should be supplied to the sugar
mills.

(b) Does not drise,
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Strike by Local Dailes

*239, SHRIMATI TARKESHWARI
SINHA:
SHRI KEANWAR LAL
GUPTA:
SHRI RAM GOPAL
SHALWALE:
SHRI BAL RAJ MADHOK:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
State:

(a) whether all the local dailies
observed a strike on the 24th Janu-
ary, 1968 and no paper was brought
out on the 25th January, 1968;

(b) if so, the reasons therefor; and

(c) Government's reaction thereto?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). A  token
strike was observed on the 24th Janu-
ary, 1968 by the employees of news-
paper establishments, to protest
against the non-implementation by
employers of the recommendations of
the Wage Boards for Journalists and
Non-Journalists,

(c) The State Governments have
been advised to take necessary steps
to secure implementation. The matter
has also been discussed at a meeting
held with representatives of the em-
ployers and workers on the iTth
February, 1968, at New Delhi,

Pension Scheme for Workers

*240. SHRI YASHPAL SINGH:
SHRI DEVEN SEN:
SHRI D. C, SHARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have for-
mulated any scheme for the conver-
sion of Provident Fund in ‘part into
old age and survivorship pension and
retirement gratuity benefits for wor-
kers under the Employees Provident
Fund Scheme;

(b) if so, the ‘@*ails thereof; and
(c) when it will be given effect to?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) A proposal to convert a
part of the Employees' Provident
¥und and the Coal Mines Provident
Fund into Retirement-cum-Family
Pension is under consideration.

(b) The details have yet to be
worked out.

(c) Does not arise.

Death of Fish due to Pollution of
Najatgarh Nullsh (Delhi)

1516. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that every
day, 15 to 20 maunds of fish die of
poisoning due to pollution of the
Najafgarh pnullah in Delhi which is
saturated with toxic waste thrown
out by the industrial factories; and

(by if so, the action faken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
It is a fact that fiish die in the Najaf-
garh nullah in Delhi due to industrial
and municipal pollution, although
the extent of such mortality has not
been accurately estimated.

(b) Twn‘agencies viz. the Central
Inland Fisheries Research Institute,
Barrackpore and the Central Public
Health Research Institute, Nagpur,
have investigated into the problem.
The Delhi Administration have re-
quested the Delhi Municipal Corpo_a
ration and Hindustan Insecticides
Ltd., to ensure that municipal sewage
and industrial wastes are rendered
harmless before  discharge, The
Ministry ‘of Health are dealing with
the question of introducing suitable
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iegislation regarding measures <o
‘control water pollution.

Tariff Ratiomalisation Committee of
Post and Telegraphs

1517. SHRI BABURAO PATEL:
‘Will the Minister of COMMUNICA-
"TIONS be pleased to state:

(aJ the amount by way of remune-
ration perquisites, air fare and the
period over which paid to each mem-
‘ber of the Tariff Rationalisation Com-
mittee of the Posts and Telegraphs,
including its Chairman, by Govern-
ment for studying the rationalisation
of Posts and Telegraphs Tariffs;

(b) whether any of the members of
the Committee have made any trips
te foreign countries; and

(¢) if so, the name of the member
‘with particulars of each trip giving
details of expenses in Indian and
foreign currencies, air fare with dates
of each trip and names of countries
wvisited?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHR1I I, K.
GUJRAL): (a) A statement is placed
on the Table of the House. [Placad
in Library. See No. LT-189/68.]

(b) No trip to any foreign country
has been made for the Committee’s
work by any of its members.

(¢) Does not arise,

Tarift Rationalisation Committee of
P.&T.

1518. SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the pature of recommendations
made by the Tariff Rationalisation
Committee of Posts and Telegraphs;

and

(b) how many of them have beer
accepted?

FEBRUARY 22, 1968
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K
GUJRAL): (a) The Tariff Enquiry
Committee appointed by the P, & T.
Department has submitted an interim
report on 14th February, 1968, Final
report of the Committee is still
awaited.

(b) This does not arise at this stage.

Transfer of R.M.S. Units to Guntakel

1519. SHRI GADILINGANA
GOWD: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that one of
the Units of the R.M.S, covering 2a
large part of Andhra Pradesh is still
located in Madras;

(by whether Government have re-
ceived any representation from the
R.M S, employees representing for
their transfer to Guntakel; and

(c) if so, the decision taken_ by
Government on their representation?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1L K
GUJRAL): (a) Yes,

(b) Yes.

(¢) The matter is under examina-
tion.

Distribution of Sugar in Orissa

1520. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether his attention has been
drawp to the statement of the
Regional Manager of the Food Cor-
poration of India in Orissa made at
Sambalpur last month that the Fo'od
Corporation of India would not risk
undertaking distribution of sugar in
free market only but would consider
undertaking it if the Orissa Govern-



2609 Written Answers PHALGUNA 3, 1889 (SAKA) Written Answers 2610

ment authorised them to distribute
both the ontrolled as well as free
market sugar; and

(b) if so, fhe reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Food Corporation of India has
informed the Orissa Government that
the Corporation would be prepared to
import and distribute controlled sugar
but not the free sale sugar in view
of the wide fiuctuations in its prices.

(b) The Government agrees with
the Corporation’s view.

Tobacco in Orissa

1521. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether there is any unsold
tobacco stock in Orissa at present;

(b) if so, the quantum thereof; and

(c) whether Government Propose
to take any measures to purchase the
stock?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir. No complaint has been re-
ceived regarding unsold stocks,

(b) and (c). Do not arise,
wH fwd =1 W
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Strike by Trade Unioms

1523. SHRI LILADHAR KOTOKI:
SHRI BENI SHANKAR
SHARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that the trade unions resort to strikes
on minor matters when the nation
could ill-afford to lose even a day's
production; and

(b) if so, the action which Govern~
ment have taken to stop such =action
on the part of trade unions?

THE MINISTER OF LABOUR AND-
REHABILITATION (SHRI HATHI):
{a) Yes, in some cases,

(b) The Implémentation Machinery
at the Centre and in the States is
entrusted with the task of assisting
the employers and workers to settle
their disputes amicably and speedly
without need to resort to strike.
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Banning Books on South Vietnam by
M.G., West Bengal

1525. SHRI P. GOPALAN:
SHRI JYOTIRMOY BASU:
SHRI P. RAMAMURTHI:
SHRI UMANATH:

Will the Minister of COMMUNICA-
"TIONS be pleased to state:

(a) whefher it is a fact that the
Post Master General, West Bengal
Circle, in his eircular No. 7 dated the
31st October, 1967 banned certain
books on South Vietnam; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
"TARY AFFAIRS & COMMUNICA-
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TIONS (SHRI I. K. GUJRAL): (a)
Yes,

(b) The circulation of the publica-
tions was prohibited as they attracted
the provisions of Notifications Nos, 25-
Cus dated 9th March 1960 and 5-Camp
(Cus) dated 12th February 1944 issu-
ed by the Ministry of Finance under
Section 19 of the Sea Customs Act,
1878, deemed to have been issued
under Section 11 of Customs Act, 1962,
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Sale of Postal Forms

1527. SHRI SAYYAD ALI: Will the
Minister of COMMUNICATIONS be
pleased to state whether with a view
to prevent waste and loss of postal
forms, Government propose to sell
.such forms at m nominal cost of one
paise each without refund for the
same?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND ICOMMUNI-
CATIONS (SHRI 1. K. GUJRAL):,
"The Money Order form is already sold
.at a nominal price of 3 paise each

and this amount is set off against the
money order commission at the time
of booking. Regarding pther forms,
there is no proposal to price them with
or without 2 provision for refund.
Charges are, however, realised for
forms sold in bulk in book form.

Famine Relief Works in Bhiwani
Tehsil

1528. SHRI TULSIDAS JADHAV:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the amount sanctioned by the
Government of Haryana under the
Famine Relief Scheme for Bhiwani
Tehsil; and

(b) the amount spent
amount sanctioned so far?

out of

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI AN-
NASAHIB SHINDE): (a) A sum of
Rs. 11.50 lakhs was sanctioned by the
Government of Haryana during the
current financial year under the head
“64-Famine Relief” for relief works

"in drought affected areas of Bhiwani

Tehsil.
(b) the amount spent out of amount
sanctioned so far.

Digging o Camals in Bhiwani Tehsil

1529. SHRI TULSIDAS JADHAV:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(a) the amount spent by the Gov-
ernment of Haryana sg far on the
digging of canals in Bhiwani Tehsil
of Hissar district under the Famine
Relief Scheme; and

(b) when the work of digging of
canals in that tehsil is likely to be
completed?

THE MINISTER OF STATE IN THE

‘"MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI

-ANNASAHIB SHINDE): (a) Rs.
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13,26,622 has been gpent so far on dig-
ging of canals in Bhiwanj Tehsil.

(b) During 1969-70.

Assignment of Land to Fishermen

1530. SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

{a) whether Government have for-
mulated any scheme for the assign-
ment of land to the fishermen living
in the squalid conditions in houses
built on public lands and for advance-
ment of loans to them through the Co-
operative Societies; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
No central scheme has been formulat-
ed for assignment of land to fishermen
or grant of loans through cooperatives,
Several State Governments have libe-
ral housing schemes for fishermen,
some of which involve assignment of
land and loans for construction of
houses. The schemes are eligible for
central assistance on the basis of the
prescribed pattern of grant to the ex-
tent of 20 per cent and loan to the
extent of 30 per cent of the expendi-
ture,

Prices of Foodgrains

1531. SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO:
SHRI D. N. PATODIA:
SHRI Y. A. PRASAD:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the prospects of good
crops this wear has produced any
effect on the price of foodgrains; and

(b) if so. the extent to which the
prices of foodgrains have come down?

FEBRUARY 22, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) There
has been an overal] fall in prices of
foodgrains between October, 1967 and
February, 1968.

(b) The All-India index number of
wholesale prices of cereals stood at
220.1 in October, 1967 and came down
to 208.1 in the second week of Feb-
ruary, 1968.

Snbsidy on Foodgrains

1532. SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO:
SHRI D. N. PATODIA:
SHRI Y. A, PRASAD:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government has for-
mulated any schemes for the utilisa-
tion of the money saved as a result
of the withdrawal of subsidy on food-
grains for the development of agri-
culture in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) Does not arise,
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Stock of Foodgrains with Government

1534. SHRI N, 5. SHARMA:
SHRI RAM GOPAL SHAL-
WALE:
SHRI R. S. VIDYARTHI:
SHRI SHARDA NAND:
SHRI KANWAR LAL
GUPTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to gtate:

(a) the quantity of foodgrains at
present available with the Central
Government and the quantity which
they propose to stock; and

(b) whether Government propose
to give in ration as much quantity of
foodgrains as js normally required by
an individual in big cities where
rationing system is in force?

THE MINISTER OF STATE IN THB
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) At the
beginning of February, 1968, about
5.6 lakh tonnes of foodgrains were
available with the Central Govern-
ment, excluding the quantities in tran-
sit and in docks and holds of steamers,
It is proposed te build up a stock of
about 3 mijllion tonnes of goodgrains
with the Central and the State Gov-
ernments.

(b) The quantum of ration is fixed
on the basis of availabili.y of food-
grains, It is the endeavour of the
Government to make the quantum of
ration sufficient to meet normal re-

. quirements,
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Manufacture of Telephone Equipment
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1537. SHRI S. K. TAPURIAH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it has been decided to
set up another plant for manufactur-
ing telephone eguipment;

{b) the reasong for setting up an-
other plant;

(¢) whether Government have re-
ceived any request from the Govern-
ment of Rajasthan to locate the plant
in that State; and

(d) if so, Government's
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I K. GUJRAL): (a)
Yes. There is a proposal to set up a
new factory for the manufacture of
long distamce trensmission equipment.

(b) The new factory will manufac-
ture transmission equipment to aug-

decision
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ment the production of the existing
telephone factory at Bangalore for
such equipment.

(e) Yes.

(d) No decision has so far beem
taken about the location of the pro-
posed factory,

Post Offices in India

1538. SHRI MOHAN SWARUP:
Will the Minister of COMMUNICA~
TIONS be pleased to state:

(a) whether it is a fact that the
number of post offices in India will
touch the one-lakh mark by the end
of the current financia] year;

(b) if so, the expenditure incurred
thereon;

(c) whether it is also a fact that
Posts and Telegraphs Department is
losing, almost Rs. 1 crore a year on
unremunerative post offices; and

(d) if so, the number of such un-
remunerative Post Offices in the
country?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a) to
(d). The total number of Post Offices
in the country is likely to reach the
mark of one lakh during the financial
year 1968-69 subject to availability of
funds and departmental standards be-
ing satisfied. Funds are earmarked in
each financia] year for opening aew
post offices, which is a continuous pro-
cess over a long period. No specific
provision is made to reach the mark
of one-lakh post offices. All new post
offices opened are treated as ‘experi-
mental post Offices’ and their finan-
cia] position examined in each fiscal
year. Such of those experimental
offices which work within a permis-
sible Iimit of loss are made perma-
nent and no further review about the
loss or gain by such permanent offices
is undertaken. During the year 1986~
67, the Department had incurred a
loss of little over Rs. 1 crore on the
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working of experimental post offices
which stood as 28,186 as on 31-3-1967.

Milk Procurement by D.M.S.

1539. SHRI NAMBIAR:

SHRI SATYA
SINGH:

SHRI YOGENDRA SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total monthly procurement
of milk by the Delhi Milk Scheme in
December, 1967 and January, 1968;

NARAIN

(b) if so, whether the milk procure-
ment is decreasing from last year;

(c) if so, the reasons therefor;

(d) whether Government propose to
investigate into the matter; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Decem-

ber, 1967: 59,01925 litres.
January, 1968:—54,91,852 litres.

(b) Yes, Sir.
(c) Main reasons are:—

(i) Diversion of milk to private
trade in Delhi and other
urban centres.

Diversion of milk to milk pro-
ducts factories manufacturing
condensed milk etc. in the
milk shed of Delhi Milk
Scheme.

Export of milk to milk pro-
ducts factories located outside
the milk shed area,

(ii)

(iii)

(d) The position is known. There
is no control on the transport of milk,
its utilisation as condensed milk and
similar products, or on setting up milk
product factories below a high level
of investment. These factors account
for insufficient procurement, o

(¢) Does not arise.
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Pemands of Circus Employees

1540. SHRI NAMBIAR:
SHRI P. RAMAMURTI:
SHRI P. P. ESTHOSE:

Wil] the Minister of LABOUR AND
REHABILITATION be pleased to
refer to the reply given to the Unstar-
red Question No. 3034 on the 5th Dec-
ember, 1967 and state:

(a) whether the Director, Labour
Bureau has since completed the en-
quiry on the demands of the Akhil
Bharat Circus Karamchari Sangh;

(b) if so, the details thereof;

(c) the decisions taken thereon;

(d) if not, the reasons for the delay;
and

(e) when the enquiry is likely to
be completed?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Labour Bureau has already
conducted a Pilot Enquiry and now
proposes to launch the main enquiry
soon.

(b) and (c). Does not arise in view
of reply to (a) above

(d) The delay was due to the fact
that the Akhil Bharat Circus Karam-
chari Sangh, as well as the Indian
Circus Federation, who were request-
ed to furnish a list of Circus Compa-
nies together with certain other essen-
tial details, have not given the requi-
site information. There has also been
no response at all from the Indian
Circus Federation in spite of repeated
reminders.

(e) The Enquiry is expected to be
completed within six months of ijts
being launched.

Cooperative Store, New Delhi

1541. SHRI MOHAMMAD ISMAIL:
SHRI P. RAMAMURTI:
SHRI K. M. ABRAHAM:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
employees of the Cooperative Store
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(Coops.), Connaught Place, New Delhi
went on strike in 1st week of Janu-
ary, 1968;

(b) if so, what were their demands;
and

(c) the steps taken by Government
10 settie the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a)
Yes, Sir. The employees of the ‘Co-
ops’ Connaught Place, New Delhj,
went on strike from the 10th of Janu-
ary, 1968, to protest against retrench-
ment of 16 employees who were con-
sidered surplus by the Managing Com-
mittee.

(b) The strikers demanded the re-
instatement of the retrenched person-
nel.

(c) The strike was withdrawn un-
conditionally after a new Managing
Committee took over the management.
The new Managing Committee reins-
tated 8 of the 16 retrenched employees.

Rehabilitation Centres for Displaced
Persons from East Pakistan

1542. SHRI MOHAMMAD ISMAIL:
SHRI GANESH GHOSH:
SHR] BHAGABAN DAS:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
refer to the reply given to Unstarred
Question No. 3081 on the 5th Decem-
ber, 1967 and state:

(2) whether the information re-
garding the number of Rehabilitation
Centres set up since partition for the
displaced persons from East Pakistan
in States and Union territorieg has
since been collected;

(b) if so, the details thereof;

(c) it not, reasons for the delay;
and

(d) when the information is likely
to be collected?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (d).
Yes. Information regarding the num-
ber of Rehabilitation Centres set up
for the displaced persons from East
Pakistan in States and Urion Territo~
ries other than Assam has since been
collected. A statement furnishing the
details thereof is placed on the Table
of the Sabha. [Placed in Library.
See No. LT-190/68].

The detailed information asked for
by the Hon’ble Members was requir-
ed to be collected from various dis-
tricts and local offices involving ref-
erence to number of old records. The
Government of Assam have been ve-
quested to expedite the collection and
submission of the required informa-
tion. The same would be placed on
the Table of the Sabha as soon as it
is received from the Government of
Assam,

Refugees from East Pakistan

1543. SHRI PREM CHAND VERMA:
Will the Minister of LAROUR AND
REHABILITATION be pleased 1o
state:

(a) the number of displaced per-
sons from East Pakistan who migrat~
ed to India upto December, 1967;

(b) how many of them have been
rehabilitated so far and how many
remain and the total expenditure in-
curred on their rehabilitation;

(¢) how many displaced persons
have been given agricultura]l land;
and

(d) the number of displaced persons
settled in West Bengal and the num-
ber of those settled in other States,
State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) Based
on 'the information available with us,
nearly 50.11 lakh persons from East
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Pakistan have migrated to India upto
December, 1967.

(b) Out of those who were taken
in camps, about 29.53 lakh persons
bhave been resettled so far. About
1.01 lakh new migrants are in relief
camps awaiting dispersal to rehabili-
tation sites in wvarious States.

The expenditure incurred on relief
and rehabilitation of displaced persons
from East Pakistan upto the end of
1966-67 comes to Rs. 258.43 crores.
An amount of Rs, 22.44 crores has been
provided for this purpose in the Bud-
get estimates 1967-68. The final
figures of the current year’s expendi-
ture will be available by the end of
June, 1968,

(c) About 4.17 lakh families hawve
been settled on agricultural lands.

(d) The position regarding resettle-
ment of displaced persons from East
Pakistan in various occupations in-
cluding agriculture in West Bengal
and other States is indicated below:—

Name of State. No. of persons
settled
(in lakhs)
West Bengal 20.77
Assam 438
Bihar 00.88
Maharashtra 0.11
Tripura 205
Madhya Pradesh 0.23
Uttar Pradesh 0.35
Andhra Pradesh 0.03
Andamans 0.13
Dandakaranya 0.48
NEFA 0.12
Other areas (including
Manipur) 0.04
TotaL: 20.58

Hindi Teleprinters

1544. SHRI PREM CHAND VERMA;
Will the Minister ,of COMMUNICA-
TIONS be pleased to state:

(a) the number of Hindi Teleprin-
ters to be produced during the year
1968-69 and the target laid down ac-
cording to the project report;

(b) the orders for Hindi Teleprint-
ers pending at present with Govern-
ment and whether the entire demand
during the year would be met;

(c) the target of production at the
end of Fourth Five Year Plan; and

(d) how the target compares with
the expected demand during the
period?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
to (d). The Hindustan Teleprinters
Limited, Madras, have on hang firm
orders for the supply of 431 Hindi
teleprinter machines and this demand
will be met in full during the year
1968-69, The production of Hindi
teleprinter machines can be further
increased  depending upon the de-
mand. No specific production targets
for Hindi Teleprinters have been laid
down either on an annual basis or
for the Fourth Plan period.

Soggestions made at Informal
Consultative Committee

1545. SHRI PREM CHAND VERMA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the suggestions made
at the Informal Consultative Com-
mttee of Members of Parliament of
his Ministry at its meeting held on
the 20th December, 1067 regarding
(i) augmentation of timely supply of
quality seeds, credit for tractors and
jrrigation potential, (ii) stopping of
diversion of funds meant for agricul-
tural development to other heads,
(iil) dairy development programme,
and (iv) making available light trac.
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tors to small farmers have been con-
gidered; and

(b) if so, the steps taken tp imple-
ment these suggestions and the results
expected during the year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes.

(b) A statement is laid on the Table
the Lok Sabha. [Placed in Library.
See No, LT-192/68].
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Agricultural Asseciation Ltd.

1549. SHRI BABURAO PATEL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state the
pames of Directors of the Agricultu-
ral Association Ltd., and their quali-
fcations?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): The follow-
ing are the Directors of the Agricul-
tural Association Limited.

1. Shri Thomas H. Roberts
2. Shri Charleg C. Roberts
8, Shrimati Dolly Nanda

4. Shri Rajinder Raikhy

8. Shri Harparshad Nanda

6. shri Harold E. Nolin

7. Shri Roger W. Rasmusen.

As regards qualifications of the
Directors, under the Companies Act,
1?56, a company jis not required to
disclose the qualifications of its
Directors. Hence, the information is
mot available,

R.M.S. Division in Jharsuguda (Orissa)

1550. SHRI RABI RAY:
SHRI SRADHAKAR
SUPAKAR:

‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether in view of the grow-
ing demand from the public in Orissa,
Government propose to gpen another
R.M.S division in Jharasuguda in
Orissa; and

(b) if so, when?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I K. GUJRAL): (a)
No, as the new division is not justified,

(b) Does not arise.

Bidi Workers

1551. SHRI P. GOPALAN:
SHRI E. K. NAYANAR:
SHRI A. K. GOPALAN:

Wil] the Minister of LABOUR AND
HEHABILITATION be pleased to
state:

(a) whether it is a fact that a meet-
ing of the representatives of Bidl
workers and Industrialists wasg con~
vened by him at Hyderabad in De-
cember, 1967,

(b) if so, the matter discussed
thereat; and

(c) the decisions taken and when
the decisions are likely to be imple-
mented?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No.

(b) and (¢). Do not arise.

Desert Development Board

1553. SHRI D, N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Desert Develop-
ment Board has finalised its plan of
work for 1968-69;

(b) if so, what are the details in
respect of Rajasthan;

(c) whether the Board’s targets
for 1967 have been fully achieved;
and

(d) if not, what is the shortfall and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Rs.
Sir.

(b) The Desert Development Board
has decided that the following con-
crete programme should be consider-
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ed for execution in 1968-69 in Rajas-
than Sizte:

(i) In Barmer district, a scheme
should be prepared for the
renovation of about 10 tanks
and the protection of their
catchment areas;

(ii) In Jaisalmer district, a pro-
gramme of pasture and fodder
development should be taken
up on the basis of water
available from certain tube-
wells which might otherwise
remain undeveloped in this

areas;

(iii) In Jedhpur district, soil and
water conservation work
should be taken wup along

with a scheme for piped
supply to some villages

in Lonj tehsil
(c) and (d). No definite targets
were fixed for 1967-68. However, it
had been decided to take up work on
a pilot basis in one C. D, Block in
each of the 3 States of Rajasthan,

Gujarat and Haryana. These Blocks
were as follows:—

(i) Luni Block in Jodhpur dis-
trict in Rajasthan,

'(il) Mohindergarh II Block in
Mohindergarh  distriect in
Haryana.

(iii) Santalpur area in Banas-
kantha district in Gujarat.

It was proposed to carry out scien-
tific surveys of the resources of
these Blocks with a view to prepare
detailed project reports for them
for implementation during 1968-69.
However, the Desert Development
Board, at its first meeting held on
the 25th January, 1968, considered
the programme to be taken up for
the development of desert areas and
decided to give up the Block appro-
ach altogether. It recommended that
if a particular activity was considered
to be worth taking up, it need rot be
confined to the limits of one Block in
each State as had been the thinking
80 far. Accordingly, detailed schemes
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are now being prepared by the State
Governments of Rajasthan, Gujarat
and Haryana in regard ‘o the prog-
rammes to be taken up for execu-
tion during 1968-69 on the basis of
activities considered most suitable
in the circumstances prevaling in
each of these States.

Import of Rice

1554. SHRI T. D. RAMABADRAI:
SHRI MAYAVAN:
SHRI DEIVEEKAN:
SHRI VIRENDRAKUMAR
SHAH:

Wwill the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that f}w—
ernment have approached Tha::land
and Burma for the supply of rice;

(b) if so, their reaction thereto;

(c) the total quantity of rice to be
jmported from these countries;

(d) whether any other country has
been .approached for the supply of
rice; and .

(e) the total quantity of rice re-
quired during 1968 for distribution im
the country?

THE MINISTER OF STATE IN
THE MINISRTY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) and (c). Negotiations are still
in progress with these countries and
the quantities of rice likely to be
available are not as yet known.

(d) Yes, Sir.

(e) The quantity of rice required
for the public distribution system
from central and state stocks during
1968 is estimated at about 33 lakh
tonnes.
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Investment of Provident Fund Money

1555, SHRI CHANDRA SHEKHAR

SINGH:
SHRI K. P. SINGH DEO:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Central Board of
Trustees of the Employees Provident
Fund which met recently in Delhi
had discussed the question of evolv-
ing a proper policy in regard to the
investment of provident fund money;

(b) if so, what decisions have been
‘taken by the Board in this connec-
tion; and

(c) whether Government have
approved their decisions?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes.

(b) The Board has recommended
that in order to give a fair rate of
interest to the subscribers, the invest-
ment pattern for the Fund should be
liberalised at least to the following
extent to begin with:—

(i) 50 per cent in Central Gov-
ernment securities;

{ii) 50 per cent in State Govern-
ment or other Government
guaranteed securities, like
the bonds of Electricity
Boards, State Housing Boards
etc, or in the fixed deposits
of the State Banlk.

It has also suggested that any res-
trictions imposed by Government on
the investment of provident funds
should be imposed uniformly on all
non-Governmental provident funds
and that there should be no discri-
mination against Employees’ Provi-
dent Fund.

(c) The recommendation of the
Board is under examination.

Direct Dialling between Delhi and
Bangalore

1556. SHRI K, LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the stage at which the proposal
for direct dialling between Delhi and
Bangalore stands at present; and

(b) when the scheme is likely to be
completed?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI L K
GUJRAL): (a) For providing sub-
scriber trunk dialling between Delhi
and Bangalore, Trunk Automatic
Exchanges have been planned at Delhi
and Madras. The Trunk automatic
exchange at Madras has already been
commissioned. The one at Delhi is in
an advanced stage of installation and
is expected to be commissioned by
the end of 1968,

(b) Direct dialling between Delhi
and Bangalore will be available when
the two trunk automatic exchanges
are commissioned and interconnected
This is expected to be achieved before
March 1969,

Direct Dialling in big Cities

1557. SHRI K. KAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any phased program-
mes to have a direct dialling in big
cities throughout India have been
arranged;

(b) if so, the names of those cities
under consideration; and

(e) when the direct dialling to these
cities will be completed?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1L K
GUJRAL): (a) Yes.

(b) The following 17 stations are
proposed to be connected to the first
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4 TAXs for providing Nation-wide
subscriber trunk dialling facility:—

Agra

Ahmedabad

Bangalore

Bombay

Chandigarh

Coimbatore

Delhi

Jaipur

Jullundur

Kanpur

Lucknow

Madras

Patna

Poona

Srinagar

Surat

‘Varanasi

(¢) During 1968-89.
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Milk Booth at Thyagaraj Nagar,
New Delhi

1561. SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICUL»
TURE be pleased to state:

(a) whether it is a fact that the
Welfare Organisation and the people
of the Thyagaraj Nagar (Prem
Nagar), New Delhi have been repre-
senting for the last six years for the
opening of a new milk booth in that
area; and

(b) if so, the steps taken by the
Delhi Milk Scheme in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) There are already two D.M.S.
milk booths in Sewa Nagar to cater
to the needs of the token holders of
Prem Nagar. The question of open-
ing new milk booths in Prem Nagar
will be considered when more milk
is available.

Rice Supply to KEerala

1562. SHRI ANBUCHEZHIAN:
SHRI P. VISWAMBHARAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gob-
ernment have decided to supply 50,000
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tonnes of rice a month to the Kerala
Government;

(b) if so, what is the total demand
of the Kerala Government;

(c) the reasons for not supplying
the full demand; and

(d) whether Government propose
to give full quota of rice to the Kerala
Government in view of the bumper
crops in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) and (c). Do not arise.

(d) It is proposed to give to Kerala
as large a quota of rice as is possible
within the limits of availability with
the Centre, taking into consideration
the needs of other deficit States.

Rice Mills in Assam

1563. SHRI ANBUCHEZHIAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Rice
Mills in Assam are facing prospects
of closure because of the inadequate
supply of paddy by the Food Corpora-
tion of India and Apex Marketing
Society; and

{b) if so, the steps taken to prevent
these closures?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION  SHRI
ANNASAHIB SHINDE): (a) and
(b). The information is being ccllect-
ed and will be placed on the Table
of the Sabha as soon as it is received.

East Bengal Refugees in Purnea
District (Bihar)

1564. SHRI SITARAM KESFI: Will
the Minister of LABOUR AND -
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REHABILITATION be pleased to
state:

(a) whether Government have ask-
ed the refugees from East Bengal
settled in Purnea district of Bihar to
repay the subsidies and loans they
bad received for rehabilitation;

(b) the terms and conditions on
-which the financial assistance was
-given to them;

(c) whether requests have been
anade by the refugees to waive repay-
ment of the assistance; and

thereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) Finan-
eial assistance rendered to displaced
persons in the shape of prants does
not call for recovery, When assist-
‘ance takes the form of loans, the
amount is recoverable according to
the terms of the loan advanced to dis-
placed persons. In all cases in which
according to these terms, instalments
have become due, the State Govern-
ment concerned is taking suitable
action for recovery.

(b) The financial assistance was
-given by way of grants-in-aid for cash
doles, rations, clothing, blankets,
wutensils, milk, marriage expenses
warm clothing, medical and educa-
tional facilities, maintenance, etc., and
loans for settlement in agricultural
and  non-agricultural occupations.
‘The loans are repayable in easy in-
stalments over a period of 6 to 20
years according to the nature of each
Joan, after giving remission as
below: —

() loans aavanced to displaced
persons from East Pakistan
for their rehabilitation will
be remitted upto the extent of
Rs. 1,000 in each case;

i) if after remission as at (i)
above, there is any balance
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left, the amount in excess of
Rs. 2,000 only will also be
remitted; and

(iii) No interest will be charged
on the amounts remitted.

The remission, however, does not
apply to Contributory House Building
loans, Professional and Higher Busi-
ess loans and Rehabilitation Finance
Administration loans.

(e) and (d). A joint request receiv-
ed from the displaced persons of
Katihar, District Purnea, has been
considered. The applicants have been
informed that their request for remis-
sion of house-building loans and loans
for professions, cannot be granted.

Labour Unioms

15685. SHRI SITARAM KESRI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
present system of registering trade
unions with a- minimum number of
seven persons has led to the forma-
tion of a number of Unions in the
same industry and establishment;

(b) whether such formation of
unions has been one of the causes of
labour trouble in industries; and

(c) if so, whether Government pro-
pose to amend the relevant rule to
overcome the existing trouble?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) On account of multiplicity of
unions, there have been cases of inter-
union rivalry resulting in disruption
of industrial harmony.

(c) Certain suggestions have been
made to Government in this regard.
The National Commission is also seiz-
ed of the problem, The matter will
be examined on receipt of the Com-
mission’s report.
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Delhi Telephone Advisory Commitiee

1566. SHRI SITARAM KESRI: Will
the Minister of COMMUNICATIONS
be pleased to state: -

(a) whether it is a fact that meet-
ings of the Delhi Telephone Advisory
Committee for the purpose of allot-
ment of telephones are not held at
regular intervals; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEFARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI L K.
GUJRAL): (a) and (b). The meetings
of the Telephone Advisory Committee
are normally required to be held
at least once in every quarter. The
T.A.C. at Delhi did not meet for some
time as it was under reconstitution.
The Committee was reconstituted in
November, 1967 and has already met
on 29th November, 1967, 24th January,
1968 and 15th February, 1968,

Automatic Telephone Exchange in
Bhubaneshwar

1567, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) whether the proposal to intro-
duce an Automatic Telephone Ex-
change in Bhubaneswar will
materialise; and

(b) if so, when this will be opened?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFATRS & COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
{a) Yes.

(b) Early in 1970,

Frocurement Prices of Rice and Paddy
in Orissa

1568. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the procurement prices for rice®
and paddy fixed for Orissa;

(b) whether these prices have been
fixed in consultation with the State
Government; and

(c) how they compare with the
procurement prices in West Bengal,
Andhra Pradesh and Bihar for the-
1968-69 crop year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Pro--
curement prices for 1967-68 crop:

Qrissa
Paddy Common
Rice Commen

(In Rs. per quintal)
48.00
82.47 (ex-mill price).

(b) Yes, Sir.

(c) Does not arise as the procure-
ment prices have not been fixed for
1968-69 crop so far.

Head Post Offices in Orissa

1569, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether each District in Orissa.
has by now a Head Post Office;

(b) whether any of the existing
Head Post Offices have been bifurcat-
ed in Orissa; and

{c) whether there is any proposal’
to have one more Head Post Office in
the Puri District?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes.

(b) Yes, A statement showing the
districts with more than one Head
Post Offices is placed on the Table of”
the I.ok Sabha. [Placed in Library.
See No. LT-192/68.]

(c) The proposal for ungrading
Nayagarh Sub-Office as Head Office-
was considered but it has been drop--
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ped as the same was not found justi-
fied according to Departmental

. standards.

Post Offices, Telegrath CMices and .
Public Call Offices in Orissa

1570. SHRI CHINTAMANI PANI-
-GRAHI: Will the Minister of
COMMUNICATIONS be pleased to
. state:

(a) the total number of post
Offices, Telegraph Offi es and Public
Cal] Offices proposed to be opened in
Orissa State during 1968-69;

(b) the number out of them pro-
posed to be opened in rural areas;
and

(c) the total allocations made for
this purpose?

THE MINISTER OF STATE IN
THE DEFPARTMENTS OF PARLIA-
. MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) Subject to fulfilment of
Departmental standards and availabi-
lity of funds, it is proposed to estab-
lish 200 Post Offices, 20 Telegraph
Offices and 11 Public Call Offices in
Orissa during 1968-69.

(b) Post Offices: .. 190
Telegraph Offices: 20
Public Cal] Offices: P § |

(c) Precise information can be

known only after the budget is
wvoted.

Fish sold by Fish Marketing Corpora-
tion of India in Calcutta

1571. SHRI JYOTIRMOY BASU:
SHRI GANESH GHOSH:
SHRI BHAGABAN DASS:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the total quantity of fish sold by the
Fish Marketing Corporation in Cal-
- cutta during the period from the 1st
April, 1967 to the 31st December,
19677

THE MINISTER OF STATE IN
" THE MINISTRY OF FOOD,
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AGRICULTURE, COMMUNITY DE-
VELOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): The
Centre Fisheries Conporation Ltd.,
Howrah sold a total quantity of
4,24,884 kilograms of fish in Calcutta
during the period from 1st April, 167
to 31st December, 1967.

Telephone Connections in Sagar Post
Office (West Bengal)

1572. SHRI JYOTIRMOY BASU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is a telephone
connection in Sagar Post Office, 24
Parganas, West Bengal; and

(b) if not, whether Government
propose to instal a telephone there?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) No.

(b) Yes. A proposal to connect
Sagar with Diamond Harbour by
V.HF. Link has already been
approved.

Conditions of Service in F.CI.

1573. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the existing terms and condi-
tions of service of the personnel in
the Food Corporation of India for (i)
direct recruits, (ii) for people trans-
ferred from the Food Department;
and

(b) how many Officers in the Food
Corporation of India have been drawn
from (i) outside and (ii) other State
and Centra] Government Depart-
ments and what are their terms of
service?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The exis-
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ting terms and conditions of service
of direct recruits in the Food Corpo-
rfation of India are governed by the
draft staff regulations framed by the
Corporation. The transferees of the
Food Department, pending their final
absorption in the service of the Cor-
poration, are treated as on foreign
service and their service conditions
are regulated according to the foreign
service terms prescribed by the Cen-
‘tral Government except that these
transferees are not given deputation
allowance.

(b) A statement showing the num-
ber of officers and staff category-wise
worklng in the Corporation and the
sources from which they have been
drawn is laid on the table of the
House. [Placed in Library. See No.
LT-193/68]. Their terms of service
are decided in consultation with their
respective parent departments.

Haryana’s Offer for Supply of Wheat

1574, SHRI CHENGALRAYA
NAIDU:Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that
the Haryana Government has offered
the Central Government 40,000 to-
nnes of wheat to be purchased from
that State; and

(b) if so, the reaction of Govern-
‘ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
‘CULTURE, COMMUNITY DEVELOP-
MENT & COQPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The offer from the Government of
Haryana was of 49,000 tonnes of
wheat which has been accepted and
‘allocated to deficit States.

Sugar Production
1575, SHRI MOHSIN: Will the
‘Minister of FOOD AND AGRICUL-
TURE be pleased to state:
(a) whether sugar production has
increased since the policy of partial
decontrol was enforced; and

(b) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and
(b). The policy of partial decon-
trol has helped in increasing supplies
of sugarcane to the sugar mills with
the result that the production of sugar
upto 15th February, 1968 during the
current season is 15'62 lakh tonnes
as compared to 1542 lakh tonnes
upto the corresponding date last year.
Production would have been much
lower if this policy would not have
been adopted.

Sugar Production

1576. SHRI MOHSIN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the total sugar production in
the country at present; and

(b) the total requirement of sugar
for consumption in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) 15'62
lakh tonnes during the season 1967-68
upto 15th February, 1968,

(b) The internal consumption of
sugar during 1967-68 (November,
1967—October, 1968) is estimated at
20.7 lakh tonnes at the present level
of release.

Supply of Free Postage Stamps to
Members of Parliament

1577. SHRI SHRI CHAND GOEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is a proposal
under consideration to provide free
postage stamps to Members of Parlia-
ment for their public work; and

(b) if =0, the details thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I, K GUJRAL): (a)
No. ,

(b) Does not arise,

Rehabilitation of Victims of Indo-
Pak Conflict

1578. SHRI SHRI CHAND GOEL:
‘Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether all the persons who
had been uprooted on the Punjab
border as a conseguence of the Indo-
Pak. conflict of 1865 have been re-
habilitated;

(b) if not, the number of persons
who have not sg far been rehabilitat-
ed; and

(¢) whether the Punjab industry
which had been hit hard ag a result
of the Indo-Pak, conflict has been
restored to normaley?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b).
All the up-rooted families in Punjab
have been given rehabilitation assis-
tance and by and large all of them
bave since been resettled. There are,
however, a few cases under considera-
tion for giving further rehabilitation
assistance to some families.

(c) Several short-term and lomg-
term measures were taken to assist
the industries in Punjab which had
been hard hit during the Indo-Pak,
conflict.  Among other measures,
Rs. 75 lakhs were provided for giving
financial assistance to owners of
small-scale industria] units,

Telephone Connections at Chandigarh
1579. SHRI SHRI CHAND GOEL:
Will the M'nister of COMMUNICA-
TIONS be pleased to state:
(a) the oumber of applications
pending for telephone connections at
Chandigrah at present: and
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(b) the nqumber of telephone con-
nections which Chindigarh is likely
to have by the end of 19687

THE MINISTER OF STATE IN THR
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONs (SHRI I. K. GUJRAL): (a)
The number of applications pending
for telephone connections st Chandi-
garh on 31-12-1967 wag 2,000.

(b) 3,138 connections were working
at Chandigarh gn 31-12-1967 and about
400 mew connections are likely to be
provided during 1968.

Cost of Sugar Production

1580. SHRIMATI SUSEELA
GOPALAN:
SHRI C. K, CHAKRAPANI:

Will the Minister of FOOD AND
CULTURE be pleased to =ztate the
cost of production or sugar and
khandsari in different areag »f the
country? '

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): The fair ex-
factory prices of levy sugar for 1967.
88 for the 5 zones gecommended by
the Sugar Enquiry Commission and
worked out in -accordance with the
provisions of Sub-Section (3C) of
Section 3 of the Essential Commodi-
ties Act, 1955 with the help of the
Cost Schedules of the Sugar Tnquiry
. Commission are as under:

{Rs. per quintal )
Ex-factory Price-
ZONE-I
(Girat, Maharazhtra, North

Myeore and North Andhra
Pradesh) . .

14500
ZONE II
(Oria=a, rest of Andhra Pra-
des*, Soth Mysore, Madra
Poncicherry and Kerala 16100
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(Rs. per quintal)
(Ex-factory Price)

ZONE 1Y

(Meerut, Muzaffarnagar and
Bulandshahr districts of
West U. P., Punjab, Hary-
ana, Rmasthan and Mndhyn

Pradesh) . 169- 50
ZONE 1V
(Central and rest of West

upr) . . . 156°00

ZONE IV

(East U. P., Bihar and West

Bengal) . . . . 158-00
Assam . . . . 16750

Cost of production of khandsari in
different areas of the country is not
available.

Consiruction of Quarters for P. & T.
Staff in Kerala

1581. SHRI P, VISWAMBHARAN:
SHRI VISWANATHA
MENON:

Will the Minister of COMMUNICA-
TIGNS be pleased to state:

{a) the number of towns in Kerala
where the Postg and Telegraphs De-
partment have acquireq land for the
construction of staff quarters since
the, formation of the Kerala P&T
Circle;

(b) the places where staff quarters
have been constructeq and the num-
ber of quarters constructed thereat;
and

(e) when the Posts and Telegraphs
Department propose to construct staff
quarters in Trivandrum?

THE MINISTER OF STATE IN THE
DEFARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
5, viz,, Trichur, Alleppy Ernakulam,
Kottayam and Cannanore.

(b) 138 departmental quarters and
643 renteg quarters have been provid-
ded to P&T staff in Kerala at different
statlons, In addition to this, sanction
for ponstruction of 52 units at Trichur
has been issued. Sanction for construc-

3233 1L5—4

tion of 133 units at Ernakulam is
likely to be issued shortly.

(c) A site for staff quarters has
been selected at Trivandrum. After
this is mcquired, action will be taken
for construction of quarters subject to
availability of funds,
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memmm
i Orissa '

1587. SHRI - SRADHAKAR SUPA-
KAR: Will the Minister .of FOOD AND
AGRICULTURE be pleased to.state:

(a) whether the procurement prices
of rice and paddy fixed for Orissa are
much lower than those prevailing in
the neighbouring . states of Woest
Bengal, Bihar, Madhya Pradesh and
Andhra Pradesh; and

(b) whether as a consequeénce there-
of, there is a lot of smuggling of Iice
from Orissa to all the newhbounng
States?
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THE MINISTER . OF BSTATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION: (SHRI
ANNASAHIB SHINDE): (a) The pro-
curement : prices igf - paddy and. rice
fixed fer Orissa is' higher than the
price of paddy and rice in Andhra
Pradesh. It is somewhat lower than
the procurement prices fixed for Bihar
and West Bengal. The prices
in. Madhya Pradesh are glightly higher
than in Orissa.

(b) Tt does not appear to be correct
tp say that a lot of smuggling of rice
from Orissa to neighbouring gtates is
tar‘kings place.

Prices of Rationed Foodgrains in’
o Weat Bel:nl

1588 DR. RANEN SEN Wﬂl the
Minister of FOOD AND AGRICUL-
TURE be pleased to.gtate:

"(a) whether it is a ‘fact ‘that prices
of, rationed’ foodgrains in the statu-
to'ﬂly ratwned areag of West Bengal
have been raised by the duthorities;
and A

(b if 50, whether the Cemre was
consulted: - before: ﬂ!n mcrease i-ﬂ
nrlues*' SEIRH

THE mNISTEa OF STATE. IN
THE MINISTRY OF , FOOD, 'AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
MNAS&HIB SHINDE) (a) The
prices of Tice and wheat have been
raised. Part of the rise' was due to
withdrawal of subsidy by Govern-

_ment of India and the rest due to in-

crease in the procurement prices..of
paddy and rice in West Bengal and
to the withdrawal of the Sf.a:te Gov-
emme-nt subsidy.

(b) No, ‘Sir.

Oomrattu Fnrmlng
1589: SHRI HIMATSINGHA:
SH'RI Y. S KUS'HWAH
Wil fhe Minister of F‘OOD AND
AGRICULTURE be pleased to state:
- «a) how far the target fixed in the
Third‘ Plan' relating to the promotion
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Co-operative farming has been achiev-
ed in each State and which of the
States are lagging behind in this res-
pect; and

Written Answers

(b) the assistance proposed to be
given to the States in promotion of
Cooperative Farming during the year
1968-697 CT e S

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI M. S.
GURUPADASWAMY): (a) During the
Third Plan 318 pilot projects, each
comprising 10 cooperative farming
societies, were planned to be organised
in selected Community Development
Blocks in the country. Societies
formed outside the pilot areas were
also to be encouraged and assisted. A
statement showing state-wise figures
of the programme for pilot societies in
the III Plan and the actual number
of pilot and nom-pilot societies orga-
nised upto 31-3-1966, with particulars
of membership and area thereof, is
laid on the Table of the House [Placed
in Library. See no. LT-194/68.]

(b) The provision proposed in the
Ministry’s budget for 1968-69, for as-
sistance to the State Governments
for Cooperative Farming programme
is Rs. 53.40 lakhs.

Acquisition of Fallow Land of Formieér
Princes and Jagirdars

1590. SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government are gware
that some of Chief Ministers propose
to acquire vast tracts of cultivable
fallow lands im the possession of
former princes and jagirdarg for in-
creasing agricultural production;

(b) if so, the estimated acreage of
such land with the former princes;

(¢} whether
difficulties n this regard; and
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(d) if so, the nature thereof and
the steps taken to overcome such
difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No.
Zamindaris, Jagirdaris and other In-
termediary tenures have generally
been abolished in all States, The ex-
Rulers and ex-Jagirdars hold lanc as
any other holder subject to ceilings
in force in the States.

{by Information is mot available.
(c) No.
(d) Does not arise.
Prices of Foodgrains
1591. Sl-éRI BENI SHANKER

SHRI LILADHAR KOTOKI:
SHRI SHRI GOPAL SABOO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any such assurance that
the prices of foodgrains would not be
allowed to fall below the procurement
price has been given to the formers;
and

(b) if so, the action taken to arrest
the fall of prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) wherever the prices tend to
fall, the Food Corporation of lnrl.!.a
and the gtate Governments step In
to make purchases at the procurement
prices.

fagre wY s W qoard
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Building for Post Office at Ernakulam

1593. SHRI  VISWANATHA
MENON: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to construct
a three-storeyed building on the
plot where the present College, Post
Office is situated at Ernakulam; and

(bY if so, when the construction
work is likely to start?

THE MINISTER OF STATE IN THE
DEPARTmTS OF PARHAMENT
ARY AFFAIRS AND COHMUNIC&
TIONS (SHRI I K. GUJRAL): (a)
Yes.

(b) The construction of the build-
ing is likely to be taken up during
1968-69 subject to the availability of
funds.

Bar Coumcil Examinations

1504 SHRI VISWANATHA
MENON: Will the Minister of LAW
be pleased to state:

(a) whether Government have re-
ceived any petitions from Law stu-
dents so as to do away with the Bar
Council examinations; and

(b} if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Yes, Sir.

(b) The matter is under the consi-
deration of the Government.

South Post Office (Karithala) of
Ernakutam X

1595. SHR] VISWANATHA MENON:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is 3 fact that South
Post Office (Karithala) of Ernakulam
is a very small one and it is mot pos-
sible to accommodate al} the em-
ployees working there;

(b) if so, whether Government pro-
pose to shift the saig post office to a
bigger building; and

(¢) whether Government proposé to
locate the Post Office at Mahatma
Gandhi Road, Ernakulam ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I K GUJ-
RAL): (a) Yes, There is shortage of
477 stt. of floor ares

(b) Yes.

(¢) A new Post Office has been
sanctioned for Mahatma Gandhi

Road, Ernakulam and will be opened
when a suitable building js available.
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Aerial Spraying over Plants

""i597.SHRI GEORGE ' FERNAN-
DES: Will' the Ministar of FOOD AND
AGRICULTURE . be pleased (o state:
(a) the htumber and ‘names of firms
in, the, private sector gngaged in aerial
inm over,, plants;
#i(b) .the pumber and types of: .alr-
nratt owned by them; and,
© (c)'the amowht of foreign exchange
sanctioned for them during the last
three years?

MINISTER ‘'OF "STATE IN
mm.*mw 'OF POOD, 'AGRI-
cut:rtfﬁk COMMUNITY * DEVE-
LOPMENT 'ANB -CO.OPERATION
(SHRI ANNASAHIB SHINDE): -The
tollowing; statement giyes the names
ofithe firms in the private sector en-

Bagedy;in agricultural aserlal spraying

and the number and types of aircraft
owned by them:— '

. Mame of e Ao v

1. MJs. Cambata Aviation (P) Ltd.'"" -

2. ‘Mijs. Helicopter: serviges () Lad.
5. Mfs. Indarier Co. (P) Ltd,

4 M.S. Aviation' Service Corporation
5. M/s. H.'S. Sobha Singh (P),Ltd.
6. M/s. Khemka Aviation (P) Ltd.
7. M/s. Bhieratair

No. of alférift! Ty of aifeaft
9 l%g ? ﬁpﬁs .
| .oircpaft:-
4 Helicopters
5 'Pixed-wing afrorafe
4 Fmdd wmg aircrm
I F'med-wmg al.rr:n.ft

2 Helicopters,
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(c) The information about the
foreign exchange sanctioned during
the last three years is being compiled
and will be placed on the Table of the
Sabha.

Tripartite Indian Labour Conference

1598. SHRI GEORGE FERNAN-
DES: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) when the next meeting of the
Tripartite Indian Labour Conference
will be convened;

{b) the main issues that will be
tackled by the Conference;

(e} whether any suggestions have
been received from the Central Orga-
nisations of labour for censideration
by the Conference; and

(d) if so, the nature thereof and
from whom these were received?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The next session of the Indian
Labour Conference will be convened
on the 20th and the 21st April, 1968

(b) The agenda of the Conference
has not yet been finalised,

(c) Yes,

(d) A list of suggestions for the
agenda received so far from the Cen-
tral Organisations of labour is placed
on the Table of the House. [Placed
in Library. See No. LT-195/68].

Bataidari System

1599. SHR] SHIVA CHANRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose
to formulate any national policy con-
cerning the Bataidari (Share-crop-
ping) system in Indian agriculture;

(b) if so, the details thereof; \
ey if not, the reasons therefor; and
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(d} the reaction of Government to
the Bataidari Bills being on the anvil
in. the State Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (¢). Proposals for land reforms
including policy concerning the
bataidari (Share cropping) system are
contained in the Five Year Plans.
Land being a State subject, these
proposals are in the nature of a broad
common approach which have to be
adapted and pursued in each State
with due regard to local conditions
and in response to local needs.

(d) The action taken by State
Governments for implementation of
land reforms has been indicated In
the review on ‘Implementation of
Land Reforms’ by the Land Reforms
Implementation Committee ‘of the
National Development Council, which
has since been published.

" Industrial Relations
1600, SHRI SHIVA CHANDRA
JHA: Will the Minister of LABOUR

AND REHABILITATION be pleased
to state:

‘(a) -whether: Government . have
tried to apply the Gandhian princi-
ple of trusteeship in the industrial
relations;

(b) if so, the industries in which
it hag been applied and the suctess
achieved so far; and

(e) if not, the reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Yes, Sir.
The Government's policy is aimed at
bringing about harmonious industrial
relations by promoting a sense &
identification between employers and
employees. This policy has been
practised with a fair measure of
success.

(c) Does pot arise,
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Sale of Indigenous Wheat in Defhi

1603. SHRI HIMATSINGKA:
SHRI ANBUCHEZHIAN:
SHRI HARDAYAL DEVGUN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Delhi Administration has requested
the Central Government to reduce
the price of indigenous wheat and has
also requested to permit free sale of
wheat in the capital and restrict the
sale of imported wheat through ration
shops; and

(b) if s=o,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The Chiet Executive Coun-
cillor, Delhi Administration, informal-
ly raised the question of reducing the
issue pricesx of wheat supplied
through ration shops. The Delhi
Administration have decided to per-
mit free sale of wheat and rice in the
open market within the Union Terri-
tory with effect from 21st February,
1968. However, distribution of Gov-
erfment food grains on an informal
rationing basis would continue.
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Fixation of Minimum Wages in
Cement and Cottom Mills

1604. SHRI GADILINGANA
GOWD: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether any minimum wages
have been fixed for the various cate-
gories of workers in Cotton Spinning
Mills and Cement Producing Mills;

(b) if so, what are the daily wages
for work-charged employees and the
monthly salaries for other employees
of the establishments; and

(c) if the reply to Part (a) above
be in negative, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
{a) to (¢). The fixation of minimum
wages in these two industries/em-
ployments falls in the State sphere.

Community Development Blocks

1605. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state;

(a) the amount allotted to the
Community Development Blocks in
the country under different heads
during the period from 1064-85 to
1966-67; and

(b) the percentage of the amount
spent on their establishment?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M, S. GURUPADASWAMY):
(a) Allotment of funds is not made
by the Centre according to indivi-
dual heads of expenditure. Actual
expenditure out of the Block sche-
matic budget under different heads,
ag reported by the Btates, was a5
follows:

(Rs. in crores)

Heads 1964-65  1965-66  1966-67%
1. Block Headquarter (including transport, seed nm-,
information centre, office equipment etc. . 17°29 17:38 1795
I1. Agricultural Developmen .
(a) Agriculture and AmmalHulbl.ndry 685 7°93 3-89
(b) Irrigation and reclamation . 1263 11-2% 3-96
TIL. Village Industries 266  2°53 147
IV. Amenities
(a) Health & Rural sanitation 403 4.43 243
«(b) Education a9z 316 I-21
(¢) Social Education 2-78 249 157
(d) Communication 3-26 337 275
(e) Housing 1-8% 1-96 1-00
V. Unclassified
(including imported equipment, suspense charge etc.) 031 o049 1-89
ToTAL 54'58 5497 38-12

" $Provisional

(b) The percentage of expenditure
on Block headquarters (including
transport, seed store, informatioh
centre, office equipment etc.), as com-

pared to total expenditure out of the
schematic budget, came to 31.7, 31.8
and 47.1 respectively during 1964-85,
1965-66 and 1966-87.
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Import of Tractors

1606. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of tractors import-
ed from foreign countries during the
years from 1064-65 to 1966-67 and
the selling prices fixed for various
makes of tractors;

(b) whether it is a fact that on
account of the large percentage of
commission allowed to the importers
and dealers, the cost of tractors is
prohibitive for the farmers;

(¢) whether Government have any
scheme for the import of tractors
direct by farmers for their use with
a view to eliminate the middle man's
commission; and

" (d) whether Government have any

scheme to provide facilities for repair
of tractors of farmers by opening
workshops to avoid exploitation by
private workshop owners?

THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, -AGRI-

CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
{SHRI ANNASAHIB SHINDE): (a)
The following numbers of agricultu-
ral tractors were imported between
1964-65 to 1966-67:—

1964-65 een 2323
1965-66 ces 1989
1966-67 2501

During the period under reference
the prices (pre-devaluation) of
the following tractors which account-
ed for the bulk of the imports were
as indicated against each:—

Zetor 3011 Rs. 932600
(Czechoslovakia)

DT-28 (Soviet Rs. 750000
Union)

DT-14B(Soviet Rs. 420000
Union)

Byelarus (Soviet Union) Rs. 10,300-00

These prices were exclusive of

customs duty, handling, clearing, port
and other miscellaneous charges; the

FEBRUARY 22, 1968
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prices did not also include cartage,
packing and transport charges, These
charges which differed for different
consignments and for different
places were added to the ex-port
prices mentioned above,

After devaluation and during the
above period the DT-14B and the
Byelarus tractors alone have been.
authorised for commercial import.
The ex-godown port prices of these
two models are as follows:—

DT-14B Rs. 6931.00 (including,
handling clearing etc,, at port
of disembarcation).

Byelarus Rs. 15045.00

The prices of Byelarus tractors
mentioned above are exclusive of
handling, clearing, port and other
miscellaneous charges, the actuals of
which (subject to a ceiling of 3 per
cent on the net c.if. value) are added
to the price,

Besides for both DT-14B and Bye-
larus tractors the actuals of customs
duty, if any, cartage, packing trans-
port and insurance charges are also
added to the price. These charges

differ for different consignments
and for different places. Some
Zetor 3011 tractors authorised for

import prior to devaluation were
received after devaluation and were
priced Rs. 14688.00 exclusive of the
aforesaid charges.

(b) No, Sir. The Commission
allowed to the agent is 20 per cent
of the CIF wvalue of Rs, 5513.00 in
the case of DT-14B tractors and 16}
per cent of the CIF wvalue of Rs.
12785.00 in the case of Byelarus trac-
tors. These commissions also include
1% per cent payable to the State Trad-
ing Corporation as its service charges.
These tractors are wvery reasonably
priced,
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(c) Some measures are under con-
templation. However, it has been
decided that henceforth the distri~
bution of tractors would, to the extent
possible, be entrusted. to agro-indus-
tries corporations and a beginning
has been made with the appointment
of the agro-industries corporations of
Punjab, Haryana, Uttar Pradesh and
Bihar as the agents for imported
Zetor-2011 tractors.

(d) Yes, Sir, a scheme to this effect
is under formulation.

Rehabilitation of Refugees from East
Pakistan

1607. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND
REHABI.I.-I‘I‘ATION be pleased to
state:

(a) the amount spent by Govern-
ment for the rehabilitation of per-
sons who came from East Pakistan
and the number of persons so far
rehabilitated;

(b) the pattern of assistance given
to each person; and

(e) the basis on which the finan-
cial assistance or otherwise was
fixed? ' C

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND, REHABILITATION
(SHRI D. R. CH.AVAN) (a) Out of
those who were taken in camps about
29.53 lakh persons have been resettled
so far.

JA.sum of Rs. 25643 crores  was
spent on the relief and rehabilita-
tion of migrants upto 31st March,
1967. An amount of Rs, 22.44 crores
has been provided for this purpose
in the Budget Estimates 1967-68. The
final figures of the current year's
expenditure will be available by the
end of June, 1968,

(b) A statement showing the broad
pattern of assistance now being given
to displaced persons is laid on the
Table of the House. [Placed ‘' in
Library. See No. LT-106/68.]
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(c) The pattern of assistance is fixed
after taking into account the nini--
mum requirements -of displaced per-
sons, their general economic condi-
tion prevailing price level and all:
other related factors,
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New Post Offices in Rural Areas

1610. SHRI MANIBHAI J. PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Gov-
ernment have to incur loss in open-
ing new Post Offices in thé rural
areas;

(b) the total loss incurred on this
account during the year 1967-68;

(c) the number of Post Offices
opened in Indiz and Madhya Pradesh
separately during the above period;
and

{d) the number of Post
opened in wurban and rural
during the above period?

Offices
areas
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I K. GUJA-
RAL): (a) Yes

(b) Not yet known, as the finan-
cial year has not closed,

(c) India

: 506
Madhya Pradesh 46 as on

1-1-68
(d) Urban Rural
India . . 77 439
as on
Madhya Pradesh 7 39 ] 1-1-68
aain ¥ aged &
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Coal Wage Board

1614. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have not so far accepted the
recommendations of the Coal Wage
Board regarding payment of gratuity
to workers;

(b) whether it is also a fact that
the coal mine owners are dismissing
a large number of miners and wor-
kers on the ground of medical unfit-
ness without paying any retrench-
ment compensation; and

(c) if so, whether Government pro-
pose to accept the recommendations
regarding gratuity thereby protecting
the rights of the miners and workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI H&TH‘I):
(a) Yes, Sir.

2674

(b) A few complaints of this nature
were reported. On the intervention
of the Central Industrial Relation
Machinery the managements were
persuaded not to resort to retrench-
ment,

(c) The Wage Board recommended
that Government should impose a
cess on coal and pay gratuity to
workers out of the fund so created.
It is proposed to consider this sug-
gestion after the recommendations
already accepted by the Government
have been implemented.
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Degree in Labour and Social Welfare

1617. SHRI DEORAO PATIL: will
the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether he is aware that the
non-recognition by his Ministry of
the M.A. Degree in Labour and Social
Welfare of Ranchi University is
causing hardship to students of that
University especially while seeking
jobe like Labour Officers in the Cent-
ral Pool through the Union Public
Service Commission;

(b) whether the same Degree of
Patna, Bihar (now at Muzaffarpur)
and Bhagalpur Universities is recog-
nised under the Labour Officers
(Central Pool) Recruitment and Con-
ditions of Service Rules, 1951;

(c) if so, the reasons therefor; and

{d) the steps which Government
propose to take to give recognition
to the MA. (L & S. W.) Degree of
Ranchi University under the said
Recruitment Rules to remove the
hardships to students of this Univer-
sity? :

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Ne.

(b) Yes.

(¢) and (d). No such complaint
has been received. The matter would
be examined, if and when any refer-

ence is made to Government in this
regard.
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‘Exploratory Tubewells Organisation

1619, SHRI LAKHAN LAL
KAPOOR: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that in a
meeting of the Informal Consultative
‘Committee of the Ministry some time
back, it was suggested that the work
«of actual boring of tubewells in the
various States may also be under-
taken by the Exploratory Tubewells
‘Organisations of the Government of
India; and

(b) if so, the decision taken in this
regard?

THE MINISTER OF STATE IN
‘THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). No specific suggestion to
‘this effect has been made at the
meetings of the Informal Consulta-
tive Committee of the present Lok
‘Sabha for this Ministry although
suggestions  for  accelerating the
groundwater development programme
have been made. The primary func-
tion of the Exploratory Tubewells
‘Organisation is groundwater explora-
tion in the different parts of the
ountry with a view to delineate areas

having groundwater potentiality for
development by tubewell irrigation.
However, it has, from time to time,
been assisting the various State Gov-
ernments in the construction of pro-
duction tubewells. With the streng-
thening of the drilling organisations
under the State Governments, the
Exploratery Tubewells Organisation
is expected to concentrate on its pri-
mary objective,

Exploratory Tubewells Organisation

1620, SHRI LAKHAN LAL
KAPOOR: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
Chiet Engineer, Exploratory Tube-
wells Organisation of the Govern-
ment of India propose to shifi one of
his Divisions at Varanasi to the
South;

(b) whether it is also a fact that
the Chief Engineer has visited the
South various times for this purpose;
and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
It is not a fact that the Varanasi
Division of the Exploratory Tube-
wells Organisation is contemplated
for shifting to South India. However,
the Division now located at Roorkee
is proposed to be located in Madras
to resume groundwater exploration
during 1968-69.

(b) No, Sir.

(e) In Madras the groundwater ex-
ploration work had tg be stopped in
early 1964 and rigs diveried to
Rajasthan for undertaking construc-
tion of production tubewells on be-
half of the State Government in the
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scarcity areas. Similarly, in Andhra
Pradesh, the exploration work could
not be undertakep during the Third
Plan period due to the pressing needs
of the drought affected areas of
Rajasthan, U.P. and Bihar. Explora-
tion work is therefore proposed to
be taken up in these two States dur-
ing 1968-69,

Exploratory Tubewells Organisation

1621. SHRI LAKHAN LAL
KAPOOR: Will the Minister of FOOD
‘AND AGRICULTURE be pleased to
state:

(a) the total expenditure incurred
on the Exploratory Tube-wells Or-
Banisation by the Centre (including
foreign aid) from 1954-55 to 1966-67
with its break-up;

(b) the total expenditure likely to
be incurred during 1967-68 with its
break-up;

() the total foreign aid in the
form of equipments etc, from wvari-
ous International Organisations dur-
ing the period from 1954-55 to 1966-
67; and

(d) the number of sites tested for
drilling and actual number of boring
in the varicus States by these organi-
sations during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). A statement giving the
required information is given in
Annexure I which is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-197/68].

(e) (i) Equipment—Rs. 139.99 lakha
(approx.)

(ii) Services of an American
firm of Technical consult-
ants—Rs. 51.83° lakhs (ap-
prox.) ’
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(d) A statement giving the requir-
ed information is given in Annexure
II laid on the Table of the House.
[Placed in Library. See No, LT-
197/681.

WA & arw fom & wfem o faeelt

¥ AT

1622, ST T 9N :  F4T @mer
am i wA7 21 FEFET, 1967 F
TR 99T §E T 1130 & 9w
& gag ¥ g 4@ F1 FW F4

(F) #a1 W@ =X F &R
frm & sEiag #Y A" ¥ e
wifas fordr & aw #Y gfez ¥ o
%9 a1 F1 A7 eq7 H @ go fe s
frm &1 ST foselt ¥ ame g
qewre F1 fare g9 fom & wafem
1 7% feeeit § aER sqmTRiE T
w8

(=) afzs =& & ;@1 5w A
@ fom & sEtam # fFE A
gaTew # w@d ¥ fag wr sraeq A
L

() == frmmr & Fratem w7 faeely
FrdwaEr A AT & s ga
a5 fedt wrofor s A 3 7

g, §i, amafas faew aw
AEETT FW=" & (/Y AT (S wwT-
arfgy ) : (F) @ wEE
e

(&) +rf sl waT JUEed
T

() fam 7y foeelt § @A W@
aER d fFUd & w7 § w8 g7 wiw
g g &1 g | wRdw @ fm ¥
et feor oA e Fratem & Rl

F 59 ¥ UF % AT 5. 85 AT TIH
=mg fFm &



2681
I AW ¥ yiy ey

1623 st TR AN ¥ W
aq ofw 7 ag TIR @ T I

(%) smemw ¥ wfy samw =
WA % f fafire Qomei & seota
¥E T ET 1968-69 F fraer
(@) mmmﬁﬁaﬁ
grafe fraifa fer o@ & a3 #
g?

wrg, ¥fa, smafae faem oo
FEETC weAwn H oo Wt (ot wer-
wfgw fmY) ¢

(%) =it qor wgEEl & &0 F
7 sy fawm & qer WSl
F T & O} ST HAT AV AATHT

¥ foq 7@ | &1 1968-69 ¥ frd

oY da & mwria woi qur Sl
AR R L a'lﬁ'r%aﬁwa@mm
it WAl & wewiw wfaw W A
femmm g

(=) w7 1968-69 ¥ faw ww
afys  domT gl §, gax WRw
R ¥ 5y sTiww & wwta 47. 03
A7 T F WX H TG @A

Import of Drilling Rigs

1624. SHRI T. P, SHAH: Will the
Minister of FOOD AND AGRICUL-
'TURE be pleased to state:

(a) whether any amount of foreign
exchange has been allocated to States
for importing drilling rigs = during
1968-69; and

(b) if so, details thereof, Statewise?

'THE MINISTER OF ‘STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND. GCO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)

3233 Ls—5
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No, Sir. However, against ‘the
foreign exchange geleased in 1966:67
and 1967-68, some of the rigs under

-import are likely to.yeach the eou.ntrs'

in 1968-69.

(b) Does not arise, _
Telephone Conmection -in ‘Madhya
Pradesh
1628. SHRT' G, ‘C. DIXTT: Will the
Minister o COMMUNICATIONS be

pleased to state:

(a)'the ' number of‘ " appHcations
perding for the grant of Iéphone
connections in Madhya Pradesh at
present;

(b) the number of applications
pending during the last year and the
number of connections given during
that period;

(c) how long it takes a persom to
get a telephone connection on the
basis of these figures; and

(d) whether it will be possible to
meet the demand for teléphohe coh-
nections at the end of the Fdnrth
Plan period?

THE MINISTER OF STATE’ IN
THE DEPARTMENTS OF .PARLIA-
MENTARY AFFAIRS -AND COM-
MUNICATIONS (SHRI I K, GUJ-
RAL): (a) The number of appli-
cations pending for the grant of
telephone connections in Madhya
Pradesh on 31st December, 1967 was
10,617.

{b) The number of applications
pending on 3lst December, 1866 was
8,406 eand the number of connections
given in 1967 was 2,900,

(c) The position varies from ex-
change to exchange. Delay . is neg-
ligible in exchanges of 50 lines and
below. In other cases, average

. delay varies from two to ten months,

except in Raipur, Jabalpur and
Indore, where it has taken three to
eight years to get connections,

(d) The demand for new telephone
connectiong has always been om the
increase and even though efforts are
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being made to step up the production
of exchange equipment and other
essential stores within the available
resources, it is not expected to meet
fully all demands for telephone con-
nections by the end of 1970-71. Even
if the present waiting lists are wiped
out, more will build up by then.

Unemployment of Educaled Persons in
Madhya Pradesh

1626. SHRI G. C. DIXIT: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:
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(a) the number of educaied un-
employed persons in the live regis-
ters of various Employment Ex-
changes in Madhya Pradesh during
the period from January, 1965 to De-
cember, 1967; and

(b) the number of educated un-
employed persons provided with em-
ployment by the Employment Ex-
changes during the above period?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The information is
given in the table below:

Period

Number of educated Number of place-
applicants (Matricu- ments effected in
lates and above) respect _of educa-
on the live regis- ted (Matricula-

ter at the end of tes and  above)
the year.* applicants during
the year
1 2 3

1964 43,006 17,463
1965 58,520 16,667
1966 66,042 15,050
1967 83,077 14,714

Loans for Tubewells in
Madhya Pradesh

1627. SHRI G. C. DIXIT:
SHRI RAM SINGH AYAR-
WAL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that several
applications for the grant of loans for
tubewells in Madhya Pradesh have
been pending for long with Madhya
Pradesh Government for want of
sufficient loans from the Central Gov-
ernment

(b) if go, the number of such appli-
cations 1nd when the loans are like-
ly to be sanctioned; and

(c) the amount of assistance 0 be
given ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (e). The information is being col-
lected from the Government of
Madhya Pradesh and will, on receipt,
be placed on the Table of the Sabha.

Self-Sufficiency of Seeds in Jammu
and Kashmir

1628. SHRI S. C. SAMANTA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether there is any big drive
to make Tammu and Kashmir self-
sufficient in various seeds and to re-

*Includes employed persons who
ployment,

. registered their names for better em-
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new old seeds every three years;

(b) if so, whether any special unit
has been set up to speed up the work;

(c) whether it is a fact that most
of the areas selected for seed farms
lie on Jammu-Pak, border; and

(d) whether the Central Tractor
Organisation is helping the Schemes?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir. The J. & K. State Govern-
ment proposes to set up 2 big size
farms—one at Sonwari in Kashmir
province and the other at Pargwal in
Jammu province, and to use the exist-
ing one at Nandpur for seed produc-
tion purposes.

(b) Provision of ‘funds has been
made in the State budget during 1968-

69 and the work is likely to start
from April, 1968.
(c) The farmg at Nandpur and

Pargwal lie on Indo-Pak. border in
the Jammu province. Sonwari farm
(Kashmir province) is far away from
the border.

(d) There is at present no Central
Tractor Organisation. The Ministry
of Rehabilitation has, however, pro-
vided a number of tractors for use in
the Chhamb and Jaurian area for re-
settlement of refugees. These trac-
tors are proposed to be used for the
seed farms,

Inspectors in Co-operative
Depariment, Manipur

1629. SHRI M. MEGHACHANDRA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Inspectors of the Co-operative Depart-
ment, Manipur are on pay strike for
the last 3 months;

(b) if so, what are their grievances;

*

(¢) the action taken thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) No, Sir,

(b) and (c). Do not arise.

Veterinary and Animal Rusbandry
Department, Manipar

1630. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the accounts of the
Veterinary and Anima] Husbandry
Department of Manipur for the years
ending 1965 were recently audited;

(b) if so, the fihding of the audi-
tors; and

(c) the action taken on the audit
report?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
A special audit of Veterinary and
Animal Husbandry Department was
carried out in 1965-66 covering the
period April, 1962 to July, 1965.

(b) several irregularities have been
pointed out in the Audit Report,

(c) these are at present under exa-
mination by a Committee.
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~1633,. ‘SHRI° VIRENDRAKUMAR
EHAH Will ‘the Minister of' LABOUR
~-AND REHABILITATION ‘be pksaed
to sum»

(a) the nunbar of man-hour lost
due to a strike in Messrs. Firestone
“Tyre and Rubber Company of India
(P) Limited, Bombay in the year
-1967;

’

(b) the esnmated loss of pf’uduc.
tion on accou.nt of the stnke

(c)thecaumiorthestrﬂxe

(d) whether Govemment propose
toiuse thelr igeod offiéés %o eénd the
strike; ang 0 TRE

(e) if not, the reasons there!nr!"]

’\

m )lINISTER OF LABDUR AND
REHABILITATION (SHRI HATHI):
{a) to'{e). Industrial relations in this
undertaking. fall within the jurisdic
tion of the Government of Maha-
rashira

SE
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Implementation of Recommendation of
. Coal Wage Board
1633. SHR] DEVEN. SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the recomméndations
of the Coal Wage Board as accepted
by.Government have been implemen-
ted by the employers 0! coal mines in

"(55 whetha‘ﬁlyufthecolhenes
‘heve implemented” the recommenda-
tions of the Coal WagweBoudmvoi-

"able deatmess sllowance at-the new

enhanced rate and if so, what are
their m.ma-s.
o a
(c) whether h. is 8 l‘act1hst most
of the employers have failed ‘o pay
the lega] dues of the workmen in
proper time and have introduced a
system of arrear payinent resilting in
reduction of a large portion of work-
men’s wages in the hands. of the em-
ployers; and

(d) if so, the steps’ Gm‘emment
propose to take to remove thé dim-
culties of the workers?

THE MINISTER OF LABCSUR AND
REHABILITATION (SHRI HATHI):
(2) Two hundred and eighty five col-

-lieries employing 3,52,952 workers and

accounting for 82 per cent of the total
-employment are.: ‘reported . ::to: have
commencedl implementation - .of ihe

‘Wage Board’s recommendatiens. ..

(b) Eighty elght collieries have
paid varifiblg Jdedtness ‘alowimce at
the new' énfraftced téte récdmmended
by the Wage Board. The manage-
ments ; moerned are;— .

“ 1. Tatas. SR o
2. NDCDC. Lid;
- '-13 iM/9. Andrew Yule & Cout
& Smgareni Collienes Co. Lﬁ
5. MS. Searsole Coal Co. Ltd..

"'8. Madhabpur, Chora, Manohar-
baha) and South Joynmdénga
- Collieries.

M IVERLT TR
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(¢) apd (d). As stated in reply to
part (a) the process of implementa-
tion is yet to be comipleted. Infor-
mation on the subject continues to be
received from field officers who are
trying to secure for the workers their
dues, as early as possible.

ECALE bl cEPRU T

Tele-

oA \'.m"

1634. SHRI HARDAYAL DEVGUN:
Wil] the Minister of COMMUN‘[CA-
TIONS be pleased to state:

{a)-whether it.is a fact that some-
time during the first week of Febru-
ary, 1968, communications between
Kashmir and the rest of the country
remained cut-off;

B0 leinanihi;

(b) the reasong therafor'

(e) whether it'{s a rectrring féature
during the peticd bf heavy mow-ialls'
in Kashmir; and

(d): it so, the steps which Govern-
ment have taken or propese to take
to maintain - telecommunications bet-
ween Srinagar and Delhi without any
break?

"THE MINISTER 'OF STATE 'IN
THE DEPARTMENTS OF PKRL;IE-
NICATIONS (simr L K. GU:H!AL)
(a) Yes.

(b) Un-precedented heavy mow’
fall. at, the. Microwaye, repeater station
ut-Narota (Ht, 0680 ft. abovg seg leve])
causeq, failure of the newly installed
Microwave -8ystem. The open wire
route was also damaged.

ﬁc) Yes, 1tusedtohesolarw1th
the' open - wipre lines. However, the
new Microwave system bagd mot had
enough time to'stahilise;: Further, the
un-precedentedly heavy snowfall had
blocked the path af transmissim

. ), "Various measures are u.ni!qt
exapunahon ‘and. neces:ary ‘action’ will
be taken as soon as weather q:mh
tions permit.

oo o Ll Rivenne

rm! i,

1635 SHRI M mmmcm\m.
Will the Ministar' o) FOOD AND
AGRICULTURE be:pieased to state:

(a) whether it 1§ a fact’ tha} Land
revenue has been collected in the
Union Territory of Manipur since 1st
January; 1966 &t ax enhanctd rate And
on the basl.s o.f a new As'rmultural
year,

(b) whether it is. also a iael. that
land revenue payers are paying land
revenue for the year 1966 after they
have paid the lang revenue for the,
year 1965-86 till the end of l(al‘ch.
1966;

(c) whether the Iand revenue paﬂ
for the whole year of 1965-66 is made
the land revenue for only 9 months
from the st April 1965 to thé ¥1st
Decemher 1965; and

(d) sif o, the ‘total amount. collan’ﬁ
ed in excess from, the land ommers
andhow itmbehgre;mgdv .

THE MINISTER OF STATE N
THE - MINISTRY -OF FOOD, AGRI-
CULTURE: COMMUNITY ‘DEVE-.
LOPMEN1 - AND: Go- QPERATIO&T
(SHRI ANNASAHIB samnsyq @
Yes, Sir.

{b) Ne.

(c) No N

(d) Does not arise. .

Gmhmmslnmu

1686. SHRI M, MEGHACHANDRA:
Wil] the Ministet’ of  FOOD AND
AGRICULTURE be plekised '{¢ state:

(a) whethenithb: Grimn-Parichayats
in Manipur are gwen the facilities for
théil dsiociatién ' iwith Pladning’ end
execulion of the aoielopmen't seh&h—
es at'gll hveh-' fornneee .

(b) if so, the details thereof; and
(e} tne sotirces of théjr income’ gnd

fhe gfaiits given to thlem by erp-
ment' it any, for the exéc'g?::n of
development schemex m theu' Tespec-
tive villages? '
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c). Information is being col-
lected and will be placed on the table
of the House in due course.

Gram Panchayats in Manipur

1637. SHRI M. MEGHACHANDRA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose
to establish the two higher tiers in
the Gram Panchayats in Manipur at
the District and Block levels in Mani-
pur;

(b) if so, when it is likely to be
implemented; and

(c) the drawbacks which are in the
Panchayat movement in the Union
Territory of Manipur at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c). The Union Territory only
has Village Panchayats now. A Bill
for setting up of Gram Sabhas with
their executive committees called
Gram Panchayats at the village level,
Panchayat Samitis at the Block level
and Rural Area Advisory Committee
at the Union Territory level is under
consideration. Establishment of these
institutions has to await enactment of
the legislation.

National Labour Code

1638, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether any progress has so
far been made towards the evolution
of a National Labour Code; and

(b) if so, the nature thereof?

FEBRUARY 22, 1968
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) There is no such proposal under
consideration of Government.

(b) Does not arise.

Additional Storage for Foodgrailns

1639. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that while
there are prospects of bumper crop
this year, the storage facilities avail-
able in the country are disproportio-
nately inadequate;

(b) the extent of the approved type
of storage capacity available at pre-
sent in each State and Union territo-
ries; and

(c) the steps proposed to be taken
to provide for additional storage faci-
lities in each of the States and Union
territories?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b). A Statement showing the total
storage capacity available with the
Central Government, Fooq Corpora-
tion of India, Central Warehousing
Cerporation, the State Warehousing
Corporations and the State Govern-
ment/Administrations in each of the
States and Union Territories, is laid
on the Table of the House. [Placed
in Library. See No. LT-198/68].

(¢) The Food Corporation of India
are undertaking additional storage
construction in the surplus States of
Punjab, Haryana, Madhya Pradesh
and Orissa on a priority basis,
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Telephonic Facilities in Chirag Delhi
Post Office, Delhi

1640. SHRI ABDUL GHANI DAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that no
telephonic facilities are provided in
the Chirag Delhi Post Office, Delhi;

(b) whether it is a fact that the
survey work has been completed;

(¢) if so, the reasons for the delay
in installing a telephone in the said
Post Office;

(d) whether the Post Office is also
likely to get a public call office faci-
lities;

(e) if so,when; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL):
(a) Yes.

(b) Yes; the cable work has just
been completed.

(c) Lack of cable and non-availa-
pility of exchange equipment.

(d) Yes.
(e) In May, 1968,

(f) Does not arise.

Soil Conservation for Forest and
Agricultural Lands

1641, SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that soil
conservation for foresy and agricul-
tural lands is undertaken by his
Ministry and soil conservation in the
catchment areas of the multi-purpose
projects is undertaken by the Minis-
try of Irrigation and Power; and

(b) if so, the steps taken to co-
ordinate the work?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir. Soil Conservation works on
forest, agricultural and other lands
are carried out by the State Govern-
ments and Union Territory Adminis-
trations as part of their overall deve-
lopment programme. A specia]l Cen-
trally sponsored scheme of soil con-
servation in the catchment areas of
13 major river valley projects is also
implemented by the States as well as
some of the project authorities, like
the D.V.C, with the financial and
technical assistance of the Miinstry of
Food and Agriculture, C.D. & C,

(b) Coordination among different
agencies is effected through regular
fleld visits and discussions with the
State authorities, by technical commit-
tees and Inter-ministrial discussions
whenever necessary. Progress is also
reviewed in detail at the time of
annual Plan discussions.

Telephone and Telegraph Offices

1643. SHRI HEM RAJ: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of telephone and
telegraph offices sanctioned during the
last five years upto the end of Decem-
ber, 1967 with the names of the Tele-
phone and Telegraph Offices, State
and Union Territory-wise; and

(b) the number which have been
opened and are functioning, State and
Union Territory-wise?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) and (b). The information is being
collected and shall be placed on the
Table of the Lok Sabha in due course.



2695

Mquﬂthn of Lands for Housing of
- P. & T. Stalt

1844. DR. M, SANTOSHAM: Will

the Minister of FOOD AND AGRI-

CULTURE be pleased to state:

-'.(a) whether it is a fact that Gov-
ernment have appointed a Committee
to examine the question of acquisition
of developed lands from the private
citizens for the purpose of housing of
Posts and Telegraphs Department
Staff; and

(b) if so, whether Government
propose to issue instructions to the
State Governments/Union Territories
Administrations to0 refrain from ac-
quiring: developed lands for this pur-
pose and instead acquire only undeve-
loped lands till such time as the Com-
mittee ‘has not submitted its report?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). No, Bir. But a Committee
has been set up to examine the work-
ing of the Land Acquisition Act,
1894.

: Casture of §.

1646. SHRI ‘D. C, SHARMA:
SHRI K. P. SINGH DEO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

«{(a) whather the Tariff Commission
has been asked by Government to
makée¢ a fresh examination of the cost
structure of sugar and recommend
new cost gchredule to determine a fair
price for sugar;

(b) if so, the terms of reference;
and

() when it is likely to submit its
report? . .

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE,: COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI mssama SH'ENDE) (a)
Yes, Bie. b - :
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(b) The Tariff Commisison has been
requested to undertake a fresh exa-
mination of the cost structure of sugar
and to prepare new cost schedules
to determine the fair price payable
to the sugar industry. The Commis-
sion has also been requested that in
formulating its recommendations they
should enquire, inter alia, into the
following points:—

(i) Should the classification of
factories into zones be accord-
ing to the recommendations
of the Sugar Enquiry Com-
mission and, if not, on what
other considerations? What
part erushing capacity of =
factory should play in this
classification?  What should
be the zones into which the
factories should be grouped,
having regard to the basis of
classification which may now
' be recommended by the Tariff
Commisison?

(ii) While preparing the cost
schedules for price fixation,
the Commission might re-
commend the basis on which
the provision for depreciation
should be made: Whether
depreciation to be allowed in
the cost structure should be
calculated on replacement
value or on the written down
values of assets and how indi-
vidual factories which moder
mse their plant or expand
“thelf - capacities “should be
compensatéﬂ for” the invest-

ment made?

(iil) Whether provision should be
made in the price to compen-
sate units situated in an area
which, under free market
conditioris, would have an in-
herent advantage over units
in other areas due to higher
productivity and better effi-
ciency? If so, what should be

. the provision?

{iv) Whether to encourage orga-

nised an defficient system of
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harvesting and quick trans-
port of sugarcane from the
fields to the factories, ex-field
price for sugarcane should be
fixed and provided for in the
price of sugar?

(v) Whether and to what extent
incentives should be given to
compensate factories for the
loss in recovery of sugar from
sugarcane due to early start
or working late into the hot
‘weather?

How far the mechanism of
price fixation can be used to
induce growers to supply
cane to sugar factories regu-
larly irrespective of fluctua-
tions in gur and khandsari
prices?

(c) The Commisison has been re-
quested to submit its repart/recom-
mendations to the Government as
early as possible but not later than 9
months from the date of the Resolu-
tion i.e, Tth February, 1968.

(vi)

Rice amnd Jowar Procurement in
Maharashira

1647. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CU’LT'URE be pleased to state:

)y t.he fotal qum;tlt,ms of jowar
and rice pr under the Monopoly
Procurement Scheme from the far-
mers in Maharashtra State in the
current year; ’

(b) whether the target fixed for
the purpose has been achieved;

(c) whether the procured quantity
of jawar and rice has met scarcity
conditions in the State; and

(d) if not, the demand made by
the State to the Centra] Government
for supply of foodgrains?

'I'HE MINISTER OF STATE IN

(SHRI ANNASAHIB SHINDE): (a)

The quantities procured till 10th Feb-
ruary 1968 were—

Jowar 38,762 tonnes
Paddy 177,185 tonnes
. Rice 24 tonnes

(b) No target has been fixed for
procurement of foodgrains.

(c) Maharashtra is a deficit State
and - the procurement of foodgrains
cannot out the basic deficit. In case
of any outbreak of scarcity conditions
due to future unfavourable natural
causes, the affected areas will ba
taken care of by utilizing the avail-
able foodgrains,

(d) The State has not yet made a
forma] demand to the Centre for any
specific quantity' for the year as a
whole,

L i
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Tubewells on Border areas of Punjab,
Rajasthan and Haryana

1650-A. SHRI BEDABRATA
BARUA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the progress so far made to pro-
vide tube-wells in the border areas of
Punjab, Rajasthan, Haryana and Guja-
rat;

(b) the target fixed for the years
1967-68 and 1968-69; and

(c) how far the target has been
fulfilled during 1967-687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
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ANNASAHIB SHINDE): (a) to (e).
The information is being collected
from the State Governments and
would be placed on the Table of the
Sabha ms soon as received.

Long Stapple Cotton

1650-B. SHRI CHENGALRAYA
NAIDU: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that a re-
search project involving Rs. 56 lakhs
has been initiated by the Indian Coun-
cil of Agricultural Research to under-
take research on superior long stagple
cotton in order to reduce country’s
dependence on its imports;

(b) the =annual demand of the
Indian Textile Industry for cotton
staplings;

(¢) the amount of foreign exchange
Involved; and

(d) the total saving of the foreign
exchange likely to be affected after
implementation of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes.
The Indian Council of Agricultural Re-
search has sanctioned, with effect from
1st April, 1967, an All India Coordi-
nated Research Project on Cotton at
an estimated cost of Rs. 56 lakhs
spread over four years. The work
under the Project would be carried
out on an all-[ndia basis in which
the cooperation of Central Research
Institutes as well as the Agricultural
Universities and State Departmenis of
Agriculture will be available. An-
other special feature of the project is
its inter-disciplinary approach, such
that the work relates not only to gene-
tic improvement for evolving superior
varieties, but also in related disciplines
concerned with the control of diseases
and pests and fibre quality. The work
under the Project will be carried out
on a Zonal basis at the following
main and sub-centres: —

States Main Centres sub-Centres.
Haryana . Hissar
Punjab Lugdhiana
Rajathan . Shrig; g Rajasthan Canal area to be
Gujrat Surat Talod, Junagadh and Viramgam
Magharashtra Akola Achalpur and Nanded.
Madhya Pradesh Indore Khandwa & B adnawar
Mysore . Dharwar Bhadravathi, Arbhavi and

Siruguppa.

Andhra Pradesh Tenali Amravati & Nandyal
Madras Coinbatore Kovilpatti and Srivilliputhur,

L. A, R. I, New
Delhi and Coimba-

tore.

Cotton Technologi-
cal Research Lab-
oratory, Bombay.

The development programme drawn
up for increasing the total production
of cotton in India during the Five

Year Plan periods would be expected

to lead to quantitative self sufficieicy
in respect of cotton of staple length
below 1-1/16". There is, nowever,

need to intensify the research work
for attaining qualitative improvements
in the composition of the Indian cot-
ton crops, for producing staples above
1-1/16". The All India Coordinated
Research Project on Cotton would
accelerate the the tempo of research
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on superior - long 'staple cotton of
1-1/16" and abobe for minimising the
dependeneé on imports.

(b) The current demand of the

country’s cottan textile industry for
cotton is of the order of 64-65 lakh
bales per year. Out of this require-

ment, about 8-9 lakh bales are met

by imports frem abroad which are
most]ly in long staple, These imports
are made partly from global sources
involving expenditure in foreign ex-
change, and partly from the U.S.A.
under PL. 480 agsinst payment in
rupees.

(c) The expendxture in foreign ex-
change ‘on account of imports from
global sources is roughly Rs. 51 crores
per year at current pnces

{d) It is estimated that the annual
imports vy foreign cotton stapling
1-1/16" and above are of B-# lakh
bales costing the -exchequer Rs. 51
croreg of rupees in terms of foreign
exchange every year. With the gra-
dual acceleration in tempo of research
on superior long staple cotton of
1-1/16" and above, the dependence on
imports to this extent will be mini-
mised.

Indian Teak

1650-C. SHRI CHENGALRAYA
NAIDU: Will the Minister of FOOD
AND AGRICULTURE be leed to
state:

(a) whether it is a fact.that accord-
ing to the report of the F.A.O, the
Indian teak which is already highly

priced abroad is likely to be in greater .

demand in Europe;

(b) if so, the steps which are be-
ing taken by Government top increase
the production of teak wood for Jarger
export;

{c) whether it is also a fact that
the above report of the F.A.O. was
discussed at the ninth Commonwealth
Porestry Conference 'held in New
Delhi on the 3rd January, 1968; and:

(D if so, the results thereof?
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THE MINISTER OF STATE IN THE
HIN'[ST!I‘.Y OF FOOD, "AGRICUL~
TURE, *“ COMMUNITY DEVELOP-
MENT AND COOPERATION ~ (SHRI
ANNASAHIB 'SHINDE): (a)' No re-
port of the. .F4Q, nqﬂxesub;actsls
tral;l:able

~(h) Dbes.nnt a.ﬂse. - T
© No, Sir. -’
(d) Does not arise,

Ny Sn 0 Nw,._ ,”Q e i e

ief .
NnvumOilm

SNQ 1. SHRIHAN'U'BHAI PATEL
Will the Minister of .PETROLEUM
AND CHEMICALS be pleased to
state:

{(a) whether some fire pecident took
place at Navagam Oil Fields in Guja-~
rat on 9th Fehruary, 1968;

(b) how many " oﬂ!cerg received
fatal injtirles and how many died: &fd@

(¢} the extent of the loss caused
to the project?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) No, Sir. There was, however,
an geeident resulting in fire at. Cam-
bay. .

el

(b) One driver and one clepne,r,
employed by the tanker confractor,
and & production uvperator emplayed
by the ONGC, were killed.

“(t) 'The loss caused to' the 'pioféct
is estimated to be approximately. Bs.
100/,

MR. SPEAKER: ?aperstobehid
S’ﬁl‘idelndam

SOM'!: HON. M:EM'BERS roge—

‘SHRI'S. M. BANERJEE: Igent fo
make, a submission, Sir.,.. (Interrup,
tions).
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MR. SPEAKER: Everyday, you get
up and say all that. Yesterday, the
. B.A.C. met and made the Report. (In-
terruptions) I cannot help it; I can-
not dismiss anybody or appaint any-
‘pody: 1 am 'not listening; nothing is
being, taken down. (Interruptions)®*

12.01 hrs. o
PAPERS LAID ON THE TABLE
 Twenty-ninth Report of the Law
- Commjsslon
THE mmsm OF LAW (SHRI
GOVINDA MENON): I beg to jayon
..the Table a copy of the Twenty-ninth
Report of the Law Commission on the
proposal to include certain social and
economie offenceg in the Indian Penal
Code. [Placed in L:bram See No.
LT-182/68.] i s

Indian 'I'eleznp;ll' (Ninth Amendment)

THE wast OF PARLIAMEN-
TARY AFFAIRS ° AN[D COMMUNI-
, CATIONS (DR. RAM SUBHAG
""SINGH): - T beg to,lay on the Table
. a copy of the India.u Telegraph
(Ninth Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 1901
in Gazette of India dated the 19th
_ December; 1067, under sub-section’ (5)
of section T of the Indian Telegraph
Act, 1885 (Hindi version). [Placed
in Library. See No.. LT-183/88.]

Hmﬁnuduwcm
ties Aet

THE mN'Is_'mB. OF s'mm IN THE
.MINISTRY OF FOOD, AGRICUL-
. TURE, A COMMUNITY DEVELOP-
' MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): I beg to lay
on .the Table a capy of .the Indian

Maize (Temporary. Use: in Starch .

Manufacture) Order, 1988, published
in Notification No.  G.8R. 283 in
Gazette of India dated the 9th Fgb-
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ruary, 1968, under sub-section (6) of
section 3 of the Essential Commodi-

ties Aét, 1956. [Placed i Library.

See Nu, LT-184/68.]
Notifications under Irom Ore Mines

Labour Welfare Cess Act, and Coal

Mines Provident Fund and Bonus
Schemes Act

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): I beg to lay on
the Table—

‘(1) & copy of the Iron Ore Mines
Labour Welfare Cess (Amend-
ment) Rules, 1968, published in
Nbotification No, G.S.R. 133 in Gazette
of India dated the 20th January, 1968,
under sub-section (4) of section 8 of
the Iron Ore Mines Labour Welfare
Cess Act, 1961, [Placed iin Library.

.. See No. LT-185/68.]

- (2) A copy each of the following
Notifications under section TA of the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948:—

(i) The Coal Mines - Provident
Fund (Amendment) Scheme,
1968, published in Notification
No. G.S.R. 187 in Gazette of
India dated the ¥Tth January,
1968.

The Andhra Pradesh Coal
Mines Provident Fund (Am-
endment) Scheme, 1968, pub-
lished in Notification No.
G.S.R. 158 in Gazette of India
dated the 2Tth January, 1968,
The Rajasthan Coal Mines
Provident Fund (Amendment)
Scheme, 1968, published in
Notification No. G.S.R. 159 in
Gazette of India dated the
27th January, 1968.

The Neyveli Coa] Mines Pro-
vident Fund (Amendment)
Scheme 1968, published in No-
tification No. G.S.R, 160 .in
Gazette of India dated the
27th January, 1968,

(i)

(iii)

Aiv)

** Not recorded.
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[Shri S. C. Jamir.]

(v) The Coal Mines Provident
Fund (Assam) .Amendment
Scheme, 1968, published in
Notification No. G.S.R. 161 in
Gazette of India dated the 27th
January, 1968.

(vi) The Coal Mines Provident
Fund (Rewa and Korea) Am-
endment Scheme, 1968, pub-
lished in Notification No.
G.S.R. 162 in Gazette of India
dated the 27th January, 1968.

(vii) The Coal Mines Provident
Fund (Talcher) Amendment
Scheme, 1968, published in
Notification No. G.S.R. 163 in
Gazette of India dated the
27th January, 1968.

(viii) The Andhra Pradesh Coal
Mines Bonus (Amendment)
Scheme, 1968, published in
Notification No. G.S.R. 192 in
Gazette of India dated the 3rd
February, 1968.

(ix) The Rajasthan Coal Mines
Bonus (Amendment) Scheme,
1968, published in Notification
No. G.S.R. 193 in Gazette of
India dated the 3rd February,
1968.

(x) The Assam Coal Mines Bonus
(Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 194 in Gazette of India
dated the 3rd February, 1968.
[Placed in Library. See No.
LT-185/68.]

12,03 hrs.
OPINIONS ON LOKPAL BILL

SHRI P. K. DEO (Knalahandi): I
beg to lay on the Table Paper No. I
to the Bill to make provision for the
appointment and functions of an autho-
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1962-63

rity named Lokpal for the investiga-
tion of administrative acts in certain
cases and for matters connected there-
with which was circulated for the pur-
pose of eliciting opinion thereon by
the direction of the House on the 1st
December, 1967.

12 03} hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 19€7-68

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): On behalf of
Shri C. M. Poonacha, I beg to present
a statement showing Supplementary
Demands for Grants in respect of the
Budget (Railways) for 1967-68.

MR. SPEAKER: I am sitting quiet
as long as you do not allow me to
take up the business of the House.
(Interruptions)** You go on shout-
ing. (Interruptions)** Will you
kindly sit down? I allowed one
statement to be made by the educa-
tion Minister. If everyday you want
to hold up the business of the House,
I cannot allow it. (Interruptions)**
Nothing is being taken down.

SHRI KRISHNA KUMAR CHAT-
TERJI rose—

MR. SPEAKER: I have no objec-
tion. When so many are speaking,
you can also speak. Nothing is being
recorded. (Interruptions)** What
can I do? I cannot force anybody to
get up and answer it. I cannot dis-
miss anybody or appoint anybody.
(Interruptions)** What can I do? I
cannot help it.

Nothing will be recorded. I am not
going to allow this.

(Interruptions)* *

** Not recorded.
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12.05 hrs.
PUBLIC ACCOUNTS COMMITTEE
FoURTEENTH REPORT

SHRI M. R. MASANI (Rajkot): I
beg to present the Fourteenth Report
of the Public Accounts Committee on
Appropriation Accounts (Civil) 1965-
86 and Audit Report (Civil), 1967, re-
lating to the Ministry of Education.

12.05} hrs.

BUSINESS ADVISORY COMMITTEE
Fourteenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DRr. RAM SUBHAG
SINGH): I beg to move:

“That this House agrees with
the Fourteenth Report of the
Business Advisory Committee pre-
sented to the House on the 2Ist
February, 1968."

SHRI E. K. NAYANAR (Falghat):
This is about the Scheduled Castes and
Scheduled Tribes Bill, 1967, Without
any discussion the Bill is to bz passed!
I have an objection, Sir. At least one
hour should be allowed for this.

MR. SPEAKER: Yesterday it was
to be passed by the House without
referring it to the Select Committee.
This was discussed as a special case.
It was a compromise between the
Government and the hon. mcmbers
there. Instead of passing it Lere by
giving, two or three hours, they want-
ed it to go to the Select Committee,
so that it would come back here again.
It was a compromise. They said that
it would not be a precedent for any
future commitment. They agreed that
it must go to the Select Conmittee.
This was what was discussed in the
Business Advisory Committee. There-
fore, I have nothing to say on this

SHRI 5. M. BANERJEE (Earpur;:
On this T want to make a submissjon.

MR. SPEAKER: Mr. Siddayva.
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SHRI SIDDAYYA  (Chamaraja-
nagar): Previously this was aliotted
one hour. This was approved by the
House also. Now there is a change...

MR. SPEAKER: He may please sit
down. I will explain to him. He has
not understood me,

At that time it was to pass the Bill;
the time was allotted to discuss and
pass the Bill here—one hour or two
hours whatever it may be. Now they
say that they will send it to the Select
Committee. Now it is going to a
Select Committee and will then come
before the House for discussion. But
the Government wanted to have it
passed without sending to Select Com-
mittee within one or two hours. Asa
concession to the Opposition demand,
I said we shall send it to Select Com-
mittee and then after the Committee
report, we will discuss it in the House
for an hour or two. Actually this is
the job of the Minister to explain, not
mine.

SHRI S. M. BANERJEE: About this
item, I want to say this, I am a
member of the Business Advisory
Committee and I agree with the re-
port. I would only request you and
through you the Minister vf Educa-
tion, who has just come, to agree to
a one-hour discussion on the teachers'
strike. I am not irrelevant while
making this demand at this stage.

MR. SPEAKER: I won't allow any
representation now.

SHRI S. M. BANERJEE: I would
request you to consider this in the
larger interest of the teachers, You
are angry with me, but not with the
teachers.

MR. SPEAKER: Not even with you.
I shall be angry with no member of
the House.

SHRI AMRIT NAHATA (Barmer):
It was agreed in the Business Advi-
sory Committee that the Hazari Re-
port would come up for discussion in
the first week of this session. Now
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{Shri Amrit Nahata,]

two weeks have elapsed. The hon.
Minister, Shri F. A. Ahmad had tabled
a motion. May I know from the
Minister of Parliamentary Affairs
when we are going to discuss it?

Dr. RAM SUBHAG SINGH: I am
prepared to have a discussion if the
House sits for longer hours and also
on Saturday, day after tomorrow.

SHRI HEM BARUA (Mangaldal):
May I submit that for the No-confl-
dence Motion only six hours are allot-
ted? It is a very important matter.
I would request that the time be ex-
tended to 10 hours. Will it be pos-
_sible for you to do that?

= forr A (7)o ws|
i, # fafedg 5 foofed Fuag
wg A g 5 gw agt o 6 W
wa %@ g AR fafode s s &
fag 6 aw aF Foq 81 ag Fifezgm
% fAMsg 1SR T QAT 11 ARHE 5
a9 qF d541 Tifgy | gufed g &
@ 7 ot felda s § samiSwa d

SHRI DATTATRAYA KUNTE
(Evlaba): The Report says that one
Bill concerning the Scheduled Castes
and Scheduled Tribes will be referred
to a Belect Commitiee? = Will it be
referred without any. discussion? If
so, how could it happen unless the

. relevant rule js suspended? So if we
adopt the report ag it is just now,
it will create difficulties,

Dr. RAM SUBHAG SINGH: This
ence straightway by the office. It is
by the House. There is absolutely no
procedural difficulty,

DR. RAM SUBHAG SINGH: This
was a unanimous recommendation,

MR. SPEAKER: I do not mind any-
thing being raised here. I am telling
about what happened in the Commit-
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tee. There we try to accommodate.
I want vo make the functioning of this
House unanimous. Parties may have
their viewpoints different onz  from
another. I am not interested in the
Government, in the Opposition. We
sit across the Table and try to make
it unanimous., Naturally there will
have to be give and take on the part
of all,

Previously, the No-confidence Mo-
tion discussion used to last for two
days. This time it is only one issue
that is involved straightway. Of
course, there are also other issues. 1
am only talking about what happened
in the Business Advisory Committee,
One day would be given for that. We
could extend the debate till 7 or 7.30
pM. The Budget will be presented
on 29th, The Rajlway Budget has to
be discussed. So many things are there.
Therefore, they unanimously agreed
after discussion on one day. Ag I
said, it can be extended to 6.30 or
7 pM. ‘' But if something else is
demanded on the floor of the House,
it will have to go back to the Com-
mittee,

SHRI SURENDRANATH DWIVEDY
(Kendrapara): We can decide here.

MR. SPEAKER: Then the Business
Advisory Committee becomes ineffec-
tive. I know we can always review.
I entirely agree the House is the Sup-
reme body which has to take a deci-
sion, © But T thought the Business
Advisory Committee, consisting of
friends of all parties, is a representa-
tive body. If they discuss everything
and it is changed here, tomorrow the

" Business Advisory Committee may

say, “You put it before the House, why
put it before us, why the Business
Advisory Committes at all? You take
a decision on the floor of the House.”
Anyway, I have no objection.
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SBHRI SURENDRANATH DWI-
VEDY: If it is taken that way, there
will be no need for bringing this mat-
ter before the House. Whatever they
decide we accept. | agree with what
you say that there are other opportu-
nities for discussion, but the Kutch
affair is the only thing on which we
are going to concentrate in the no-
confidence motmn, and if only six
bours are alloted,.

MR. SPEAKER: You can have one.
more hour.

SHRI SURENDRANATH DWIVE-
DY: That is why I was suggesting, let
us make it at least 8 hours, if not 10
hours,

MR. SPEAKER: Don't take a deci-
sion. Let us see.

Dr. RAM SUBHAG SINGH: Re-
garding the no-confidence motion, I
have one point to make, because if it
is really a no-confidence motion, it
would have been disposed of on the
day it was tabled, or on the day it is
going to be discussed. If it is going to
be discussed for three or four days, ac-
cording to me it is not really a no-con-
fidence motion. It should be passed on
"that very day if they really mean that
it is a no-confidence motion.
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SHRI INDRAJIT GUPTA (Ali-
pore): Even the Business Advisory
Committee has not recommended as
far as I know that whatever they de-
cided the previous week, namely that
the Hazari Committee’s Report should
be taken up in the first week is not
possible. Now the Minister says the
discussion of it is conditional only on
the House sitting longer, sitting on
Saturday ete. At the very beginning
of the session, he has started this kind
of thing,

Dr. RAM SUBHAG SINGH: I
want to make one point here, because
I am very eager to have it discussed.
Let them discuss it. What is the good
of killing the time vn other matters?
If you are really keen about it, then
discuss it. Don't go to West Bengal
and other things.

MR. SPEAKER: Nobody was
against it. Let there be no impression
that somebody was against it. Con-
gress members have been raising it;
after all, in the last session also, they
shouted, but important things like the
Kutch Award came and some other
things came. We could not postpone
the Kutch Award. After all, the
Budget cannot be postponed, the Rail-
way Budget could not be postponei
These are the things which came, and
the Business Advisory Committee took
note of these important things.

- SBHRI D. C. SHARMA (Gurdaspur):
Every item recommended by the Busi-
ness Advisory Committee is subjected
to criticism on the floor of the House.
Somebody gets up and says something
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against one item, somebody else gets
up and says different thing against a
different item. Therefore, I would re-
quest you to expand the Business
Advisory Committee, so that all kinds
of opinions are represented on it, and
if you cannot expand it, then I should
suggest very humbly that it may be
dismantled.

MR. SPEAKER: All parties are rep-
resented on the Business Advisory
Committee, including the Congress
Party, and decisions are taken. Not
only the members, but at times if some
member comes to me and proposes
something, 1 request him also to
attend. After all, there is nothing like
a compulsory number. If anybody
brings some matter, I ask him to come
to the meeting.

The question is:

“That this House agrees with the
Fourteenth Report of the Business
Advisory Committee presented to
the House on the 21st February,
19€8.”,

The motion was adopted.

1220 hrs.

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

MR. SPEAKER: The House will
now resume further discussion on the
President’s Address.

We have been discussing it and we
must try to finish it by tomorrow. I
shall call the Prime Minister to reply
at 2.30 p.M. tomorrow. Most of the
parties have availed of their time
except for five or six minutes. So
also the Congress Party. It has some
time. Sreekantan Nair.

SHRI N. SREEKANTAN NAIR
(Quilon): Sir, the President’s address
is a lamentation of despair and it bris-
tles with contradictions and hypocriti-
cal and pious wishes which the Presi-
dent knows cannot be implemented by
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the Congress Government. Al] the
high ideals have disappeared from the
Congress Party which now wants to
stick to power by hook or crook. We
know what these policies had led the
country into—violent agitations in
various parts of the country.

As the President bewails in his
Address, there has been a recrude-
scence of divisive forces causing con-
flicts and violence either in the name
of region, or language or community.
In this House I proposed that Parlia-
ment should not pass the resolution
along with the Language Bill. It was
against the very national interest
which this House is expected to main-
tain. But I was shouted down and I
was not the verge of being penalised.
What happened after that? This
House and the Government thought
that the silence maintained by the
South was due to the submissiveness
of people. No. People revolted in
Madras, Mysore and Andhra and even
in Maharashtra State. If Kerala and
West Bengal have not entered the
fray, if they are not on the war path
now, it is only because we are slow
to move and once we move nothing
will stop us.

1222 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Normally, one would expect the
minority to come to power by winning
over the people to its side and thus
becoming a majority. If that is pre-
vented by some machinations, there
will be revolt. During the 1967 elec-
tions the majority of States which
constitute vur Union came under the
non-Congress rule. The Congress
maneouvred in such a way that the
non-Congress Governments in West
Bengal, Bihar and Rajasthan and
Haryana had been swept off. Now,
they are trying to find ways and
means of driving out the Governments
which are firmly rooted in Kerala and
Madras and other States. But the
most dangerous aspects of the Con-
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gress move is their inhuman approach
to utilise food crisis in deficit areas to
upset the non-Congress Governments.
This House is aware cf the fact that
Kerala is a chronically deficit State.
‘We produce only 50 per cent of our
requirements of paddy but we produce
eash crops which earn more than 10
per cent of the total foreign exchange
earnings of this country. Yet, during
the past 20 years, not even a fraction
of the foreign exchange has been gpent
for the development of the State of
Kerala. All this foreign exchange has
been utilised by the Central Govern-
ment for the development of other
States which have a greater pul] at
the Centre. Up to now, there is not
a single unit in my State of Kerala
which is of the category of basic or
heavy industry. The only major unit
which has been offered to us during
all these years is the shipbuilding
yard. This project has been shunted
from the first Plan to the second Plan
and from the second Plan to the third
Plan and now, it is a will-o’-the wisp
in the fourth Plan.

The unemployed and the under-em-
ployed of Kerala have been supplied
only three gunces of rice for all these
years, The Central Government had
offered a solemn promise to give us
siX vunces of rice, but they have never
maintained the promise of giving
75,000 tons of rice every month, so
much so, we have been forced to issue
only three ounces of rice to our peo-
ple. Even for those three ounces, a
subsidy of Rs. 11 per quintal has been
taken away by the Centre, so that &
year and a half back the Kerala Gov-
ernment decided during the time of the
President’s rule—not during this Gov-
ernment’s time—to put up with the
loss and not to pass it on 1o the peo-
ple. Naturally, the non-Congress Gov-
ernment which came in its place had
to follow suit and we are now bearing
Rs, 11 per quintal on the rice we dis-
tribute a= ration. But on the 1st Janu-
ary, 1968, the Central Government
introduced another Rs. 18 as increase
in the selling price of rice to the State,
8o, together with Rs. 11, a subsidy
which they have taken away, the over-
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tral Government is now Rs. 27 per
quintal,

In the budget speech of our Finance
Minfister, Mr. P. K. Kunju, has pointed
out that the State will have to put up
with a loss of Rs, 25 crores if we have
to maintain the present price of rice
which is distributed as ration. If we’
have to lose Rs. 25 crores, that means
we have to suspend all our develop-
menta] activities and even then, there
will be a very serious deficit in our
budget. Naturally, the Government
has decided not to increase the price
of ricee What will it lead to? We
will have to run into deficit. The
Central Government can refuse us
overdraft from the Reserve Bank and
the Ministry in Kerala can be kicked
out from power and the Central Gov-
ernment can step in. But we decided
not to increase the issue price of rice
with open eyes, fully conscious of the
implications. Our Government is pre-
pared to be kicked out on thig issue,
so that the Centra] Government may
come in and extract black market pri-
ces from the people of Kerala. We
want to resist this blackmail which the
Centre is forcing on the people of
Kerala.

Here there is a very curious pbeno-
menon. We find all over India. cling-
ing to power is the basic or the prime
motive of every Ministry of every
party. And in Kerala, it may be
accused of being a hotchpotch govern-
ment, but this hotchpoteh government
is prepared to kick the power from
under our feet and challenge the Cen-
tre to come and take over power there,
‘What js the basic reason which prom-
pted us to resort to this self-immola-
tion? It is because of the inhuman
and diabolic scheme of the Central
Government to utilise food as a politi-
cal weapon against the people of
Kerala, I invite the attention of the
House to the machinations of the
Government on the food front. The
non-Congress State of Madras gets Rs,
43, Hs. 45 and Rs. 48 for the three
varieties of paddy purchased from
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Muadias under the levy gystem. On the t black- :

other hand, the Congress'administeréd at black-market price? We are a

State of Andhra gets Rs. 46, Rs. 55 #nd
Rs. 70 per quintal of paddy purchased
from Andhra, The difference between
Madras and Andhra levy prices comes
to 45 per cent. Andhra gets 45 per
cent more price than the DMK-admi-
,nistered State of Madras. Is it fair?
¥s it a right approach? Why should
the people of Madras be denied an
equitable price for their paddy? Is it
because they are administered by
DMEK? I {fail to undersiand this
attitude.

Computing that 1} quintals of paddy
give 1 quintal of rice, the levy price
would come ta about Rs. 72} per
quintal for Madras rice, including
Rs. 2 for collection and r illing and
Rs. 6 for transport. On the other
hand, it will come to Rs. 77 for Andhra
ricee That rice is sold to us at Rs. 96.
Just look at the margin. This is
over and above the fair margin which
the Food Corporation of India gets
for collection milling and ‘itansport.
Does it require Rs. 6 to t ansport 1
quintal of rice from Madras to Kerala?
Even from Andhra it does not re-
quire that much. So, ‘here is a fair
margin in that. Owver and above
that, the Central Government takes
Rs. 19 as profiteering profit from the
Andhra rice and Rs. 234 as profiteering
profit from Madras rice.

Therefore, we find two distinct
trends in the food policy of India.
One is to show favour to the Con-
gress-administered States like Andhra
and disfavour against States like Mad-
ras in the levy price. Secondly; ~be-
cause of the Communist-dominated
Government of Kerala, our people are
denied their legitimate rights.

SHRI D. C. SHARMA (Gurdaspur):
You are a man vf courage.

SHRI N, SREEKANTAN NAIR: Not
only I, but the people of Kerala in
general are people of courage, ‘Yot
are challenging that courage now.
Otherwise, why do you make a profit L
Rxi 19 and Rs. 23} by selling rice to i
w : e

poor people and we cannot afford to
pay that much. -

MR. DEPUTY-SPEAKER: Please
address the Chair,

SHRI N. SREEKANTAN NAIR: 1
am soITy, Sir.

The position is very clear from a
reply given to my question No. 591 an
15th Febrirars

“Procurement price of paddy for
1967-68 season—

Andhra Pradesh Superfine Rs. 7o.
Fine Rs. 55.
Coarse  Rs. 46.
Madras Fine Rs. 48.

Medium Rs. 45.
Coarge  Rs. 43.

It is admitted here that coarse rice ia
sold to us at Rs. 96.

There is another very curious phen-
omenon. They have promised to
send us 75,000 tonnes of rice every
month, but they send us not even half
that amount. They have given con-
flicting replies to our questions. On
15th February, two questions were
tabled by the Kerala Members. In
reply to one of them Question No. 467,
the Minister replied as follows:

“(a) and (b). Total allotment
of rice made from the Central
Pool to the Food Corporation of
India depots in Kerala for the
period November 1867 to January
1968 was 137 lakh tonnes. This
was against Kerala's monthly
estimated distribution requirement
of 70,000 to 75,000 tonnes.”

The same Minister, on the very
samhe day; in reply to another ques-
tion No. 600, in statement No. II mte_d
that rice ailotted to Kerala during this
period,. November 1967 to January
1968, was only 90.4 thousand tons. 'Tha
disparity is more than 50 per cent.
Why did these two statements differ?
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I raised this question with the Mini-
stry here. They said that what was
allotted to the depots of the Food
Corporation was shown in the answer
given in the first instance and what
was handed over to the State was
given in reply to the second question,
Why is it that the quantity handed
over to the depots of the Food Corpo-
ration is not.handed over to the Gov-
ernment of Kerala? Sir, there is a
story in the Vikramadityan Fables,
that a prostitute demanded compensa-
tion and filed a suit against a man for
dreaming of having spent one night
with her. So also I am afraid that the
Government of India will file a suit
against the Kerala Government for
dreaming that they have sent addi-
tionzl quantities of rice to the State.

Sir, when I along with other leaders
of the partie which constitute the
United Front met the hon. Prime
Minister on the Second day of this
month and submitted to her that ade-
quate quantities of rice at fair prices
should be given to us, her question
was, what will you do if we cut off
our supplies to you. This House
knows what my normal reply would
have been and would be at that time.
But I kept very self-restrained and
replied to her: *Madam, already our
farmers are converting the land under
cash crops into paddy crops, and thus
you will lose waluable foreign ex-
change”. That was my reply. Other-
wise I would have told her that if she
cut off the Centre's supply we would
cut off our relations with the rest of
India. That is the only logical reply.
Look at the attitude of the Centre,

Sir, there was a ceremony in the
Rocket Station at Thumba where the
Prime Minister came. For that func-
tion, our State Ministers also went
there. We were insulted on ocur own
soil, The State Ministers were rele-
gated to the back benches and were
not allowed to come anywhere near
the front, There was dinner befote
the Prime Minister left to which our
Ministers were not” invited. Are not
the State Ministers to be invited to

PEAI.GUNA#, 1889 (SAKA)

YRy Lrba ot

Address (M.) 2722
such functions in our own State?
Thig is the attitude shown to the State
Government,

When we, naturally, went to sub-
mit to her that the prices may not be
increased and we may be given ade-
quate supplies, she flew into a temper
and told us that she would cut off the
entire supply of rice to Kerala.

SHRI E. K NAYANAR (Palghat):
Sir, while the Kerala rice position is
being discussed, the Treasury Bench
is empty.

SHRI N. SREEKANTAN NAIR:
Sir, there is a proverb in Malayalam:
“ariyum thinmu asarichiyem katichu
pinneyum pattikku murmuruppu”.
The dog ate the rice in the wvessel, bit
the woman who was cooking it and
even after all that the dog was snarl-
ing. So also, our ministers were in-
sulted on our own soll; we were
offered the quantity of rice to main-
tain 6 oz ration; but we were not
given the quantum of rice which was
agreed upon; for the rice that is given
the Central Government is taking
blackmarket price; and even after all
this, when we, in a humble mood, go
to petition to the Prime Minister, she
turns round, flares into a temper and
says that they will cut off the entire
supply of rice to Kerala. That is the
attitude of the Centra]l Govermment.
Along with the divisive forces in the
country, along with the Mizo Hills
and other areas, another area of two
crores of people will be added if the
Centre continues this attitude. I want
only to warn the Central Govern-
ment. They cannot play with the lives
of the people of Kerala in this mat-
ter, they cannot take blackmarket
prices for the foodgrains that they
supply.

‘I'HE MIN'IS'IER OF PARLIAEEN
TARY AFFAIRS AND COMMUNI-
CATIONS (DrR. RAM SUBHAG
SINGH): The Food Minister will in-
tervepe at 3.30 p.M.

SHRI HANUMANTHAIYA (Ban-
galore): When I hear the speeches
from the opposition I find that some
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of the speeches are made with gin-
cerity to solve the problems facing the
country while some others are made
with the partisan view with the in-
built irritant arguments. I was very
happy to listen to Acharya Kripalani
yesterday, when he made a corrtct
assessment of the political situation.
He held not only the Congress Party
but also the opposition parties res-
ponsible for the various difficulties
and crises that the country is facing.
It will not be right for 'me to go into
meticulous calculation about the per-
centage of blame that the Congress
Party has to shoulder or some other
political parties have to shoulder, but
we have to approach the problem in
a spirit of patriotism, in a spirit of
objectivity. I know personally the
sacrifices that have been made by my
hon. friend, Shri Sreekantan Nair. I
know also that the kind of speeches
which he usually makes do not really
represent his mind, I know that he is
as much a patriot as any of us.
Many g time he uses words and argu-
ments which overshoot his own point,
his own 'mind and his own heart.
Therefore, I am prepared to take all
his arguments and threats with a
kind of sobriety, so that ultimately we
may sit at a table and see how far
these problems can be settled by mu-
tual discussion. Acharya Kripalani
made a fervent appeal to all of us
in this House, irrespective of party
affiliations, to sit together diseuss and
evnlve solutions to the problems we
face.

Sir, here I would like to say that I
would very much wish hon. Minis-
ters. at least when they come here for
a few minutes, to Jisten to our spee-
ches instead of going on talking
among themselves. I protest against
it. Many a time the behaviour of a
Minister is an irritant in this House.
Tnstead of concentrating wupon the
ponts made by the onnnsition parties,
if you go on feeling safe that some-
body has appointed vou as Minister
and treat this House with disrespect,
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this is the situation you have to face.
I have to state a bitter truth here.
Having been a Minister mysels for
some time, I may say that it is the
basic duty of the Prime Minister, the
Deputy Prime Minister and other Mi-
nisters to be present in the House
when debates of this mnature take
place. It is during the debate on the
President’s Address and the budget
debate that the grievances of the peo-
ple are ventilated. If the Ministers say
that they have more important work
to do, they will be liable to the charge
that they are neglecting their respon-
sibility to the House. If the situation
today is that they do not command as
much respect as they ought to, it is
because of their behaviour and their
conduct. I have no doubt whatsoever
that if they feel that they ought to
receive respect in this House, then
they ought to be responsive to the
suggestions made in this House. Then,
I am sure, the political atmosphere
would improve and the spirit that
Acharya Kripalani envisaged will
gather momentum. Such a statement
has been incorporated in the Presi-
dent’s Address. What is it that is
written here? It is:

“Important national problems
must be placed above party poli-
tics. Governrment will be ready to
sit with Leaders of all Parties and
take counsel with them on major
issues of jinterest and importance
to the nation.”

‘We have to remember that not only
the Government but also all the other
politica] parties sitting in this House
have to place important national
problems above party politics. Mere
accusation that the Congress is taking
a partisan attitude would not do any
good; nor is it right for any political
party: here, whether it is the Swatan-
tra or the Jana Sangh or the SSP, to
speak in order to strengthen, what is
called. its own position in the coun-
try. If they have that in mind, we
wH1l not be able to sit with objectivity
of approach. Therefore, the first con-
dition 1aid by the President is that al}
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important national problems must be
placed above party politics.

As the famous saying goes—Mahat-
ma Gandhi repeated it any number of
times—there must be harmony bet-
ween what we say' and what we do.
Our religious teachers also say that
nudi (word) and nade (deed) in my
language, and in Sanskrit vachan and
hridaya, must be in harmony. If the
Government have not incorporated
this sentence with that true spirit,
they will not be doing their duty by
the country and by the oath they
have taken under the Constitution.
If the Opposition parties all the time
blame the Goverrment for not co-
operating with them only for the
sake of making a charge with no in-

tention -of rising above party politics |

to solve national problems, they are

equally guilty of not doing their

duty by the country at this hour of
.

Some people may not feel alarmed
here but I feel unnerved; I have ex-
perience of more than a quarter of a
century of politica] life in Mysore. I
thought that the people of Mysore
were very mild mannered and that
nothing would provoke them; they
were such sober people. And today
on this question of language Banga-
lore has seen such disturbances! Even
in minor mofussil towns there have
been agitations. And all the time we
sit here and discuss in order to pro-
mote our own persona] or party in-
terest! This is not the right approach.

I am happy to see that in this
House as well as in the other House
repeated appeals have been made by
Members who have spoken that a
national consensus must be evolved
on the language question. But in the
President's Address I do not find a
reference to that appeal T know
personally that the Prime Minister is
anxious to evolve a nationa] con-
sensus on this question. But the Pre-
sident’s Addresg says:

“Tt is Government's earnest hope
that all controversies about lan-
guage will now be ended.”
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This is not the position that South
India will accept. I must honestly and
straightforwardly say that. It does
not matter to me whether Hindi
becomes the nationa] language or
English becomeg the national langu-
age. 1 am one of those who think,
whatever the name used, God is the
same; whatever the language used,
knowledge is the same. Therefore I
am not a stickler to any language. Let
me make it plain. But the language
question has arisen in this country
and it has to be solved. Whether it
is the people of Kerala or of Uttar
Pradesh, they are all Indians and they
have tg sit together, discuss it and
settle it. There is no other go. And
they have to discuss it in an objective
manner as Acharya Kripalani has
appealed, so that the integrity and
the unity of the country will be
maintained. Without that approach,
this country, I am afraid, will not re-
main united.

I met the members of the Students™
Action Council in Bangalore. I met
the students also. They have got
their own doubts. It is not mere par-
Hamentary provisions that did or did
not gsatisfy students, whether it is Ba-
naras Hindu University or Bangalore
University. Some of us who claim to
be spokesmen in Parliament, the
spokesmen of the parties, have
to meet students and make
them feel that their problems
have been considered, their future
has been taken into consideration and
that we are all working for their
ultimate good. There is such a sense
of hiatus between the students com-
munity and the people who are in
office that they are not able to have
a dialogue. Consequently, they are not
able to pacity them when they get
angry. Official functions whether it is
launching of Thumba Rocket or it is
opening of a bridge, are not the
forums where the students community
or the people in genera] and the eon-
cerned Ministers can have a dialogue.
There are different forums. These are
official forums, mostly ceremonial,
and they are not meant for mutual
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undarstandmg Therefore, on the
Question of language, I _beg of this
House, as.a whole, 1q see that a con-
ﬁergnqe of national leaders, whoever
they' are, is convened. They must sit
day in and day out and see that a
formula is evolved which will be
satisfactory to all concerned.

I repeat agaln that the people of
Hindi area need not be meticulous.
They have gained the substance of
their demand when we accept Hindi
as the official link language or the
nationa] language. They need not
worry about the fringes of benefits
either to this State or to that State.
Take, for example, the stand of the
D.M.K. Party. As we know, they
wanted to accept the Bill as it was.
It is only when certain amendments
were accepted by the Goverrmment
that they took the extreme stand of
abolishing Hindi altogether. 1 only
hope that they will be able to revise
their stand, as they revised on the
language Bill....

SHRI S. XAVIER (Tirunelveli):
Why not suspend the Act?

SHRI HANUMANTHAIYA: That is
exactly the point we have to discuss
at the meeting of the national leaders.

SHRI S. XAVIER: Why not ask
the Goverrment to suspend the im-
plementation of the Act? The Act it-
self be suspended till your proposal is
accepted and the matter is discussed.

SHRI HANUMANTHAIYA: As you
know, the Act passed by Parliament
cannot be suspended at least without
some non-official direction of  this
‘House. We could discuss it if there is
such conference.

The political parties continuously
accuse that the Congress is trying to
topple the Opposition Ministries. (In-
terruption) Let the people understand
it. Let us not behave as though we
are still in the adolescent stage. The
profession of the political parties is
1o get into power and you cannot get

FEBRUARY 22, 1068

into power, unless somebody vacates
it, Youareaﬂﬂleumetryln‘ to
displace somebody and occupy the
place. The Congress is also doing it.

This is a fair game. You don't have
'misgivings over that. But what I ob-
ject to is the unholy way, corrupt
methods and methods not sanctioned
by constitutional propriety. These are
the very methods that are being pur-
sued by not only the Congress but
also by the Opposition political par-
ties. The famous 17 number—I do not
know what satanic influence that
number has—has played havoc with
U.P., with Punjab, with West Ben-
gal and I do not know with what
other States it is playing. These floor-
crossings alsu partake of that nature.
The Prime Minister some time made
an appeal that all the political parties
should sit together in order to evolve
a code of conduct. The code of con-
duet should cover not only floor-cros-
sings but also proprieties in the legis-
lature, formation of Ministries and
functions. Look at the two Ministers
of U.P., while in office, coming and
defying law and standing before the
Magistrate to exhibit their ‘might!
This is an instance which no country’
in its history has recorded. This is
not the way of working a democracy
they have a policy, they have a pro-
gramme, they have got a way, but I
cannot really understand what these
two SSP Ministers jntend to do or
what is their approach towards prob-
lems. I{ this is the type of Ministers
whose co-operation has to be taken by
the other parties, how can it work?
Many a Member, including Acharya
Kripalani, hoped that ultimately in
this country there must be a kind of
coalition Government of parties whose
political approach or ideology is simi-
lar, Very good. But in their practice,
i# Ministries work in the way they
did in U.P. they did in West Bengal,
they did in Haryana, they did in Pun-
jaab, if the Central Goverrrment is
formed on that basis and methodology,
then; T think, India will go on the
certain way of ruin. Therefore, be-

fore we ask for --~-nperation, before
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we ask for collaboration, let us clear

our hearts, let us clear our_minds and

reinstate . therein well-known Consti-

tutional principles, methods of work

and proper ways of tackling the prob-

tem. Therefore, pational consensus or

whatever it is, must be made applic-

able to political conduet also.

.- More important than these two is
the economic situation. Everybody in
this country is complaining about the
economie situation, recesslon, higa
prices, dearness allowance, and, as
Shri Sreekantan Nair said, the prob-
lem of rice and food. A time has to
come when all parties have to sit to-
gether and abolish the zonal system
altogether. This zonal system makes
for selfishness. It is contrary to the
counsels of unity and integrity of this
country. We, the people of India, have
to be treated as ome nation.  This
zonal system lasts, it is not the DMK
that divides the country, but it is the
zonal system that will ultimately di-
vide the country. Therefore, every
Congressman, who is wedded to the
principle of the unity of this country
must see that even if the zonal sys-
tem is adopted, it is a temporary mea-
sure and not a long-term measure. It
gives umbrage to corrupt politicians,
corrupt traders and corrupt officials.
Because wherever there is a control
and a licence to be given, there is pat-
ronage to exercise gnd patronage in-
evitably leads many a time to cor-
rupt practices.

Now we encourage labour, we in-
cite labour, having no regard to the
productive capacity of the plant and
national income. At the same time
we want the industrialists to act ss
trustees. The entrepreneurs usr=
greedy; no doubt, it is their profession
to be greedy, to get as much profit as
possible. That is a well-known rac".
Even Chanakya, 2500 years ago,
warned that the merchants are al-
ways after their profits, That is their
pro'feslion e

MR. DEPUTY-SPEAKER: May ‘1
request the hon. Member to resume
his speech after Lunch?
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Re: Inquiry into death of.
Shri Deen Daya}l Upadhusya
SHRI D. C. SHARMA: He A&as
made a wonderful point. He must be
given one hour.

MR. DEPUTY- SP‘I:AK.ER We ud—
journ for Lunch.

13 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha

then re-assembled
after Lunch

at Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

RE: INQUIRY INTO CIRCUMSTAN-
CES OF DEATH OF SHRI DEEN
DAYAL UPADHYAYA
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Re: Inguiry into death of
Shri Deen Dayal Upadhyaya
HEq-F q@ g WA (o
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MR. DEPUTY-SPEAKER: If it is
worth reporting, he may do it.

DR. RAM SUBHAG SINGH: When
the report is submitted, we can do it.
It is not submitted every moment.

SHRI KANWAR LAL GUPTA: 1
was asking about the progress of the
inquiry, not the report,
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SHRI SHEO NARAIN (Basti): The

UP Gover t are T wsible  for
the case. They should give a report.
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14,05 hrs.

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

SHHI HANUMANTHAIYA: I was
saying that the profession of what is
called industrialist, entrepreneur or
merchant is to make profit, You have
to recognise the hard fact. Some of
us may say that they are very
greedy’, but when I look at the labour
unions, their demands and methods, 1
cannot say they are free from these
vices either. These two sectors indus-
try and labour, they are holding the
consumer to ransom. The type of so-
cialism that we have implemented has
created a seller’s ‘'market. Seller's
market means that labour can dictate
its own terms, the industrialist ocan
dictate his own price, and the rest of
us have to pay the prices through our
noses. It is a well known fact that
the prices of most of the goods manu-
factured and sold in India are much
higher, and many of them are infe-
rior in quality. The famous example
is the Ambassador car. The Govern-
ment of India had to appoint a com-
mittee for the purpose.

Therefore, I want al] patriotic mem-
bers of this House to concentrate on
this problem, how to rectify this evil
tendency of holding the 50 crores of
people to ransom by a few industri-
alists and by a few more labour
unions. A balance has to be struck. It
is, after all, the consumer who has to
be served. This socialism that we
have practised the exaggerated potion
we have of our rights, and the tem-
ptation of getting votes from one sec-
tion or the other has made one or the
other of us to go on egging these two
sectors to levels which are not heal-
thy for the nation. This seller’s mar-
ket must be converted into a buyer's
market. It is only then there will be
satisfaction jn the country, and equit-
able distribution of wealth in the
country. The present trend of creat-
ing and pursuing a seller’s market,
whether it is the public sector or the
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private sector, must be seriously
taken notice of by every Member of
Parliament, and we must all pool our
brain power to restore economic ba-
lance,

Ishave got only one appeal to make
and then I will deal in five minutes
with the Administrative Reforms
Commission to which the President
hag made a reference in his Address.
The question is not who should begin
this collaboration and cooperation on
national issues. Some of my friends
in the opposition parties are great
patriots. In the Government there are
equally great patriots. It is patriotism
that has to be the propelling force,
and not the office we occupy or the
office that we are likely to occupy if
a set of people go out of their seats.
Objective approach must be adopted
for its own sake, whether the other
man does it or not. I hope the oppo-
sition parties will adopt this high
level objective approach, and see that
in times to come an atmosphere is
created in this country in which Gov-
ernment comrmand respect, Parliament
commands respect, and there is peace
and plenty in this country.

SHRI S. KANDAPPAN (Mettur):
We will try it in spite of your Gov-
ernment.

SHRI HANUMANTHAIYA: Thank
you very much. Then please advise
people in Madras who go the extreme
way not to do so, and I will be one
with you. I hope we will collaborate
in the matter of paeifying the students
in Tami] Nad.

The President has made very kind
reference to the Administrative Re-
forms Commission. He has given the
reasons also. T must acknowledge
that the first Chalrman, Shri Morarji
Desai, took great pains in giving shape
to the working of this Commission.
He organised it, and gave it a great
momentum. We appointed 20 study
terms, out of which five have rot yet
given their reports, 15 of them have.
We appointed thirteen k-
ing groups and fen are yet to report.
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The working groups have been ap-
pointed for such areas that the Com-
mission need not wait for their recom-
mendations to give its report on the
administrative machinery at the Cen-
tre and in the States. The Commission
is approaching the problem now in a
comprehensive manner in the light of
the recommendations that have been
made by various study teams. I must
acknowledge and put it on record that
some ol the ablest persons in India
with a vide administrative back-
ground and rich experience have been
involwea in this work. I do not want
to read out their names; most of you
know of them. Some of them com-
mand respect of all parties and
throughout the country. The Com-
mission has profited much by their
suggestions and advice. We have al-
ready given four reports. As you
know the report on the Planning
Commission had already been imple-
mented—I mean its advisory role and
its constitution.

SHRI RANGA (Srikakulam).
You did not want the Prime Minister
to be the Chairman but she had been
made the Chairman.

SHRI HANUMANTHAIYA: It is a
minor matter,

SHRI RANGA: 1f it is a minor mat-
ter, your commmission is also a minor
commission.

SHRI HANUMANTHAIYA: We have
made recommendations to the State
Governments to constitute planning
boards at the State level where prac-
tically there was no planning. Only a
departmental secretary adds up the
list of demands and calls them a plan.
Planning is much deeper and more
serious and comprehensive affair than
preparing a list of projects and items
of work. There are non-Congress
Governments in some of the States.
They require state level boards in
order to implement their own politi-
cal ideology. Therefore, I am advised
that it would be in the interest of the
State Governments themselves to
constitute State planning boards.
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These planning boards wil] do effec-
tive work and make thejr plans which
-the Central Planning Commission will
ultimately integrate into a  national
plan,

‘We have made a significant report
on public undertakings. Many recom-
mendations have been made. I wish
Parliament discusses this report. It is
not enough that reforms are suggest-
.ed by a few individuals and imple-
.mented by some other individuals,
Any reform to be worth the name
.should (ommand wide acceptance
among the people. Members of Par-
liament ir particular should know
and fee] .hat these reforms are ne-
cessary. Such of those reforms ags do
not find favour with them should be
straightway rejected. We are doing
an intellectual exercise. There is no
question of my personal prestige in-
volved if some recommendations are
rejected. It is an intellectual ap-
proach and I want Parliament to
take interest. Many of our reports
deserve tc be discussed by Parlia-
ment. We discuss annual budget for
days and days together. But do you
know that the public undertakings in
the Government of India alone are
72 in number and the investment
made on them is more than Rs, 2,500
crores and it may be another thousand
crores of rupees in the next one or
two years? This is of such a dimen-
sion! But the Parliament has hardly
devoted even a day for the discussion
of such a vast fleld. We have made a
recommendation that  Parliament
should annually set apart at least a
‘week exclusively to discuss the work-
ing of public undertakings. It is only
“then that you will be able effectively
to exercise parliamentary control over
this vast expenditure. T may tell you,
one of the reasons for this inflation,
‘for imbalance in our economic advan-
cement, may be this public sector. Tts
production and income dp not com
up to what iz called the expenditure

=4 invesiment. We have to balance
Yooy
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I am one of those who have faith
in public undertakings. 1 do pot want
the private sector to do all these
things. But, at the same time, | have
to point out thai the Government of
India and this Parlimment have ac-
cepted the idea of mixed economy.
Both the private and the public sec-
tor have to co-exist. Therefore, it is
no use some of us, all the time, de-
crying the private sector as if they are
traitors to this country, and there is
no use some others all the time find-
ing fault with the public sector, say-
ing that these are mismanaged and
these are a drain on the resources of
the country. These two extreme posi-
tions have to be avoided. Parliament
has advisedly been pursuing the mid-
dle path of the private sector and the
public sector co-existing. The pat-
tern of our administrative structure
not only in the private sector and the
public sector but in the Flanning
Commission and the general adminis-
tration should be such that the pri-
vate sector finds an honourable place
of co-operation. All the sectors in-
volved must be made to work enthu-
siastically for the progress this
country.

The Lokpal Bill is being introduced
in pursuance of the recommendations
of the Commission. I am very happy
that my friend Shri Deo has taken
advance interest in it and I ar» rate-
fu] to him.

SHR] P. K. DEO
But the President's recommendation
ig being withheld; has he got any-
thing to say on that?

(Kalahandi):

SHRI A HANUMANTHATIYA: The
latest. report we have wmade is on
budgeting, accounting and audit. This
iIs a2 very important document. Many
people do not bother about this side
of the administration. Most of them
are interested in political matters or,
at the most in economic matters. Here,
we, have provosed s new flnancial
vear which iz in consonance with our
age-olq traditions, which coe=oides
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with the working season in this coun-
try and which in turn is determined
by the pattern of the monsoons. In
the official circles, for the last 20
years, there has been an etermal dis-
cussion whether the year should be
changed or not. Discussion in the
secluded corners of offices did not
bring about a decision, nor is 1t pos-
sible for such a decision to be taken
in that spirit, and in that place. It is
Parliament that has to diseuss this
question and come to a decision,

We have also recommended the in-
stitution of Audit Boards in public
sectors. We want performance bud-
geting. There are very many new and
modern ideag which we have incor-
porated in our recommendations, I
wish that all these reports are dis-
cussed at least for one or two hours
so that Parliament may correctly be
informed of our recommendations, so
that the country through Parliament
may know what exactly are the im-
plications of these recommendations.
I want to give one warning. Many a
time, the recommendations are pro-
cessed by the Secretaries, who are
mostly ICS people. We ourselves ex-
amine the Secretaries, take their ad-
vice and make the report. If the re-
commendations are to be processed
again by them, the labour that we put
in to that extent is superfluous.

Look at these public undertakings.
We have recommended that as in Eng-
land, France and Italy, Corporations
should be formed. But all these Eco-
nomic Secretaries have joined in' ‘&
conference and voted in their own
favour, saying that the corporations
need not come into existence. They
are afraid that so much power and
patronage will go out of their hands.
I have to state these things in this
hard manner, because no’ reform can
be fmplemented with soft words. Here
is a question on which I want the
verdict of Parliament and not of Eco-
nomic Secretaries, Al} of wus think
subjectively, how far it affects our
pay, prospects, prestige and patronagde.
But Parliament is pot made "thqt
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way. Public Undertakings report, es-
pecially, ought to be discussed by
Parliament before it is implemented
by Government. If that is not done
and if the advice of the Secretaries
alone is accepted I may straightway
say “that the vested interests have
had their innings. I am not speaking
as a Congressman. We have reached
a stage when we should forget on
Some jssues at least that we are Con-
gressman or we belong to PSP, Jan
Sangh or DMK. We have to raise
ourselves above parties especially in
the matter of administrative reforms
and think on higher level.

SHRI S. K. TAPURIAH (Pali):
What about the size of the Cabinets?

SHRI P. VENKATASUBBAIAH:
(Nandyal): Perhaps he is envious!

SHRI HANUMANTHAIYA: We ap-
poinfed a study team under the
chairmanship of Mr. Barve and they
gave an interim report. But Mr,
Barve died. May his soul rest in
Peace! In that vacancy, I appointed
Mr. C. D. Deshmukh, as Chairman
of that study team. He gave the re-
port last week. The Commission is
going to make recommendations about
the size of the ministries not only at
the Centre but also in the States.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): What about the
size of the ministers?

SHRI HANUMANTHAIYA: That
has to be determined by the Food
Minister! (!‘n}‘wtm).

It is not that India did not know
the pattern of good Government, whe=
ther it is the ministries or Secretariat.
For some time standards have been
set” at nought for personal or group
reasons not merely by the Congress
party’ but by other parties also. I
would have been the first man to
congratulate the non-Congress minis-
tries if they had run their pgovern-
‘ments on the best lines which are
Kiown to us. We studied these things
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even in our college days. But when
I see that 39 ministers were sworn in
in Bihar and more are coming, I feel
like resigning from the chairmanship
of the commission. What is the reform
we could introduce in such a State?
Political demoralisation has gone to
such an extent in some of the States
that every defector has a place in
the ministry of one variety or the
other. This is the moral and political
degradation to which the administra-
tion has been reduced Parliament, as
1 said, has to make up its mind to
act unitedly. That unity alone can
lift this administration out of the
mishaps, out of the mire and rut into
which it has fallen.

Sir, I thank you very much for
having given me this latitude. 1 hope,
you as well as other thinkers in the
wcountry, will in your own way help
this effort of national unity, national
thinking and national solution of big
problems facing this country.

SHRI K. P. SINGH DEO (Dhen-
kanal): Mr. Deputy-Speaker, Sir,
after fiftteen years of planning the
President in his Address states that as
a result of drought there has been a
decline in agricultural production
which has adversely affected indus-
tria] output, slackening of demand for
capital and producer goods, rise in
unemployment of skilled ‘manpower
as a result of slowing down of indus-
trial expansion, persistent upward
movement of costs and prices adver-
sely affecting the competitiveness of
our exports the expansion of which
remaing a national objective of the
‘highest priority, and adverse balance
of trade ang the substantia] burden
-of debt servicing, combined with un-
avoidable imports of foodgrains and
Taw materials for export production
-which continued to make our foreign
-exchange position difficult over the
vear resulting in a decline in the
foreign exchange reserves,

The very fact that agriculture is
the %aele industry of our country
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which provides food to our people,
raw materials for owr industry and
full employment has been hammered
on deaf ears for the last nine years
by spokesmen from my party. At
last now better sense has prevailed
and Government has realised it.

In the President’s Address he says
that there has been a decrease in the
rise of wholesale prices and it is now
only 5.7 per cent corresponding to 16
per cent in 1966. In spite of the
production having increased by 20
million tonnes in the matter of food-
grains there is still an increase of 5.7
per cent in the wholesale prices. The
reasons are not far to seek. The pro-
ducers and consumers did not re-
ceive the benefit of this increase in
production and it was frittered away
by zones and unnecessary controls. It
should be remembered that one good
harvest like one swallow does not
make a summer of content.

It is a matter of great admiration
that our agronomists, scientists and
plant experts have made a technolo-
gical break-through in agriculture by
producing high-yielding seeds. Unfor-
tunately they are so inadequately sup-
plied and they are blackmarketed by
certain agencies that they lose their
very purpose.

Another thing which should not be
lost sight of is the lessons which we
have learnt from the unprecedented
drought. India is still dependent
mainly on rainfall for its agriculture
as it did centuries ago. What the tech-
nological break-through in agriculture
needg is the required inputs for deve-
lopment of agriculture. They are:
plentiful irrigation facilities and flood
control measures. They should be
given top priority and quickly imple-
‘mented. In 1948-49 there was only
18.9 million hectares of land under
jrrigation. In 1965-86 there were only
31.7 hectares under irrigation. That
means that in 20 years only 13 mil-
Yon hectares have been brought under
irrigation, which i§ grossly inade-
quate.
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‘The importance of minor ang me-
dium irrigation in India cannot be
over-stressed for in a developing na-
tiog ip the tropics where the rainfall
i ] and is’ rated in the
compass of a few weeks a little delay
means drought and a little over-dose
means flood, as exhibited in parts of
UP, Rajasthan and Orissa, where 7
districts out of 13 districts were ra-
waged. Fhe other inputs like credit,
fertilizer, electric power and increas-
ing incentives to farmers for getting
the best price for their produce and a
guaranteed minimum floor price will
g0 a long way in improving agricul-
tural production.

Here I must point out that there is
inequitable distribution of irrigation
and flood control measures. Ceming to
irrigation, it is 4 per cent in Pun-
jab—3.8 million hectares out of 835
million hectares—whereas in Madhya
Pradesh it is only 3 per cent; .9 mil-
Yion hectares out of 25.7 million hec-
tares. In QOrissa it is 11 per cent; }.14
million hectares out of 9.44 million
hectares. If there had been equitable
distribution and development, those
areas which are under chronic drought
conditions would have hal sufficient
water and they would have had tided
over their difficulties. Orissa is the
worst sufferer because during the last
three years it has been affected by
drought and this year 9 districts out
of 13 gdistricts have damage to crops
and loss in yield.

It is a matter of deep regret that
such national calamities of magnitude
and severity ag the cyclone of Orissa,
when 1 million people were affected,
the cyclone in Madras and the earth-
quake in Koyna did not find a place
in the President's Address, although
they were matters of deep concren to
the people of India.

Now the Government seems to be
very apprehensive and concerned
abount the violent agitations, divisive
and separatist forces, law and order
situation in the strategic border
areag created by unpatriotic elements
which are weakening the democratic
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institutions and systems. The reason
is not far to seek. It ig a reaction t0
the political, economic and secial jn-
stability which has been the legacy
of 20 years of uninterrupted Congress
misrule. In spite of their having an
i majority, when they
could amend the Constitution as they
liked and had the political stability,
they could not give the country eco-
nomic stability which it sp dearly
wanted. The Congress Government
started pursuing after dogmas and
so-calleg socialistic pattern of society,
where the only beneficiaries were a
new class of commisars, pureaucrats
and technicians who exploit the pea-
sants ang workers and live on the
fruits of their labour through their
control over the State machinery. A
new class of State capitalists more
ruthless and exploitative than private
capitalists came into the scene. As a
result, the people out of disgust
frustaration and disilusionment wvoted
the Congress out of power in 9 out
of 17 States in India. The Congress
not abiding by the verdict of tue
people, are pow trying to sneak into
the Ministries through the backdoor
by using the institution of Governors
to topple the non-Congress Ministries
and by installing minority govern.
ments. What the Congresg Govern-
ment did not do in 20 years when they
had politica] stability, they expect
the non-Congress governments in
States to achieve in 11 months.

Moreover the highly qualified tech-
nica] people are facing unemploy-
ment. Insteag of providing them with
employment facilities, Government
are shirking their responsibility and
are sermonising them on the dignity
of labour If the Government cannot
give them adequate facilities here,
they should not be debarred from
seeking rehabilitation or employment
cutside the country which will alse
bring us foreign exchange.

Our Government has taken pride
that we are hosts to the United Na-
tions Conference on Trade and Deve-
lopment which {is deliberating omn
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hndgu;g the economic ‘gap between
the developed and the developing
nauans and the President has claimed
in hig speech that the disparities be-
tween the rich and the poor nations
constitute the foremost cause of in-
stability and tension in the world;
but, yet, so little has been dope in
trying to remove the disparities and
the imbalances in development with-
in the States in our country,

I would cite the case of an under-
dev:ioped and economically hackward
State like Orissa which has one of
the lowest per capita incomes in the
ccuntry and where there are enough
potentials for developing  industry,
irrigation, power, communications
and port facilities which directly and
indirectly builds up the rural economy
from which 80 per cent of our peo-
Ple come and which wil] do a lot in
developing the economy of the coun-
try. Investing in productive sectors
like the Talcher industry complex,
a major resources development pro-
ject envisaging the wusage of high
grade non-coking coal, which could
be a pioneering jndustry to the coun-
try, for producing wurea fertilisers,
would give rise to employment to en-
gineers, would remove some of the
disparities and would also give inputs
for agriculture thereby reducing our
dependence on foreign aid.

While the President detlared the
CGovernment’s intention to promote
efficient handling of our international
trade and the developthent of mer-
chant shipping and port facilities, no
mention has been made regardmg de-

SHRI RANGA: Sir, is Shri Gujral
also a speaker? There must be some
discipline in the House. It must be
the same for everybody, What i the
big idea of these ministers standing
here like lamp-posts while other peo-
ple are gn their feet according to
your orders? When he is drawing the
attention of ministers, he comes non-
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challantly as if it iz of no conse-
quence at all We nmstahowﬂl-
pect to each other.

s wrf e atdey (aro)
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SHRI RANGA: What is it that you
are objecting to? Is it wrong for me
to say that he is wrong in standing
up when the other speaker is speak-
ing?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): Sir,
I have great respect for Professor
Ranga. As you know and he also
knows, I am one of those who have
great respect for parliamentary pro-
cedure, But if he catches me at that
particular moment when I am stand-
ing up to move out, I do not know
what 1 should do.

SHRI RANGA: What is he saying?
[s he apologising to you or not?

MR. DEPUTY-SPEAKER: When you
drew my attention, jmmediately he
sat down. Sometimes it ‘so “happens
that in the gargday peofle pa' dn
talking standing” This is not good. T
would 1equest all Members that tbey
should avoid it.

. SHRI S. KANDAPPAN: It should"
noi be done by Treasury Benches.

MR. DEPUTY-SPEAKER: It is t,he
('oncem of all Members :

SHRI s, XAVIER Now that it has
béen pointed out, they must- expres-
refret.
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SHRI K. P. SINGH DEO: No men-
#on has been made regarding deve-
Joping and construction of a general
eargo berth for Paradeep Port, which
ja the deepest sea port in India and
which is now exporting iron ore and
ehromite to Japan. It has recently
been taken over by the Governmemt
of India without paying a single paisa
sompensation to the Government of
Orissa which had gpent Rs. 15.8 crores
i developing it

No mention has been made of the
development of minor ports which
play a significant role in the country’s
port activitieg by relieving congestion
#rom the major ports and providing
sheap transportation for distribution
of goods handled from major ports to
the hinterland and also for defence
purposes, In this context, I would

say that it is of the utmost urgency.

#hat the minor ports of Chandbali
between the mmjor ports of Haldia
and Paradeep and that of Gopalpur
between Paradeep and Vishakhapat-
mam should be constructed and de-
weloped without delay.

It is only by appreciating the diffi-
wsulties of different States and sym-
pathetic understanding of their pro-
blems irrespective of their party
affiliations that there can be mutual
esooperation between the State and
Central Governments which is neces-
sary for our national unity and har-
mony.

While joining with the sentiments of
the President in wishing the bound-
ary disputes between Maharashtra and
Mysore and between Mysore and
Kerala to be satisfactorily solved, it
is regrettable that the boundary dis-
putes between Orissa and Bihar for
the track of land which is known as
Saraikels, Kharswan gnd Singhbhum
which has been hanging fire for the
last twenty wears. which has been
ereating baq blood between the peo-
ple has not been mentioned, So, I
respectfully, urge upon the Govern-
ment to appoint a Boundary Commis-
3233 LS—7

PHALGUNA 3, 1889 (SAKA)

Address (M.) 2746~
sion and to see that the State Gov-
ernment which for the last twenty
years hag been repressing the people-
there by trying to suppress the Oriya
schools, institutions, dance, and
drama, js stopped and that the pro-
blem solved satisfactorily.

It is heartening to note that the
Government have gone ghead with
the expansion and the modernisation
of the Navy which will be called upon
to perform its now task according to
the geo-political and geo-physical
situation which will'arise when the
British and the American fleets wil}
be pulling out of Singapore and the
Pacific Ocean. As the largest demo-
cracy and as the leader of the Afro-
Asian mations of which we are proud
to_call ourselves, we should make a
move towards trying to have a join
defence security of the South East
Asia with India Japan, New Zealand,
Australia and the friendly countries
in between.

The Government gre making serious
efforts to promote self-sufficiency in
defence production but they should
not lose sight of the fact that in an
era where nuclear deterence is one
of the strategies of defence, where
conventional weapons are no match,
this joint defence gecurity of South-
Fast Asia iz 31l the more important
and it is the only step which can save
vs from nuclear blackmail of Chinese
communistic jmperialism.

Lastly, the President, in his Address,
says: |

“A year ago. the prospects look-
ed bleak and there were dark
forebodings about the future, the
clouds are now beginning to 1ift.”

These words can only be a consolation
to the Members adorning the Congress
Benches and no one else in the coun-
try.

SHRI R. D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir, I
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have heard the speeches of the Mem-
bers of the Oppos.tion very patiently
ang very caretully. I do not know
whether they are prepared to accept
the fact that because of the two wars
and the two droughts unheard of, the
economy of the country suffered a
heavy blow and the fact that in spite
of that, our country is recovering, I
do not know whether my friends are
aware of the fact that in the foreign
countries, the propaganda Was car-
ried on consistently and pel'sis.entl?
both in the press and on the televi-
sion that a number of persons in
India were dying of starvation and
hunger. The propaganda was viru-
lent and the impression was created
in the minds of the common people
in the foreign countries that India
was a land of starvation and hunger.
There was a time when they used to
say whenever they happened to meet
delegates from India at the UNO, that
India was a land of plenty, where
honey and milk flow in plenty. But
now India is a country where famine,
starvation and geaths are taking
place. This type of propaganda
farnished the fair name of India. But
then whatever may be the propaganda
that might have been carried on'in
foreign countries, the fact remains
that people in India have braved
these difficult times; the Governments
both at the Centre and in the States
have stood up to their duty and for-
eign aid was also given at the critical
time, more especially food aid by the
United States of America. Therefore,
one must be justifiably proud of eur
country, thinks to the people, Gov-
ernment and foreign aid. Now we
are heading towards self-sufficiency.
My friends may be cynical and say
that we may again suffer from
drcught and famines, but I have no
doubt in my mind that, since all sorts
of measures are taken and the Rain
God is also merciful. we are bound
to be heading towards self-sufficien-
cy and self-reliance.

Mr, Deputy-Speaker, gir, 1 would
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like to point gut that, under the name
of self-sufficiency, the nation of
social justice should not be forgotten ag
all. I am saying that the notion of
social justice should pot pe forgotien,
The other day, my hon. friends om
this Bench said that Rs. 1200 crores
should be distributed to the farmers.
1 agree there, but then we know that
India is a land of villages and agri-
culture is the main means of living
of the Indian people. Therefore, the
question that I would like to raise
¢ how this means of living is di°

tributed among the people. I will
give you the figures. These figuree
are pbtainable after the Land Ceiling
Acts have been passed by the various
States. The means of living is dis-
tributed like this: 19.8 million land-
holders hold only 9 million hectares
and 2.1 million landholders holg 38.8
million hectures. This is the unequal
distribution of the means of living of
the Indian people. When we talk of
taking all sorts of measures such as
supply of fertilisers, providing facilit-
ieg for irrigation, providng high-yield-
ing varieties of geeds, how are we t®
give justice to those who are land-
less and the agricultural labourers’
Even today fallow and cultivable
wasteland is lying idle. To what ex-
tent is cultivable and wasteland is
lying idle? In 1951, 12 crores pf acres
of fallow and cultivable waste and
was lying idle. Today 9} crores of
acres of fallow and cultivable waste-
lang is lying idle, When there are
thousands and millions of landless
persons and agricultural labourers, how
it that the Government is not pre-
pared to distribute this land to the
landless to bring the fallow and
cultivable wasteland under plough?

Sir, since I have made mention of
the agricultural labourers, let us know
what is the magnitude of the pro-
blem. Has the Government paid any
attention to understand the dimension
and the magnitide of the problem of
the dgricultural labourers? Sir. you

are aware of it. You are aware of the
fact that in 1851 the First Inquiry
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Committee was appointed on the sub-
ject of agricultural labourers. The
Second Commitiee was appoinie. in
1956-57 and the report was sudit-
ted. What is now iLe position? Whar
now are the coaditions of the agricul-
tural labourers? Nobody knows. 10
years have passed, but nobody bothers
to look into the conditions of the
agricultural labourers. The Govern-
ment had not bothered to know as to
what is the amnual income of the
agricultural Jabourers. Has it pone
down or has it gone up? The Gov-
ermment has not bothered to make
inquiries as to what is the indebted-
ress of the agricultural labourers.
During these ten years, what has
happened? Has it increased or dec-
reased? Nobody knows. What are the
eonditions of living of the agricultural
Izhourers?

AN HON. MEMBER: Do you knoW,
Sir?

SHRI R. D. BHANDARE: I dg not
know whether my hon. friend knows
it. I work in the Agricultural labour
field. He does not know. He may be
l'nowing that I am simply an advo-
cate or a Member of Parliament, I do
not know whether he belongs to the
Communist party or SS.P, or any
other party. Let me tell you, Sir, of
the fact that I workeg with all these
people. I know thejr mind. I know
what is their psychology so far as the
agricultural labour is concerned. When
the Land Ceiling Act was passed I
wag instrumental in putting forth the
proposition that ‘the smaller the unit,
the more is the labour imput and
more is the production,’ and therefore
the land ceiling should be brought
down to such an extent to enable
surplus land, to be distributed among
the landlesr, 1 told this across the
table to all these parties in opposition.
Fortunately you are my witness. I am
not telling something which is un-
true. T know how their psychology
works. what is their attitude to the
q-g_'obl'e_m._ They therefore, need  not
me these questions., The agricultural
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labours in 1851 were inentioned fo be
11 crores. What is their number now?
Nobody knows. As I said Sir, what
is the reason? We must find out the
reason. The only thing which I would
like to suggest is this. There is &
callous disregard or apathy on the
part of the Government towards the
problem of the agricultural labourers.
What then is the remedy? The re-
medy is threefold. The first remedy
which I would like tp suggest is thin
Redistribute the surplus land, after
bringing down the land ceiling te
the extent of 30 crores. I would lﬂlp
to sugpest this and I do not want to
dilate more op this point. The second
remedy I wish to suggest is distri-
bute fallow cultivable waste land
to the landless and ggricultural Im-
bourers.

Address ()

What happened to the Minimum
Wages Act? We have talked of social
justice to be given to these people.
But the Minimum Wages Act is not
implemented. Nobody bothers to im-
plement the Minimum wages Act
Therefore, if at all there is doubt, or,
as my hon. friend has asked whether
I know the problem of the agricul-
tural labourers. Well, it is the duty
and function of the Memberg of the
Parliament to know and in order te
know, let there be a fresh Inquiry
Committee to go into the conditions
of the agricultural labourers.

I would like to make a reference
to page 8 of the Presidents speech to
the Scheduled Castes and Scheduled
Tribes. But I do not know whether
the Government is serious in improv-
ing the social and economic conditions
of these people.

I am not the first to raise such a
question, The Scheduled Castes and
Scheduled Tribes constitute one-fifth
of the sub-merged humanity of this
country. The founding fathers. and
the Father of the Nation hag there-
fore to pay so much attention and im-
portance to their welfare that they
had not only envisaged but enshrined
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Jn the Constitution of India ‘a Special
Lhapter',—the Chapter XVI. They in-
carporated in the Constitution articles
18, 16, 17 and 46 in order that the
condition of these people could be im-
proved ang ameliorated and they
eould be uplifteq and brought on par
‘with the others. Not only did they
incorporate these principles and spe-
ela] provisions in these articles, but
the founding fathers—I think every-
body has forgotten this aspect—had
created Constitutional Authorities to
dook after the interests of these peo-
ple. Articl, 338 says that there shall
be a special officer, namely, the Com-
missioner for Scheduled Casteg and
Scheduleg Tribes. This ig followed by
article 340 which says that there ghall
be a Commission for the Backward
Classes to look after the interests of
the backwarg classes, and as see to
what extent they have developed.
What has happened to these consti-
#utional authorities?

President’s

There is also a third constitutional
authority under the Constitution,
namely, tte Election Commissioner.
What is the position of the Election
Commissioner and what is the posi-
tion of the Commissioner for Sche-
duled Castes and Scheduled Tribes?
The positinn of these, the latter, con-
stitutional  authorities has been so
much devalued as to pale into insig-
nificance. The poor Commissioner for
the Scheduled Castes and Scheduled
Tribes ig always bemoaning that{ no
information has been given to him by
the Goveinment Departments. I do
not know whether the State Govern-
ments ' nven the departments of the
Central Government have under-
stood tlie constitutional status and
positicr. of the Commissioner, A spe-
cial re:icnsibility was put on the
Presidert. He has to appoint the
Commissioner. The Commissioner has
to make g report to the President. The
President then causes that report to
be laid before ‘the House, meaning
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thereby that the Government must
implement the recommendations made
by the Commissioner for S.C.&S.T. 1
have gone through the debates when
this provision leading with the
S.C.&S.T. was incorporated in the Con-
stilution, The founding fathers, more
especially Dr. Ambedkar, would ever
have agreed to such a devaluation of
the position of this Constitutional
authority, They were under the im-
pression that here was  Constitu-
tional authority envisaged in the Con-
stitution to look after the interests
of this section of our people and the
Goveraments, both at the Centre and
in the gtates, would be afraid of the
powers ang position the Commissioner
wielded and therefore they would
implement the suggestions made by
him. That was the idea, the intentiom,
the basis and the genesis of these
constitutiona] authorities. But I am
really sorry to say that these officers
have simply become clerks, despatch
clerks. They prepare the report on
the material supplied by different
departments and, hand it over to the
President. The Report is brough¥
here. What do we find? ‘No infor-
mation. ‘Not gvailable’, ‘not avalla-
ble’, ‘not available’; seven times this
is repeated on every page of the re-
port. This is the position.

What about the backward Classes?
The Commissioner was appointed
twice and his report was submitted.
It is now lying in the dust-bin. No-
body bothers.

SHRI S. M. BANERJEE (Kanpur):
Is the Commissioner available?

SHRI R. D. BHANDARE: T need not
pay gattention to that interruption.

15 hrs.
[;

I am talking of the Report of the:
Commissioner which is lying in the
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dust-bin. What is the result? The
gesult is that the dream of the Father
of the Nation, the dream of the
founding fathers, has vanished, eva-
porated, evaporated into thin air and
the fate of the S.C. & S.T. remains the
same as before. Nobody bothers, Gov-
ernments both in States and at the
Centre. have no qualm of conscience.
Only the other day, our Social Welfare
Minister said that the State Govern-
ments are not prepared to listen to us.
Why is it that they are not prepared ?
You have got power under the Consti-
tution, they must respect the authority
created under the Constitution, they
must also implement the principles
enunciated in the Constitution, ensh-
rined jn the Constitution. Even the
Minister at the Centre says that he
ig helpless. What is the remedy? The
remedy is to restore the position of
the Scheduled Castes Commissioner,
reappoint, if necessary, the Commis-
sioner for Backward classes. But if
these things cannot be done—l am
quite aware of the difficulties, be-
cause since the position of the Com-
missioner is devalued, it is very diffi-
cult to restore it—let there be a sepa-
rate Minister, a powerful, independent
Minister at the Centre in charge of
the social welfare of these people.
Why is it I am suggesting ii? I am
suggesting it because the Minister
now has to look after so many port-
folios. Therefore, I would like t°©
have g separate ministry to look after
the intereasts of these down trodden
people,

The Minister should belong to these
classes, because it is a question of
psychology. I have been studying the
psychology of the Members belong-
ing to the scheduleg castes. When-
ever a proposal is made hera, they
always look at it with suspicion,
doubt. These people must therefore
develop a sense of participation and
sense of justice. Once a Minister drawn
from their own classes is jnstalldd,
they are bound to think that justice
i§-done to them. At least, justice
weuld appear to have done to them. n
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The question of facilities to Bud-
dhists has been hanging fire for a
long time. I am glad that hon, Prof.
V. K. R. V. Rao is here. He knows
that I submitted a document dealing
with the facilities to the New Con-
verts to Buddhism in 1964. I used to
come to this place, to the Government,
to the Planning Commission, right
from 1964, praying, requesting, placing
before them facts and figures dealing
with the Jot of these people, their
poverty, their misery. No attentiom
bas so far been paid. Ultimately I
thought that the conditions in the
country were changing so fast and
that danger to democracy jtself arose,
I decided to join the Congress, not
only for the purpose of getting these
facilities to the Budhists, but a party
which would at least adhere to “he
constitutional  provisions. 1 came
here. But nothing has been done so
far as the Buddhists are concerned.

MR. DEPUTY-SPEAKER: You will
have to conclude now.

SHRI R. D. BHANDARE: I therefore
urge,—I hope it is not too late,—upom.
the Government to look into the pro-

blems and extend the facilities to the
Buddhists,

Lastly, much has been said ahout
floor-crossing. Everybody is out #
condemn it. I do mot know whether,
in fact, they have gone deep into the
genesis and the basis factors which
should be the ruling passion of Indiam
life. I will not condemn floor-crossing
provided it is for the purpose of polar-
isation of politics,  Everybody must
encourage it if there is polarisation
of politics. If there is crossing for
the purpose of getting power, for op-
porunism. then -it must be condemned:
at all costs and by all. I should, there-s
fore, request the Congress Party in
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power not to encourage tso:e who
are harmkering after " 'm.mis..rship.
Yhey should never get mi.isterships.
1 certainly welcome two perscms ‘in
India, Mr. D. P. Mishra and Mr. C. B.
Gupta. When they gre dethroneg from
power, they did not try to gel some
!nd.l\m;uals who are after munister-
skip in order to’ form the ministry.
That should be the approach of gthers
Includxn; the Opposition parties.

SHRI s. M.B.AN“ERJEE Mr. C. B.
Gupta:sdomgu

SHRI SHEO NARAIN (Bast.): It
is nonsense. I have 200 members in
the UP. party and none of thém are
going to this side or that side. He
dml.m not say this.

SHRI R. D, BHANDARE: The Oppo-
sition parties formed governmenis in
mine out of sixteen States. But the
different parties with their conflicting
ideologies ang programmes and »olic-
jes, how long can they carry on?
They are crumbling like castles build
of sand.

MR. DEPUTY SPEAKER: He must
conclude now! he has taken much
more time than is due to him.

SHRI R. D. BHANDARE: Lastly, 1
ghould say a word on foreign policy-
1 have geen the world. We should re-
east gur foreign policy based gn two
principal factors—interest of the coun-
try and strength of the country. These
are the principles on which other
ccuntries base their foreign policy.
One last line. In the United Nations
we spoke of Israel and said: let not
ene fruits of aggression be gllow to be
enjoyed by the aggressors. What hap-
pened to China?

Mr. DEPUTY-SPEAKER: You have

taken t-wentyﬂve mtnutem You mull'_
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SHRI D. R. BHANDARE: May [
complete this sentence?’ Why is
we allow some area still in possession
of China.... (Interruptions.)’ Should
we not change our attitude towards
Tibet? Should we not recognise Tibet
and give support to Dalai Lama 3p
thai Tibet can be freed and can stand’
un:tsownendalsogetitsseatn
the United Natmns’

Lastly,lmustthankyoutorallw
ingmethulantude. o

SHRI ANBAZHAGAN (Tiruchea-
gode} At the outset, I wish to sub-
mit that the DMK abstained from the
the joint session addressed by the
revered President, not because of any
disrespect for the person or office but
because of the Union Government's
acts of commission and omission in
responding to the demands of the
people from different parts of the
country.

Sir, the Union Government have
failed in carrying out their responsibi-
lities to the public, as we very well
know that the directive principles
enshrined in the Constitution aie not
at all cared for. I would like tg reter
to Mr, Bhandare’s speech which we
have just now heard, in which he said
that the backward classes, the jeprass-
ed classes and all of them are even
now in the same old condition as they
were in pre-Independent India. As such,
the DMK party considered, in order to
register its protest and its regret, to
abstain from the joint session. Some
Members asked whether, such a thing
would have happened, that is, the
walk-out of Prof. H. N. Mukerjee and
some others, and in our case, the
staying back, if the nominee sugges-
ted by the Opposition parties was
elgzted to the high office, and whether
the Opposition would have done like
this. Such a question was put by the
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hon, Members of the ruling party. 1
would like to say that our position
would have been the same, whoever
be the person who is elected to
that high office. Even now, I wish to
thank the revered President for his
address, not on this occasion but for
his address given at the inauguration
of the World Tamil Conference at
Madraz,
SHRI HANUMANTHAIYA: Did you
wot thank him then?

SHRI ANBAZHAGAN: Our Chief
Minister, on behalf of our Govern-
ment, has expressed his thanks there.
We feel we are very much indebted to
such an address by our revered
President who has more or less
#haracterized, Tamil language and
eulture deserve special commendation.
Most of the Members of Parliament
belonging to the northern part of
this country should at least once go
through that lecture.

SHRI D, C. SHARMA: I have read
| 8

SHRI ANBAZHAGAN: We, the
DMK, are one with the President
when he condemns the hooliganism
and unlawful activity of any section
whomsoever might have been behind
these unlawful acts. We agree that
violent agitations in the streets
weaken the democratic system and
undermine the foundations of national
unity. Reasoned debate and persua-
sion are the only ways of democratic
functioning, as is stated by the Presi-
dent. But when any amount of
reasoning fails to convince the good
sense of those who are in power and
presuasion is econstrued as a sign of
weakness, the people feel that they
have no other alternative except to
start agitation and demonstrate their
protest on a large scale.

On many occasions, only agitation
%as brought success and the Govern-
ment has yielded only after we have
seen such large-scale agitation. The
peychology of the Government is not
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to yield to reasoning either on argu-
ments or on persuation but to bow
down before violence., This is the
main reason for the people for taking
the law in their own hands. We as
a political party are trained in such am
ideology that we rely only upon
democratic means and peaceful
methods, to achieve our objectives
We condemn all sorts of violent acts
in unegquivoecal terms. The hon. Mem-
bers were especially agitated very
much when they referred to the
incidents that happened in the south-
ern part of the country, some students
agitating against the imposition of
Hindi and when they were putting
into fire Chapter XVII of the Consti~
tution and all that. I would like to
assure the House that the Madras
State Government and our Chief
Minister, Mr. C. N. Annadurai, though
in principle we are also anti-Hindi
and are against the imposition of
Hindi, have taken all necessary steps
in order to maintain law and order,
and those who are culprits or those
who have committed such crimes are
now booked by the police of the
State. Therefore, I feel that Parlia-
ment Members need not be agitated
over such issues. The Madras Gov-
ernment will look into it, as any other
Government will do which has regard
for law and order will do.

It is natural for the affected people,
who are very much perturbed and
agitated in their minds to think on
lines of agitation. Whether you
approve of the different ways and
means of agitation followed by the
people in different parts of the coun-
try, when there is room for agitation,
it should be understood that those
who are conrerned with it should look
clearly into the matter with full con-
cern in order to solve the issues. On
such issues as the official language
problem, the whole responsibility for
the agitation in the southern part of
the country squarely les with the
Unien Government and on no one
else. I wish the Home Minister is
present here. T want te say that the
whole responsibility for any type of
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agitation in any part of the country

on the language issue, especially on

the official language policy adopted by

the Government, lies completely on

this Government,

The President in his Address has
said that the over-riding objective of
our Government's policy is to streng-
then the unity of the country and to
promote the integration of the people.
i wish it is true, but in fact, it is not.
‘Whatever the President might have
meant, that object is not carried out
by his Government. The object is
simply to impose Hindi in the name
of unity. They consider that by im-
posing Hindi, they are going to
achieve the integration of the people.
But the actual conditions are quite
opposite, Because of the imposition
of Hindi, the people feel that they
are differentially treated because of
their languages. You cannot root out
the languages of the people on any
account. Their languages have exist-
ed for thousands of years and they
are going to stay with them. The
#mposition of Hindi may be accept-
able to some people, but not to many.
As such, whether the over-riding
objective of serving the cause of inte-
gration and unity of the country is
going to be achieved by the present
policy of the Government has to be
reviewed, Whether that over-riding
objective will be served by the Official
Language Amendment Bill and the
connected resolution is very much
doubted. On the other hand, the admi-
nistration of the country is now divi-
ded into two compartments the Eng-
lish section and the Hindi section.
It has paved the way to differentiate
between Hindi India and English
India. I wish, we bestow some more
attention on this problem. The non-
Hindi people and the non-Hindi
States are to be administered through
English at the central level while the

Hindi-speaking States and their
people will be administered in their
own language, i.e., Hindl. The

advantage accrues to the Hindi peo-
ple while disadvantage is the result
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for the non-Hindi people. Not only
that. English is accepted as the

common language for Tamiliang,
Andhras, Kanndigas, Keralites,
Bengalis and Assamese and their

languages have no room in the central
administration, while for the Hindl
people and their allies, Hindi is pro-
vided and they are not amenable to
accept the same English, which is the
common language for all the other
people I have just mentioned.

What is the reason? It is all due
to the fault committed by the mem-
bers of the Constituent Assembly who
had conceded top the demand of the
tlundi fanatics in those days that Hindi
should be the official language of the
Union., They were not able to think
and consider the implications of suchk
approval at a later stage. In the pre-
sent day context, if the same Cons-
tituent Assembly, with the same mem-
bers, were to meet once again, if that
is at all possible—it is left to God—
and if they would withdraw any part
of the Constitution they have framed
or rescind any clause, it will be the
chapter connected with the official
language of the Union. I would like
to refer to late Dr. Subbarayans note
of dissent to the report of the Official
Languages Commission. There be
said:

“The advisability or feasibility
of having more than one lang-
uage, for example, three as in the
case of Switzerland, two as in the
case of Belgium and Canada, as
official languages for a vast coun-
try, (more or less a sub-conti-
nent) like India, was not takem
up at that time when it was con-
sidered in the Constituent Assem-
biy.”

Only because of the importance of the
Hindi-speaking people of the Consti-
tuent Assembly Hindi was given such
a status which is not approved by the.
non-Hindj people at present and that
is well established by the cont_inued_
agitation, o

i
- iy
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Very often our friends refer to
Gandhiji for acceptance of Hindi as
the officia] language of the Union. It
is well known to those who have gone
through the history of the Congress
tnat his desire was that Hindustani
should be adopted both in Devnagiri
and Urdu scripts as the national lang-
mage. He never meant the present-
day Hindi which is sponsored by those
wio are in office today. There was
Hindi-Urdu controversy in those days
and he wanted to solve the issue by
adopting Hindustanj which was a
meutral language for both Hindus and
Muslims. It is understood that
Gandhiji was not keen in making it as
the officia] language of the country.
His intention was to facilitate the
people of different parts of the coun-
try to move from one place to another
and to find some unifying language
for them. This is especially there
when it concerns the northern part of
the country.

I find the Tamilians have been
-oppossing Hindi from the very day
of its introduction in the south, as
-early as 1937, not to mention the dire
events that have taken place follow-
ing its imposition. In his monumental
book on Mahatma Gandhi Mr, Pyare-
1al has quoted that Gandhiji referring
#%0 Rajaji, as—

‘Rajaji might agree to Hindi
becoming the national language
{as national anthem or as we are
having the national flag, as a sym-
bolical language), but that he
would never acquiesce in the pro-
position of only Hindi being given
a status of an official language of
the Union at any time,’

By referring to Rajaji's sentiments in
those days Gandhiji has explicitly
told—by Rajaji he means so many
others in the south—that the south
will never yield to have Hindi as its
sole official language of the country.
It might have recognised it as a na-
tional language for concourse among
the people, to enable people to mote
from one part of the country to
another. But to make jt the official
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lanuage is certainly a crime. The
crime was committed in 1950 and that
crime has to be changed at least now,
This traditional opposition to Hindi
BTOWS more and more in vehemence,
power g.nd force in the face of ever-
increasing fanaticism on the part of
Hindi zealots who want to ram the
unwanted Hindi down the throats of
unwilling pecple, irrespective of con-
sequences. That is why agitations are
not dying out and the people here,
especially in the north, are thinki

PnJy in the old fashion without look-
ing into the modern development

especially in the psychology of the
People.

'What is actually the position of the
Hindi people due to Hindj occupying
the status of official language?
wol:lld like to quote Professor Myron
Weiner who in a paper circulated im

a seminar in jasth, iversi
states: Rajasthan University

"...._thm ig considerable fear
that Hindi-speaking area views it-
self as the Prussia of India with
the_ intention of culturally and
politically dominating the regions.™
o 1:nea:;s, Sir, that the centre of

Vily of politics and a
cultural predominance are ﬁhgldt:;
t!_m Hindi block. The pull exer-
ciseq by Uttar Pradesh, which is
the Centre of the Hindj region, is
more than self-explanatory from
the fact that all the successive
three Prime Ministers who are
elected are from that region. Of
the three Prime Ministers who are
at the helm of affairs of this vast
country, though we may also have
fome other reasons for electing
them to that position, they all
belong to Uttar Pradesh. Tt is
natural for that part of the coun.
try to wield such influence over
the other parts of the country, not
because that part is more educat.
ed, not because of the intelligentia
of the country are coming from
that area but because Hindi has
become the official language of the
country according to the Consti-
tution and the feeling is there for -
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these people as if they are the
ruling class.

I would like to add that Delhi ig the
eapital. It is situated in the northern
part of the couniry. The Central
Government is not in the central
place. I am not very much bothered
merely because of the gistance from
_my part of the country; but because
the capita] of the Central Govern-
ment is situated in the northern part
of the country, naturally the pull for
the north is more. The pull is all
the more because a north Indian
dialect is the only accepted official
language of the Union.

These are more than sufficient to
make the Hindj people feel as aristro-
erats and rulers of the country and
others as second class citizens who
have only to yield to the desires of
the Hindi block, It is really impossi-
ble for them to understand the diffi-
culties and handicaps of the non-
Hindi brethren. This is neither con-
ductive nor desirable to the demo-
cratic growth of our natiom,

In view of the inequality and un-
equal rights as citizens of this vast
country to be enjoyed by Hindi and
non-Hindi people, in the long run
there wil] be more and more of re-
sentment generated among the non-
Hindi people and unity will become
impracticable by the will of the peo-
ple. To safeguard the politica] unity
which is achieveq by the present
democratic system, we have to con-
sider the language gquestion in a
broader perspective, taking each
language people as an entity in itself.
The Tamilians or the Telugus should
not be merely counted by their heads
to the total population of the country.
Every linguistic region, every people
speaking a particular language should
be considered as an entity and equality
ghould be maintained between the
different entities on the basis of their
larguages, The basic consideration
shoulq be the equality of convenience
of ke lingnistic .units. No- one section
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should be allowed tp have the advant-
3ge in the choice of its own language
as the official language at the cost of
others. This condition will be satise
fled either by adopting English, as it
was before the adoption of Hindi as
the official language, or by adopting
all national languages recognised by
the Constitution and recognised by the-
respective States. as the official langu~
ages of the States for the administra~
tion of the Uniu’.

It it is argued if all languages are
adopted as official languages that i
wil] become unwieldy, for the bencfit
of equality for all and to facilitate
rea] democratic administration to the
people through the different and
varied languages, Centres unwieldy.
powers should be curtailed in favour
of the States, Then the official
language problem also will be mini-
mised as the Centre will not have
many things to deal with the people
directly, except powers necessary for
the integration and defence of the
country. Til] such a constitutional
arrangement is arrived at, the only
possibility is to continue English alone
as the official language,

There can be no reasonable objec-
tion for the continuance of English
Here I would like to quote, not from
any anti-Hindi people, but from a
veteran Congress leader who was very
strong in his support for Hindi. I
refer to the address at the All India
Convocation of Youth Congress in
1962 by our late lamented Shri Lal
Bahadur Shastri, who has said this
much about English:

“English is more or less a com-
mon language of all States; and
tommunication between States and
the Centre and States is in English,
and if English were to be drop-
ped, Tndia would be divided into
water-tight compartments and the
countrv would be disintegrated.
@nd the question of language.
shou'd be considered in a wider
eontext the context of Natiopal.
Integration.”
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‘Whether such a consideration was
given at the time the Official Langu-
ages (Amendment) Bill was brought
forward here by our Home Minister,
Bhri Chavan, or our Prime Minister
is to be questioned. That considera-
t%ion was not there. That is why
they maintain such a policy as this
shat the ultimate official language
eught to be the Hindi language alone.
Because of that attitude we were not
able to solve the problem even at the
time when we ‘had an opportunity to
reconsider the whole issue, To the
extent English is replaced by Hindi
in the Central administration—the
extent may not be full, even (o that
amall’ extq-nt they ha’ve pi-=d the
way for differentiation which would
ultimately end in dl.sintegrahon.

The process of integration is yet to
be completed, After achieving inde-
pendence our country is not fully
integrated. Merely a Constitution
will not be enough to integrate a
country. The people should find
themselves as brothers, as belonging
to the same community, They should
feel that they are all one nation.
That stage has not yet been reached.
It is only the feeling of the people
as one, belonging to each other on
the basis of equality and fraternity,
that counts for integration.

On the eve of independence one of
our greatest statesmen, Rajaji, has
said this which should be deeply given
thought to by our people whou are in
power. Rajaji said:

“Our political experiment is
really like melting iron and
metals, and pouring them into a
crucible and making an alloy
(integration), an alloy which can
stand wear and tear.

It is not like the chinaware that
other people have turned out in
their countries. Their demo-
cracies were easy to make, [ike
plastics. But we are dealing
with metals.”

Here he has referred to metals nct
because India is a homogenous unit,
il[& because it copsigts. of, different
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languages and cultures. It is a paly-
glot society, To make real integra- -
tion of such people is more or less
like melting iron and other metals -
and pouring them into a crucible,

Address (M.)

Tas is a different task which re-
quires more intelligence and deep
consideration from all sections of the
society. As such is the natural com-
dition, as varied elements of language
and culture are to be integrated, ne .
one regional language can be imposed
on others or their languages discri-
minated in their use at the Uniom
level. Because of these conditions,
because the different languages of
this country are not given a treat-
roént on par with Hindi, specially
after the Languages (Amendment)
Bl and the connecting Resolution
passed here which has created se.
much of fear in the minds of the
younger generation in our part of the
country, agitations are started. The
deep feeling of the people has been
the cause for the Madras State Legis-
lature to pass a Resolution on this
issue, The Resolution has already
been sent to our Prime Minister and
other Cabinet Ministers concerned
with this. But, anyhow, I would like
to register the Resolution here so
that this House may understand the
problem in al] its aspects.

This is the Resolution passed ir the
Madras State Legislature, more or less
unanimously. The Congress is the
main Opposition party in that House.
They have not registered anything
against the Resolution; they were

abstaining on  that occasion. They
have not voted for or against. Also,
some other parties abstained. Some

other parties like the Swatantra
Party, the Muslim League, the Tamil
Arasu Kazhagham, have supported
the Resolution passed in the House.
Thig is the Resolution which gets the
ful] and complete approval of the
people of Tamilnad. I quote:

“That the serious situation
created in the State as the result
of passing of,the Official Langu-.

uges (Amsndment). Act, 1987, and.
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- the connected Resolution by the
Parliament of India, be taken into
eonsideration.”

.And on such consideration, this House

_resolves:

“Whereas the adoption of one
of the regional languages alone as
the Official Language of 1ndia in
a land of different languages, cul-
ture and civilisation, will it is
.felt, disrupt the unity and inte-
grity of India and result in the
domination by a region of one
.language over the regions of other
-languages:”.

"This consideration, this view, cannot

‘be. repudiated at any forum.
further says:

“Tamil and other National
Languages should be adopted as
the Official languages of the Union
.and the Constitution should be
amended accordingly. Till such
time as this is achieved, English
alone. should continue as the
-Official Language. This House
urges that the relevant Chapter
‘of the Constitution on Official
Language shall be suitably
amended.”

It

“This Resolution has come from a fully
elected Legislature which has got the
sanction of the people of that part

of the country:

‘“Whereas this House is ot
opinion that the Official Langu-
ages (Amendment) Act, 1967,
passed by the Parliament dves not
serve to achieve the above object,
but will lead to the division of
India and cause among those con-
nected with the Administration of
Government two divisions with
mutual hatred, confusion and
frustration, this House resolves
to strive continuously to realise
the above objective of the right
at every Nationa] Language.

In-as-much as the Resolulion om
the language policy passed alcng
" with the Official Language (Am-
endment) Act, 1967, causes
injustice, disadvantage and addi-
tional burden to the people in
the non-Hindi Regions and, im
accordance with the unanimous
opinion expressed by several poli-
tical parties that the said Resolu-
tion should not be enforced, this
House urges that the Union Gov-
ernment shall forthwitn suspend
the operation of the said Resolu-
tion and devise ways and means
to see that the people in the ron-
Hindi regions are not subject to
any disadvantage or additional
burden.”

This is a thing for consideration of-
those who are in the Cabinet. Bu#
nothing has come out from the Pres}-
dent about the consideration of this
issue. Here, the President, in Mis
Address, has said:

“It is Government's earnest
hope that all controversies about
language will now be ended.
Whatever practical problems arise
in the implementation of our
language policy and programmes
should be approached in a spirit
of understanding and mutual ae-
commodation.”

By the term ‘mutua] accorimodatiom”
it is meant mutual accommodation for
Hindi; by ‘spirit of understanding’ is
simply meant accommodation for
Hindi by all other people.

Actually, the request made by the
Madras Legislative Assembly in its
Resolution is to devise ways and
means to see that the people in the
non-Hindi regions are not subjected
to any disadvantage or additional
burden to fulfill their desire. The
Resolution, as passed by Parliament,
should be withdrawn at once, at the
ear’iest opportunity, if the students
should stop their agitation. I do rot .
approve their methods; I am willing
to join with you all in Condemning*
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their action. But, at the same time,
T would like to say that unless the
‘Resolution is withdrawn by the
Central Government, by the Union
Ministers concerned, unless and until
the policy is openly declared, the
students will not feel that their right
& protected.

The Resolution passed by the
Madras Legislative Assembly further
mys:

“This House resolves to request
she Union Government to convene
a high level conference of leaders
of all political parties to re-
examine the language problem
and devise a method to remove
the hardship caused by the
Language Resolution passed along
with the Official Languages
{Amendment) Act, 1967."

I read this portion only for the pur-
pose of saying that this portion of
she Resolution was suggested by the
Congress members in the Madras
Legislative Assembly and it is also
mcorporated in the Resolution,

I do not want to go through the
Resolution further, but I would like
#0 say that, because of the conditions
ereated by the Resolution, the Madras
Assembly hag decided to drop the
three-language formula, The three-
kanguage formula was implemented
earlier, but not in full. The third
language, Hindi, was only an optional
subject and even as an optional sub-
ject it was not compulsory from the
point of view of examination; it was,
more or less, a mockery; it was a
burden which the students resisted
very much. The students were not
willing to learn that language, but
simply to satisfy the people at the
Centre the Madras Congress Govern-
ment, which was in power earlier,
implemented the three-language for-
mula, but practically it was not so.
Now our Government has decided
thiz; the present State Legislature has
passed @ Resolution to drop Hindi
from the curriculum of students, I
do not think that there is any injus-
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tice here. On this occasion, I would
like to refer to the speech of a senior

.Member of this House, Seth Govind

Das, made the other day when he
spoke on this issue. I read it from
the proceedings of this House, from.
the English translation, because I do
not know Hindi and nobody can
expect me to learn Hindi. He said:

*The incidents that had taken
place in Madras and other places
were not there because of the
language question alone...."

Seth Govind Das wants to suggest

that it is more political and it is not

because of language. Bui now the-
students who are agitating, who are

not adhering to the wishes of our

Chief Minister or the Congress leader,

are not bound either to the Congress

or to the DMK. It is only because

of the language issue that they are

agitating. Seth Govind Das wants to -
say that this is something which is

nut connected to the language issue.

This is not correct. :

Then he said:

“In the past, the DMK Party,
which is now in power, had been
burning the national flag...”

Seth Govind Das may not be able to-
differentiate between the DMK and.
the DK. The DK created an agita-
tion burning the national flag and it
was supporting the Congress Ministry
at that time. They did it and not the
DMK. ...

SHRI SAMBASIVAM (Nagapatti-
nam): Which Party are they support-
ing now?

SHRI ANBAZHAGAN: Now it is
immaterial. When they burnt the
national flag, they were supporting
the Congress and the Congress Chief
Minister was in his kind support. I
would like to say that the DMK has
never attempted such a thing. We
attempted to burn Part XVII of the
Constitution to agitate against the
imposition of HindL It is well known
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‘@0 all that our Leader was imprison-
‘ed was sent to jail, for six months for
that. On account o: tae unti-Hindi
agitation, most of ug here nave gone
to jail; we were sent to prison in the
days of the Congress Ministry. There-
fore, 1 would like to say that this
thing does not in any way reflect on
the DMK there.

Seth Govind Das also said;

“Even now it had defied the
Constitution , , .”

How? He says:

“So long as Hindi wag the
official language declared so by

the Constitution, opposition of
that language as such was an
opposition of the Constitution

itself . . "

‘Seth Govind Das, a senior Member,
who had the privilege of being a
member of the Constituent Assembly,
reads between the lines for his own
convenience. There is no provision

+ in the Constitution to say that the
people should study Hindi. Especial-
1y, ‘education’ is a subject which is
completely in the hands of the State
Administration. If the Centre thinks
in a different line to take over the
. subject from the State to the Centre,
no State will be willing to yield; cven
the Congresg States will not be willing
‘to concede that right to the Central
Government.

If they are not able to understand
the Resolution passed by the Madras
Assembly, I would Iike the Congress
Ministers concerned to go through the
Resolution passed by the Andhra
Pradesh Assembly; that Assembly has
given an ultimatum to them. Our
Assembly has declared what it wants.
The Chief Minister of Kerala, Mr.
Namboodiripad, has definitely stated
that the Hindi chauvinists ure to be
“Blzmed for all the things that happen
at present. I wish to add that there
ave so mmany things that the Hindi
-pebple are doing; espécially those
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who are in the administration are
imposing Hindi. The ALR. is used
solely for this; the A.LR. has begum
to give commentaries in Hindi only
whenever some dignitaries visit this
couniry, When the Prime Minister
of USSR and the President of Yugo-
slavia arrived here, the whole running
commentary was in Hindi. Then it is
clear that the A.LR. is intended unly
for the Hindj people and not for the
non-Hindi people, What is the motive
of all this? Here the Ministers come
in their cars and the number plates
of their cars are in Hindi. I wish to
condemn this. The number plates ure
in Hindi. Do you think that we are
able to understand the number in-
scribed there? The Hindi-Devnagari
numerals are not at all accepted by
our constitution. Those who want te
uphold the constitution, are burning
the constitution at the citude] itself
If we want we can also write the
Tamil numerals in our State which
nobody else can understand. We
have not done that. These Devnagari
numerals are not acceptable accord-
ing to the constitution.

SHRI SHEO NARAIN: What are
you saying?

MR. DEPUTY-SPEAKER: NIr.
Sheo Narain, please keep quiet,

SHRI ANBAZHAGAN: Hindi chau-
vanists including Mr. Sheo Narain,
cannot dominate gver us. We are pre-
pared to take any risk in our lives
by opposing the imposition of Hindi—
not for the sake of English, but for
the sake vt democracy and the inte-
grity of this country. Thank you.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): Sir, it is very heartening that
the House is agreed on one thing that
the unity and integrity of the coun-
fiy has to be maintained. Ours ¥
a big coun'ry, with different States,
different Yanguages, different culture
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groups, but all the same, the way of
thinking, the way of life, and the
thought-structure of the people in
the country has been such that in
spite of all these diversities we have
continue as a nation. The unity, es-
pecially the cultural unity of the
country has been maintained through
the ages. The recent trends are no
doubt depressing and distressing.
Various fissiperous tendenices have
reared their urgly head which no doubt
causes danger to the integrity and
unity of the country. So, it is for
all the political parties in the country
to consider very seriously how we
can discourage these tendencies in
order to strengthen the unity and
integrity of the country. Ours is a
democratic country. The people them-
selves decided in the Constituent As-
sembly to give themselves a constitu-
tion based on democratic procedures.
As my friend the leader of the D.M.K.
party said just now, there may be
occasions when certain parts of the
country or certain groups somewhere
feel very strongly about certain mat-
ters. It may be possible to solve
them by means of discussion and per-
suation. It is also possible that it
may not have been solved to their
satisfaction. It is possible, and it is
permissible also in a democracy to
have agitation. But certainly nobody
will condone it if the agitation takes
a form which will endanger the very
basis of our democracy. 1 am glad
that such activities have been condem-
ned on all sides. In recent times it
bas caused anxiety and concern to us
that agitations have taken place
either in the name of language, or in
the name of communa] disturbances
or in the name of protecting the in-
terests, economic or otherwise of a
particular State from  the so-called
incursion of people of other States.

We have different States. But
their boundaries have never prevent-
ed interflow of people from all the
States-

L]

India in that matter has continued
tc be a comiposite whole. In spite of
“the gdifferent language groups and
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different Statés, trade ahd “ommerce
bave been carried on.

Al] these problemg are not party
questions. ~ They are national ques-
tions and they should ca'se concern
and distress to all people who wart
progress and development of the
country irrespective of party affilia-
tions or poiitical ideologies. because
even when we differ in our political
or economic approach, there is one
basic fundamental unity, ‘hat a'l of
us want to maintain the unity and
integrity of the country, all of us
want to develop the country so that
we can liguidate poverty and ensure
to our people a fuller and happier
life,

SHRI VISWANATHA MENON
{Ernakulam): Cancel thp Resolution
(Interruptions).

SHRI JAGJIWAN RAM. | will rot
say that the Government in ell mat-
ters is infallible. I will not claim
that,

AN. HON. MEMBER: Nobody said
s0.

SHRI JAGJIWAN RAM: Nohody
can claim taht he is infallible. I de
not claim it. We might have commit-
ted mistakes. It may be that certain
things should have been discused to-
gether in order to arrive at a national
consensus, As I said, there are ques-
tions of national importance which
should not be regarded =nd dealt
with as party questions. On that
matter, I have no hesitation in say-
ing that for the proper functioning
of democracy, it should he necessary
that leaders of all political parties
should sit together and evolve a
nationa] consensus.

Take the language question itcelf,
I will not go into details. But I would
like to make it clear that I
plways held the view that there
should be no feeling in any part of
the country that any language is
being imposed on any other linguis-
tic group. I will not claim that
Hindi, which was decidel to he the
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official language, is the most deve-
lojied language of all Indian langua-
ges. I do not know Tamil, but I
eertainly have tried to go through
Tanil jiterature and 1 have no hesi-
#ation in saying that Tamil literature
s very rich and highly developed,
especially the Sangam literature. It
has never been the claim that Hindi
way accepted as the official language
for the purposes of the work of the
Central Government or communica-
#ion with State Governments because
# was the most developed of all In-
dian languages but because it has
wider usage and appeal.

15.55 hrs.
fSErm1 G. S. DEILLON in the Chair].

Mven while doing that, it should be
the intention to develop all the Indian
languages.

As I have said, I do not want to
go into these details at present. Even
on that point I feel that when a
eontroversy has arisen, we should try
%o evolve a national consensus. The
leader of the DMK party has quoted
the resolution in the Madras Assem-
bly. A few days back I read about the
decision of the Andhra Cabinet on the
language question. These two deci-
sions are not the same or similar.
‘Whereas the Madras Assembly and
DMK say that Hindi should be given
no quarter, the Andhra Cabinet feel
that the three language formula is
the only solution to the language
problem.

SHRI ANBAZHAGAN: Because the
Minister referred to the position of
Hindi in Madras State, I would like
to explain that in Madras State Hindi
is piven the position of an elective
subject, not a third language.

_BHRI JAGJIWAN RAM: I am glad.
1 am not trying to enter into the
eontroversy. It is a very delicate
thing, and it touches the people of
the country, and therefore it has to
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be resolved in a way which will be
accept to the different parts of the
country, and threfore it will have to
be done like that. I was saying that
the Andhra Cabinet only a few days
ago has decided that the three lan-
guage formula is the only answer te
the language question.

I intervene only to say a few things
about the food problem in the coun-
try, but if I refer to other matters,
it is only with a view to emphasize
that the ecenomic development of
any country requires stability in the
country, political stability and social
stability. If there is no stability and
if there are disorders, agitations lead-
ing to violance and destruction, the
very basis on which the economy of
the country can be built is shaken.
Food and agriculture still continues
to be a very important sector of our
economy, and when agricultural pro-
duction is affected, the whole econo-
my of the country gets affected. We
have seen and realised that the last
two consecutive years of severe
drought has geverely and seriously
effected the economy of the country.
If there are disturbances and dislo-
actions, disorders, again agricultural
production will be affected, and that
will retard revitalisation of the eco-
nomy as a whole.

16 hrs.

Fortunately this year we have a
very good outlook for agricultural
production. As the House is aware,
our expectation is a record produc-
tion of 95 million tonnes. The wea-
ther has been favourably, but I will
be failing in my duty to the millions
of farmers in this country, if I attri-
bute this 95 million tonnes of produe-
tion only to favourable weather con-
ditions. The Indian farmer has con-
tributed in a very large measure to
this record production. The readiness
and enthusiasm with which the Indian
farmer has accepted the new strategy
of agriculture is a surprise not only
te us but even to the most advanced
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countries of the world. I know it for
certain that even in America it took
them quite a few years to persuade
the American farmer to accept chemi-
ca] fertilisers, but here with enthu-
siasm the Indian farmer is pressing
the Government to provide all inputs
for agriculiure, which is a very en-
couraging feature. Therefore, I should
like to emphasise again end again that
the Indian farmer has contributed in a
very large measure to this record
production. The consumption of che-
mica] and nitrogenous fertilisers rose
from five lakh in 1966-67 to thirteen.
lakh tons in 1967-68 and the demand
for minor irrigation is growing. I do
not want the country to be a helpless
victim of weather conditions. This
record food production this year
should not encourage in us a sense of
complacency. We must continue our
efforts which were initiated last year
when there was a drought. We must
increase our irrigation potential,
minor irrigation, tube wells, lift irri-
gation and so on. Above ail, minor
irrigation is important. Though we
have record production, ] want to take
steps so that the minor irrigation
works that had already been started
continue with added vigour and in-
tensity. The House is aware that the
country is facing a very difficult eco-
nomic situation. All the same I am
trying to make more resources avail-
able to minor irrigation—about Rs. 112
crores. Over and above that, an effort
has been made to make provision for
non-plan expenditure through seve-
ra] institutions like the land develop-
ment bank, and agricultural flnance
corporation. 1 have -also succeeded
in pursuading the commerica] banks
to enter the field of agriculture and
it ig indeed gratifying that the com-
mercial banks have decided to set
apart nearly Rs. 7 crores for agricul-
tural purposes such as refinancing
debentureg of land mortgage banks
and electricity boards. Apart from
this, the commercial banks are ad-
vancing to the cultivators. The Mad-
rag Government wanted to embark on
a large scale minor irrigation pro-
gramme but could not find the money
3233 L.5—8
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in the Central or State budget.
Twenty crores were needed and ar-
rangements have been made by and
large to cover this gap by institut-
ional finances. I am saying all this to
lay great stress on minor irrigation
works. Of course the importance of
major irrigation schemes cannot be
minimised. But minor irrigation
schemes give quicker results. Several
Members remarked that our progress
in the field of irrigation has not been
as satisfactory as it should have been.
I concede that. There iz shortage of
funds with the electricity boards
which affects rural electrification
Pprogrammes. There also steps are
being taken to see that the debentur-
es of the Electricity Boards for mak-
ing necessary finances available to
them for rural electrification are subs-
cribed by the commercial banks.

When there is record production,
the question of prices generally aris-
es. There has been sizeable increase
not only in the foodgrains production
but in the production of commercial
crops as well. Cotton will be nearly
60 lakh bales; in jute, we will have
nearly 75 ]akh bales; and we will have
nearly 60 lakh tonnes of groundnut.
All these are sizeable increases over
the last year’s production, and natu-
rally, concern is being expressed that
the prices may fall.

AN HON, MEMBER: They have al-
ready fallen,

SHRI S. KANDAPPAN:; There is a
heavy fall in the prices of cotton and
seeds.

SHRI JAGJIWAN RAM: Therefore,
care has to be taken to see that prices
are not permitted to fall below a
certain level. Some friends say that
cotton prices have fallen. Yes; they
have fallen from the fantastic level
to which they had arisen.

SHRI RANDHIR SINGH (Rohtak):
Wheat prices in Haryana have also
fatlen.
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SHRI JAGJIWAN RAM: But even
after they have fallen, they (cotton
prices) are 15 per cent above the
ceiling level that was fixed for cotton
last year. After the fall, the price is
stil] 20 to 25 per cent more than the
floor price fixed for cotton. In jute, the
position was rather difficult because
no satisfactory machinery was avail-
able for the purchase of jute from
the growers but action has been taken
to see that the State Trading Corpora-
tion enterg the field, and it has enter-
ed in order to stabilise the prices of
jute and to ensure that the minimum
price fixed for jute is made available
to the growers. In groundnut also,
there has been a record crop, and
there has been some fall in the prices,
but, as T have said, it has been my
effort to see that prices of agricultural
commeodities are not permitted to fall
below g certain level. Therefore, we
have permitted export of handipicked
groundnut and we are considering also
the export of some groundnut oil so
that the prices may be maintained at
reasonable remunerative level to the
growers,

About foodgrains, generally this
question is raised: I have said in the
House on previous occasions also that
in view of the scarcity conditions
that we faced during the last two
years, the procurement prices of food-
grains have been fixed at a very re-
munerative level, but even this year,
it has been declared and steps have
been taken, where necessary, to see
that the prices of foodgrains do not
fall below the procurement level
which, for all practica] purposes be-
comes the support price.

Then the question is raised as to
why, in face of the record production,
the zonal restrictions are mot remov-
ed. The zonal restrictions or the vari-
ous controls and regulations on the
movement of foodgrains have been
put to serve particular purposes, and
when it is found that they are re-
dundant for serving those purposes,
there will be no hesitation in relaxing
those contruls and regulations. The
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House may be aware that I have
taken certain smal] measures in this
direction of relaxation. In Delhi,
though raticning continues, 1 have
relaxed it to the extent that the Delhi
citiens may bring from the rural area
of Delhi wheat and rice for their con-
sumption and that has produced very
good results. I did the same thing
last month in respect of Kanpur, and
the report from there also is that the
offtake from the fairprices shops has
gone down because the free market
availability there has increased. The
complete removal of the zonal res-

* trictions will be considered oniy at a

time when the Government has built
up some stock with itself. I do not
want to become a helpless spectator
of the manipulations of the foodgrain
trade. I cannot do that unless I have
a sizeable stock with me. When the
rabi crop comes. we will have a meet-
ing of the Chief Ministers of various
States concerned and that will be the
time to consider where relaxations or
modifications can be made in the ad-
ministration of the food economy of
the country.

Even when restrictions on the
movement of foodgrains from one
State to another are liberalised to
some extent, procurement by Gov-
ernment will have to continue, so that
we can maintain a sizeable stock with
ourselves to take care of deficit and
scarcity pockets, and when we find
prices going beyond control. This is
all the more necessary because food-
grain happens to the basic commodity
which influences the prices practically
of all consumer goods and manufac-
tured goods. Therefore, al] precau-
tions have to be taken on the food
{ronl. The Food Corporation of India
which was established recently, which
had not to do much work during the
past years when there was not much
to purchase in this country, was cal-
led upon to take up this operation of
procurement on a very large scale
this "year, Though it had to make
arrangements within a very shert
period, the Food Corporation is doing
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a good job. Wherever the State Gov-
ernments have asked them to perform
certain operations, they have done
those operations.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): What is the procure-
ment by them by now?

SHR] JAGJIWAN RAM: The pro-
curement in the country by now has
been 2 million tons of which 1.3 by
Foed Corporation and rest by States,
which is a very satisfactory thing,

SHRI BHOGENDRA JHA (Jaina-
gar): What is the State-wise procure-
ment?

SHRT JAGJIWAN RAM: I can give
it, but not just now. Bug it is very
poor in Bihar. It is the failure of
such governments which believe in
mixed government of parties with
contradictory ideologies and pro-
grammes . . .

=t wy fawd () o= A
faadt aidff §

SHRI JAGJIWAN RAM: They sink
and crack because of their own con-
tradictory policies and programmes,
with no efiort of toppling on our part.

=t g fwd@ : w9 & Gt oY
Aife ar qafes o T £

SHRI JAGJIWAN RAM: It does not
Jdepend upon the object itself, but
upon the leng through which that
object is seen. I was saying that
political instability in wvarious States
is affecting the procurement. With
greater production, if procurement is
not properly dome, the States which
lag behind in procurement will be the
first victims of that.

There is a tendency in some States
to charge higher prices for the quan-
tities which they export and to make
it available tu their own consumers
in the State ay a lower price. It will
be my endeavour tp discourage such
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tendencies and I have no doubt the
House will support me in that.

SHRI G. VISWANATHAN (Wandi-
wash): What about the sugar policy?

SHR1 JAGJIWAN RAM: That has
not been raised in the debate. That
can be considered during the budget
discussion.

UF RMAIE @36 © »y I 9X
sn-athe ¥ fam wWr &)

SHRI JAGJIWAN RAM: Some peo-

ple cannot see white market, they
only see blackmarket,

it e formdy ¢ it wr, i v
o A T A o ahe 7
SHRI JAGJIWAN RAM: Some peo-
ple can only see the dirt in the drain,
1 cannot help it.
st wy ford ¢ w5 T fre W
Y e WIHE WAAT 98 § |

st A TR ;WS Y e
Fgi a9 §, g ST 9Tg ?

st wq fomd : fErel AT Qo
F s 9T F5E W1 wowar §
& T dr

ot sreE T o fRaTe & qw
a% qifest & A A7
Shri Limaye said that the price
wag Rs. B. ‘Which is the place in

India where after the new policy on
sugar has been sold at Rs. 87

@t wy fomd : af o A
s o, dfer fee W e g wamar
qT | 9 &9F K1 A 7 & quHy !

) SrTeRER TTR : SavET v, gafTd
fF 99 a9 =% ATHe 9T | TS €T WY
9T T Qs T I & WA W
gar g
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st wwrnw wqe (fww) o
9= w9 AwEr g ¥ S g ?

ot qAHAR W qi T F
a1 s §, 7 & mfest S awwy A
T oY feYww  wmr &

With the good crop that is coming
up, there is a tendency on the part of
some States to demand more and
more foodgrains from the Centre. I
would like to say that the crop has
been satisfactory in every State except
in a few pockets here and there.
During this period the State Govern-
ments should try to meet their re-
quirements by and large from their
own resources so that we can save
something for the lean period.

ot w57 @ qen (R aww)
I FT A T AG 3 F, T A
faena &1

SHRI JAGJIWAN RAM: I am
coming to that. Two questions have
been raised especially by hon. friends
from Kerala. There is no doubt that
we had a difficult situation last year.
This specific figure of 75,000 tons I
do not regard it as sacrosanct. We
failed to supply 75,000 tons every
month because of the difficult rice
situation. This year also I do not
think even with our best efforts it
wil] be possible for us to supply
75,000 tons every month. But we wll
try to supply as much as we can
from internal sources and from im-
ports.

SHRI KANWAR LAL GUPTA:
Approximately how much?

SHRI JAGJIWAN RAM. Not less
than 40,000 tons.

SHR] A. SREEDHARAN (Bada-
gara): Will you keep that promise at
least? You promised 75,000 tons and
you did not keep that promise. Wil
you keep this promise of 40,000 tons?

SHRI JAGJIWAN RAM: That we
will keep.
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SHRI E. K. NAYANAR (Palghat):
The hon, Minister, when he visted
Kerala, spoke to the people there and
saiq that it will be reduced to 50,000
tons. Now the Minister says that
there is a bumper crop on an all-
India scale and the Food Corporation
is going to purchase. Then why re-
duce the allotment to Kerala? The
Law Minister, who is sitting over
there, toured the State of Kerala and
spoke to the people. He in his
speeches said that the Centre has not
assured the people of Kerala any-
thing, no assurance has been given by
the Centre that so much food will be
given. We want to know the actual
position.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): I am being
misquoted.

SHRI P. GOPALAN (Tellicherry):
It is not misquoting.... (Interrup-
tions),

SHRI E, K. NAYANAR: When the
Law Minister goes to Kerala he says
one thing and there he says another
thing. The press quoted him as say-
ing that the Central Government is
not giving rice.

SHRI JAGJIWAN RAM: I can say
something about food. The Law
Minister will give them sound legal
advice.

SHRI E. K. NAYANAR: Then he
should not give any assurances to the
people of Kerala.

SHRI JAGJIWAN RAM: Of course,
there is a good crop. But one should
not fodget that I will have to >upply
to all the deficit areas. Kerala is not
the only deficit area, so far as rice is
concerned. We have to take care of
West Bengal, Kerala, Maharashtra,
Gujarat, Goa, to some extent Delhi
and Jammu and Kashmir. We have
to supply to all the areas. So, the
quantum of supply will depend upon
the availability from the internal
sources and imports. We shall make
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a determined effort to supply as much
rice to Kerala as we can. But, as I
bhave =aid, it will not be 75,000 tons
a month. So far as the subsidy is
concerned, the House will recall that
we have withdrawn the subsidy from
coarse grains of rice. That was not
done only for Kerala; it was done to
al] deficit areas.

SHRI E. K. NAYANAR: One more
explanation,

SHR] JAGJIWAN RAM: If they do
not want to listen to me, I have prac-
tically finished.

SHRI RANDHIR SINGH: They are
politically hungry; not for food.

SHRI JAGJIWAN RAM: There is
no question of any discrimination, so
far as Kerala is concerned.

SHRI E. K. NAYANAR: Central
Government gets rice from Andhra at
the rate of Rs. 80 per quintal and
sells it to Kerala at the rate of Rs, 96
per quintal, making a profit of Rs. 16
per quintal which is nothing but
blackmarketing. Can we expect any
reduction in the price or subsidy in
the supplies to Kerala?

SHRI JAGJIWAN RAM: There is
no question of any subsidy to Kerala.
Kerala is already being treated as a
favoured child by the Central Gov-
ernment, so far as supply of rice and
subsidy are concerned. The rice
which is being purchased from Andhra
is being offered to Kerala at a price
which is lower than the price that
Kerala offers to its own peasants.

SHRI KANWAR LAL GUPTA: If
Kerala is your favourite child, why
don’t you adopt it

SHRI JAGJIWAN RAM: So far as
imported rice is concerned, the price
of imported rice is much higher than
that of indigenous rice. Yet, Kerala
is being supplied the imported ricge at
the price of the indigenous rice. In
that way, the Central Government is
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heavily subsidising the supply of rice
to Kerala.

SHRI E. K. NAYANAR: That is not
at all the correct position,

MR. CHAIRMAN: I would request
the hon. Member not to get up every
time and interrupt without gelting
the permission of the chair.

SHRI JAGJIWAN RAM: I want to
assure our friends from Kerala that
in the matter of food—of course, they
wil] never be convinced, because one
can convince only a person who is
not already convinced—we are doing
everything that we possibly can. We
are petting price from Andhra and
Madras Government and we are go-
ing and begging all these governments
to make rice available to Kerala. And
these people say that if Kerala wants
rice from our cultivators whom we
are paying a price lower than Kerala
is paying to its own cultivators, how
can we convince our cultivators?
Thees are the problems which Kerala
people do not appreciate. They
should appreciate all these things.
But, as I have said in the past, I will
again assure that there will be no
shortage, of foodgrains; there may be
shortage of rice,

Sir, I have done.

DPR. MAITREYEE BASU (Darjeel-
ing): 1 would like to have one infor-
mation from the hon. Minister. So
much information he has &lready
given. Why does he not give the
information I seek?

16.26 hrs.
[Mr. DepUTY-SPEAKER in the Chair].

MR. DEPUTY-SPEAKER: At this
juncture he has tried to explain the
point that had been raised in this
debate. The Budget debate and the
food debate will be coming ang then
Members can raise their points.

[SHRI MANGALATHUMADAM]
(Mavelikara): Mr, Deputy-Speaker,
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. [Shri Mangalathumadam.]

Sir, in examining the President’s Ad-
dress may I invite the attention of
the House to the situation prevalent
all over the country? The general
discontent and subsequent lawlessness
is the order of the day. There is no
security to the life and property of
the common man. There is no secu-
rity even in MPs flats in New Delhi.
Recently, we read in the newspapers
what had happenedq in New Delhi on
the New Year eve. The New Year
eve recordeq the worst type of hooli-
ganism which ever happened in the
history of the Capital. It is shame
that this had happened under the
nose of the mighty Home Minister,
who failed to do anything in spite of
all the power he commands and the
paraphernalia of wireless vans and
police force at his beck and call. I
would say that this is a gross derelic~
tion of quty on the part of the Home
Minister.

Our late Prime Minister, Shri Lal
Bahadur Shastri, had set up a welcome
precedent in Indian democratic sys-
tem. When he failed to execute his
responsibilities, instead of putting the
blame on the officers’ shoulders and
stick to the chair, he resigned and quit
the Government. Will the Home
Minister follow the convention estab-
lished by Shri Shastri and gracefully
quit in the light of his failure to curb
lawlessness in the country?

In Bombay a neo-fascist group is
growing in the name of Siva Sena.
Many in the Government as well as
in the Opposition condemned this
movement very eloquently. But the
Government did nothing so far to
save people and their property from
the onslaught of this fascist group.
Similarly, the so-called Lachit Sena
in Assam and several other parallel
erganisations are spreading the philo-
sophy of hatred and promoting fissi-
parous tendencies. They are, in the
strict sense, anti-social movements.
Troubles in the Mizo Hills and Naga-
land are alse continuing. Though the
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Government failed to curb lawless-
ness it had succeeded very remarkabl-
ly in intriguing to topple several non-
Congress ministries in India.

Food is a lever used by the Centra}
Government to put the non-Congress
State Governments in ransom, parti-
cularly in the deficit States. In West
Bengal, they useq this lever success-
fully. In Kerala, it is still in opera-
tion. Kerala continues to be a food
deficit State because the State is con-
centrating on producing cash crops
which earn substantial portion of
foreign exchange to the nation.
Therefore, the Government must note
that in asking for food Kerala is not
pleading for the grace of the Central
Government but putting forth its
rightful claim which, if refused, will
have dire consequences. Recently,
some newspapers carried the news
that the Prime Minister Mrs. Gandhi
asked a delegation that met her in
Trivandrum, what Kerala would do if
the Centre stopped, food quota to the
State. I hope that Mrs. Gandhi has
the wisdom to see the hidden danger
if she dares to execute what she
reportedly said. Article 21 of the
Constitution provides for a right to
life to every citizen. Does the Prime
Minister think that the people cf
Kerala have the right not to live
but to die out of starvation?

The President’s Address expresses
some hopes about this year’s bumper
crops. They may give some tempo-
rary solace to the empty stomachs
seeing death face to face in unknown
villages. But soon they will find that
they are badly disappointed. Even
if a little increase 1is there in the
food production, who will guarantee
its fair distribution? Several bottle-
necks are there between production
and distribution. I may say that the
interferences of private agencies, pro-
fiteers and speculators between pro-
duction and distribution are solely
dues to the inefficiency of the Gov-
ernment. To crown all this, there is
a deliberate step motherly attitude the
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Centre is adopting towards States like
Kerala. mports under PL 480 and
the like are not g remedy for the foogd
problem. They are really poison in
sugar coating which we should refuse
forthwith,

This House must understand that
this Government keeps 90 per cent
of the people of Kerala starving or
semi-starving, This cruel game is
going on. When people cry from
Kerala for food, the Centre pretends
deaf. But how long can these cribes
be ignored? Queen Mary Antoinette
never knew the commoner's way of
life. Our Prime Minister is pre-occu-
pied with many a problem except
those that concern the common peo-
ple,

In spite of the national planning,
regional imbalances are a continuing
affair. Some States are totally neg-
lected in industrialisation. We should
not forget the comparative advantage
and t=e job opportunities that indus-
trialisation provides. States from
which influential Cabient Ministers
come get the lion share of all the
industrial development. The Presi-
dent’s Address expresses concern over
the unemployment of the educated
youths. Sir, T hope that the House is
aware that Kerala, the State from
which I come, has 55 per cent of
literacy, the highest in India. This is
the State where educated unemploy-
ment is maximum. If a national out-
look is there ang if the Government
wants to solve the problem in a natio-
nal perspective, the neglect of Kerala
in industrial development should be
put to an end. | strongly suggest
that the problem of educated unem-
ployment in that State can be solved
only through the industrialisation of
that State. I do remember Dr. K. L.
Rao's suggestion in the Kerala Econo-
miec Conference in New Delhi a year
ago that problems should be solved
as much as possible at the State level
itself. I understand the logic of his
argument.” But I wowa like to know
what he and his Government are go-
ing to do with the problems confront-
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ing Kerala especially on food and
cducated unemployment.

The prices of essential commodities
are exorbitantly high. The Govern-
ment is apparently helping capitalists
and blackmarketeers through varieus
measures. In the capital, sugar was
decontrolled some time back, As a
result, the price rose up from Rs. 1.80
in the ration shops to Rs. 4.50 in the
open market. The decontrol provides
opportunity to the capitalists and
hoarders to create artificial scarcity
and control the market. I don't know
for whose benefit this decontro] of
sugar was made if not for the benefit
of the Minister concerned and the
capitalists and blackmarketeers? May
I ask the Government to stop helping
the capitalists to loot the people in
davlight.

The President's speech contains
some remarks on the Kerala-Mysore
border question. I may say that. in
opening up the border questions bet-
ween various States, the Government
has opened the Pandora’s box. If the
Government is keen to open up the
question on the northern border of
Kerala, I would request the Govern-
ment to reconsider its southern and
north-eastern borders also, The whole
Cape Comorin Distriet and the Gudal-
lur Taluk in Nilgiri District in Madras,
historically, geographically and cultu-
rally, belong to Kerala. These port:ons
belonged to former Travancore State
and Malabar District were cut off
from Kerala as a result of the States
Reorganisation in 1956. With the se-
paration of this district, Kerala lost
the fertile Nanjanad, one of her two
most important granaries. And  that
was the beginning of the food scar-
eity in that State. The food problem
of Kerala can he solved verv essily
and effectively in the State level it-
self if these portions are restored to
Kerala. I submit that the Govern-
ment should appoint a Commission
to go through the problem.

Sir, this country today is at the
crossroads of a seriously grewe situa--
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iShri Mangalathumadam.]

tion. Our enemies across the fron-
tiers once again gre gathering their
might and resources to challenge our
sovereignty Forces of narrow regiona-
lism and communalism are out to dis-
rupt the unity and solidarity of India
and I am convinced, Sir, that this
Government is singularly unsuited to
shoulder the responsibilities which
confront them. The only ray of hope
hefore this country is the growing
awareness and awakening of the great
Indian people as was amply demonst-
rated during the last General Elections .
Tet this. Government see the writing
on the wall before it is too late; other-
wise, their doom is only a question
of time,

MR. DEPUTY-SPEAKER:
Amrit Nahata.

Mr.

SHRI AMRIT NAHATA (Barmer);
Let Mr. Bedabrata Barua speak.

MR. DEPUTY-SPEAKER: Nobody
from Rajasthan has spoken, )

SHRI AMRIT NAHATA: He has
seen waiting for the past two days.
Let him speak now, Sir. I will speak
tomorrow.

MR. DEPUTY-SPEAKER: Al] right.
Mr. Bedabrata Barua,

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Deputy-Speaker, Sir, the
discussion on the President’s Address
is taking place against the backdrop
of the unfortunate happenings in
Assam, and as a citizen of India, I do
feel concerned about what has hap-
pened there and elsewhere. The ten-
dency to violence and also the ten-
dency to convert violent words into
violent action, may involve all of us,
the whole country, in a holocaust.
Assam, after all, is a thin end of the
wedge and geographically speaking,
Assam has an isolated existence,
which requires the special attention
of the country. Not only violence to
private property, but, I should say,
violence which involves public pro-
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perty is equally reprehensible, and
violence to human lives is even more
reprehensible. In that way, I think,
the whole discussion should centre
around the happenings not omly in
Assam but alsp in Meerut and Ranchi
and also the violept events comcern-
ing the language that have taken
place in the last few monthg,

What is really important is the
whole concept of law and orderly
progress, to which we have sworn
ourselves at the time we adopted our
Constitution, because the concept of
law and orderly progress involves ;us-
tice and also social change. Because
of the regiona] imbalance in our
country soon a situation would deve-
lop within a decade when it would be
very difficult to see some backward
areas and some advanced areas be-
longing or appearing to belong te
the same State. This type of regional
imbalance, which is a most disorderly
type of progress and is against the
fundamentals of the Constitution and
the Directive Principles of the Con-
stitution, should be corrected. In that
context, I believe that Assam’s situa-
tion has to be solved by the under-
standing assistance from this House
and also by understanding and friend-
ship between the various people liv-
ing in Assam. I am very sorry to say
that Mr. Swell, an Hon. Member of
this House who spoke only two days
ago discussed about it and I would
have liked him to be more helpful in
regard to this problem. It is not me-
rely a question of finding fault with
the Government of Assam but it is a
question of finding out and acting ac-
cording to the history and geography
which has placed the people of Assam
in one unit. And it is this unity of this
geographical unit that has to be look-
ed into and in that context I am cons-
trained to say that whatever the poli-
tical differences that we have, it is
not a fact that the hill people of Assam
have been treated in a bad way by
the Government. I want to draw
your attention to the only authorita-
tive document of the recent times
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where this matter of discrimination to
the hills was gone into very tho-
roughly in the report of the Pataskar
_Commission. It gave certain conclu-
sions. It concluded that the hil] areas
have not been treated in a discrimi-
natory manner; the conclusion of the
report was that they have
treated much better than the people
of the plains. The report said:

“The relative contribution of
the hill districts to the State's re-
venue is much less in proportion
to the population and it has gone
down further over a period of 12
years since 1951-52.

The per-capita contribution of
the hill districts to the State’s re-
venues is much less than that of
the plains. While the per-capita
contribution of the plains has more
than doubled during the past 12
years, thai of the hills has remain-
ed more or less constant.”

This is the conclusion of the Patas-
kar Commission. Then it said:

“The share of the hil] areas in
revenue expenditure has always
been more than their share of popu-
lation. It is also much in excess of
the relative contribution to the
State's revenues. The per capita ex-
penditure in the hill districts has
increased 5 to 6 timeg from 1951-52
and js much more than in the plains.

The allocations of the Plan outlay
for the hill districts have not been
unfair vis-a-vis their population, But
as a percentage of the total outlay
these have gone down slightly dur-
ing the Third Plan period.

The hill districts have recorded a
higher rate of increase than the
plains in respect of the total and
per capita incomes.”

This ig the crux of the question.
NEFA is separated from Assam; Na-
galang speaks the same
which we call Nagamese. NEFA and
Nagaland are culturally Assamese,
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The cultural affinity had been there
for hundreds of years. Their rulers
and the rulers in Assam did inter-
marry and it is a geographical, cul-
tura] and social entity. In spite of
that they were separated; they have
now been given more assistance than
those hill areas which are living
within the geographical limits of the
present Assam State. This is cer-
tainly a sort of diserimination which
we feel most unfair and that is the
reason why the hills people generally
fee] that separation from Assam would
entitle them to more financial assist-
ance thap they are getting now.

In Assam itself, Sir, we have no
industrial development in spite of oil
and tea. A Member from Kerala sug-
gested that they are getting Rs. 208
crores of foreign exchange. No gther
State can assert that they have equal
contribution as Assam in respect of
foreign exchange. What foreign ex-
change is earned goes to the develop-
‘ment of India. Practically the whole
of the crude oil supply in India comes
from Assam. There are rivers of oil
below our feet in the Brahmaputra
Valley. That is the position. But
what price do we get for it? Our ro-
yalty dispute still remains unsettled.
To make matters worse, the House
will be surprised to know that in
Assam oil ig the costliest commodity,
apart from every other commodity.
In such circumstances, how can Assam
be industrialised?

Furnace oil is vital to industry. I
shall give some figures. A Bombay
firm wanted to start a  hardboard
manufacturing plant in Assam. It
started and is now closing down. Whyy
Because while the raw materials are
cheap in Assam, furnace oil ig very
costly. Furnace oil which is sold in
Bombay at Rs. 180 per tonne js sold
in Assam as the highest rate of
Rs. 256 per tonne.

SHRI KANWAR LAL GUPTA:
Why? A



2795 President’s

'SHRI BEDABRATA BARUA: I can
explain why. But it will take a long
time which I do not have. Whereas we
in Assam have to buy our things at
the highest price, we have to sell our
products at the lowest price. When we
sell jute, our cultivator gets only Rs.
28 when the ruling Calcutta price is
Rs. 40. We produce 20 per cent of
India's jute. When we want to start
a jute mill in order to use up that
jute, what is the position? We have
been fighting for it for so many years.
We got the machinery wand other
things. But somehow nobody is con-
vinced of the need for a jute mill, and
the IFC is holding up the loan. Be-
cause somebody in the Jute Commis-
gioner’s office in Calcutta says that it
will not be a profitable proposition.
This is how we are treated. To make
matters 'more unfortunate, recently, a
month ago, there was a meeting of
the Jute Mills Association. There they
lectured against all fundamental
tenets of our policy saying that me-
rely on regional considerations there
should not even be a very small jute
mill in Assam with 150 looms. How
will gur people react to this kind of
treatment? How can we develop our
undeveloped regions in this way? 1
am speaking for all undeveloped re-
gions of the country. In this matter,
lip sympathy will nst do. But the
matter has to be gone into thoroughly
and the question has to be settled on
considerations of equity and justice.

In the Soviet Union, they have a
uniform  price for commodities
throughout the country. Could we not
have some such system here?

One of the major difficulties in
Asgsam is the inadequacy of transpor-
tation. We have only one metre gauge
line. Because of this, transportation
costs are high. Barring raw materials,
everything else is costly.

In the Cachar district, pine apples
sel] at the rate of Rs. 20 per 100.
When I asked Birla’s manager here:
‘Why don't you start a factory using
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this commodity?’ he said, ‘Everything
else is so costly’,

It is in this context, that the isola-
tionist mind has worked in the Assam
Valley. This is very dangerous for
India because this isolationist mind
can easily turn into dangerous chan-
nels. Unless the political and eco-
nomic aspects of this problem are ap-
preciated, we will not be able to find
a solution. It has been our feeling
that Central policy has in substance
become a policy of disintegration of
the State of Assam.

How was Nagaland separated from
Assam? An officer in Shillong gave
a report that the Nagas do not like
the Assamese; so they want to have a
separate State. Immediately this was
avidly seized upon by some officers
here to prepare a case for the sepa-
ration of Nagaland from Assam. 1
know the actual situation. I live 10
miles from the border of Nagaland.
This is not the situation there. In
1953, delegate after delegate from
NNC said in open meetings in Assam,
“We have nothing against the Assa-
mese people, On the other hand, we
have been historically together. Let
us join together and fight’. This 1=
what they were saying. But the type
of report that was received from there
is what I have already referred lo. A
case was cooked up for the supara-
tion of Nagaland from Assam and a

separate  State of Nagaland was
brought into being.
Now there is a demand for a Hill

State being created. There also 1
would like to discuss the matter with
the Hill leaders. But there are so many
leaders. In the Khasi and Garo Hills,
the Hill Leaders have the majority,
but in North Cachar as well as 1n the
Mikhir Hills, the MLAs and other
leaders belong to the Congress Party.
They do not want to form part of a
Hijll State. In these circumstances,
what is the solution? How is it going
to help? 1t will have a reaction on
the people of Assam. They would feel
that Centre is going to divid= our
people. If it is the position that the
hill people have political aspiradons
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and they have to be recognised, it
should not be recognised only in re-
gard to the nine lakhs of hill people
in Assam, but in regard to the 208
lakhs of hill people in India. There
should be a satisfactory solution to
the political aspirations of all the hill
people throughout India,

Why is it being done onmly in the
case of Assam? Because it has been
considered g 'menace. It is a very dan-
gerous idea to suggest to  anybody
that you become a menace, and you
will gain your point. You go on cut-
ting off an injured limb. This is whar
is happening in Assam. Then, in
various areas also people would feel
the pang of disintegration, Assam does
not want to be disintegrated.

If you go through the telephone
directory of any big city, valcuita or
Bombay, is there any man from Assam
who is appointed in any of thesa in-
dustries in India? I asked the Chair-
man of the Indian 0Qil Corporation
and the Planning Minister whcther
there is any Assamese in ‘he [ndian
0il Corporation in the establish-zents
in Delhi. [ got the reply ‘hat among
the thousands there is none. Unless
some Assamese are taken in how are
we to get out of our isolation® Help
us to get out of our isola‘ion. The
only type of men we meet ‘here are
the businessmen. We have not been
stabilised in business. We wan: to
be stabilised. Our peopla must be
helped to get out of their isolation.

SHRI J. B. KRIPALANI (Guna):
By quarelling with everybody.

SHRI BEDABRATA BARUA. I 4o
not speak againt the other people.
Because I am the only man in the
whole debate from Assam, I very
much condemn, I have condemned,
and I join with the House and mem-
bers in condemning all those violent
acts, but Assam requires not only con-
demnation, but alsc sympathy, because
without sympathy the people’s mind
would feel more isolated, This isola-
tion is a counsel of despair,
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I may again refer to the history of
Assam, Assam’s history was a unified:
history. The whole of Assam includ-
ing Nagaland wag ruled by Rulers of
Mangaloid origin from Thailand, but
we have an equation among ourselves.
That equation may sometimes threaten
to break because of umpires trying to
so!ve the problems just as a bad sur-
geon enlarges the wound, but we have
an equation among ourselves, and
whether it is the hills or the plains,
we are all people of tribal origin. It
is a place where unless complete un-
derstanding is evolved, a mere attempt
to solve it piecemeal by only trying
to win over the political extremists as
they have done in Nagaland and they
are again trying to do in other areas,
is not the right solution. Even Dr.
Verrier Elwyn had once to say in
1953, in a letter, “What business has
the Government of India to send a
Baptist Mission to Nagaland?" be-
cause the Baptist Mission is a Chris-
tian R.S.5. and it teaches isolatiom
from the people. The letter has been
published two months ago.

So, I think a lot of thinking on the
fundamentals of policy towards Assam
is necessary, and unless that is done,
only frustration will be imposed upon
the people of Assam. They should be
assisted to feel the remorse that
should be felt by those who have in-
flicted injury upon their own citizens,
because the citizenship of India is the
most wvaluable thing that every
Assamese cherishes and wants to
have.

SHRI P. GOPALAN (Tellicherry):
At the brief time at my disposal, I
shall deal with a few points raised in
the President’s Address. I need not
say that the President’s speech is a
declaration of the policies of the Gov-
ernment. He says that the Central
Government wants to maintain harmo-
nioug relations with the State Gov-
ernmentg irrespective of their party
affilistions. 1 want to question the
sincerity of this expression because
past experience during the last eleven
monthg and even recent happening do
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not prove that the Central Govern-
ment stands for harmonious relations
with the State Governments, irrespec-
“tive of party affiliations. I can cite the
examples where the Central Govern-
ment hag always toppled the non-
Congress Governments after the last
genera] elections. The Congress Party
took a decision at Hyderabad recently
“to topple the existing non-Congress
Governments in the States. Speaking
.at Ernakulam the Congress Presi-
dent Mr. Nijalingappa said that there
were only two alternatives before the
people of Kerala: you should organise
yourself and go against the Govern-
ment or the Central Government
would act according to the constitu-
tional provisions. The correspondent
‘of a leading Daily, Mathru Bhumi of
Kerala, asked him: which of these
two alternatives would you choose?
His reply was: please wait for a little
time; then you shall see what is go-
ing to happen. I think the Congress-
men would not deny thig statement
by their President. I do not want to
narrate how they toppled the various
State Governments in Bengal, Bihar,
Haryana and Punjab. They have now
turned against Kerala. I think our
Law Minister Mr, Panampally Go-
vinda Menon had been specially de-
puted for toppling the non-Congress
State Government of Kerala and re-
cently he addressed several meetings
in Kerala. He was deputed because
he is very good at the art of toppling
Governments—not only non-Congress
Governments but also Congress Gov-
ernments.

SHRI J. B, KRIPALANI:
longs to Kerala.

He be-

SHRI P. GOPALAN: He belongs to
Kerala; that is what I said He
is popularly known as the Ivor
Jennings of Kerala not because of his
expert knowledge of constitutional law
but because he tried once to prove the
validity of a minority Government

-exigting in Kerala with voluminous
guuotations from the writings of Ivor
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Jennings. Mr. Govinda Menon said
that the Kerala Government had
violated a contract entered into witk
the People of Kerala for giving them
six ounces of rice as it has given them
only three ounces pf rice every day.
At the same time he said that there
was no agreement entered into by the
State Government with the Central
Government to give rice to Kerala.
At the same time he accused the State
Government of Kerala of violating its
promise, He said that the ration
cards distributed to the people were
promissory notes and the State Gov-
ernment of Kerala had to abide by
its promise. He asked the people to
revolt against that Government as it
had failed to honour that promise.
Now, the Congressmen in Kerala have
started thinking in terms of the libe-
ration struggle. I had the misfortune
to lead a liberation struggle that was
staged in Kerala in 1959. Now, the
Congressmen are talking very much
about the non-violence and the Cons-
titution and all that. But in 1959
what did they do in Kerala? That is
known to everybody. The late Prime
Minister, Pandit Jawaharlal Nehru,
came there and asked the Chief Mini-
ster, Mr. E. M. 8. Namboodiripad, to
resign. On what grounds did he ask
him to resign?

17 HRS.

MR. DEPUTY-SPEAKER: Please
finish in two minutes,

SHRI P. GOPALAN: He said that
the Kerala Government had to resign,
because there was a mass upsurge in
Kerala. Now, the other day, when
Mr. Chavan was speaking, he said that
things in a democratic society are rot
to be decided on the streets but they
have to be decided in the Assembly
and in Parliament. But in 1959, when
the communist government was in
power in Kerala, our late Prime Mini-
ster came there and asked EMS to
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resign, saying that there was a mass
upsurge.

MR. DEPUTY-SPEAKER: He has
a very limited time; I told him that
I could give him five to seven minutes.
Now, please conclude,

SHRI P, GOPALAN: 1 will con-
clude in three or four minutes, Mr,
EMS said that “My government has
got a majority in the Assembly” and
asked him, “Why should I resign?”
Then Pandit Jawaharlal Nehru advis-
ed him to resign on the ground that
there was a mass upsurge, and the
question of majority had to be decid-
ed in the Assembly and not in the
streets. When the issue of West Bengal
arose, people have been saying here
that democracy has to be decided not
in the streets but in the Assembly and
Parliament. But in 1959, in Kerala
they decided it in the streets, and de-
mocracy was butchered in the open
streets of Kerala.

Then, the present Prime Minister,
Shrimati Indira Gandhi, who was then
the President of the All-India Con-
gress came to Kerala and she played
the role of Lady Macbeth; she toppl-
ed the government of Kerala in her
capacity as the President of the AICC,
and apart from toppling the govern-
ment of Kerala, there is now an un-
precedented record of toppling so
many State Governments. Recently,
the Prime Minister visited Kerala and
when some representatives of the
United Front had an interview with
her and wanted her to give more rice
to Kerala, she said, *“If we do not
give you even the present quota of
rice, what will you do?” That was
the question put before the people of
Kerala by our Prime Minister. The
question is very simple and the ans-
wer ig also very simple. What will
the people of Kerala do? The people
of Kerala will have to starve, no
doubt. But now, the Congress Gov-
ernment has decided to make the
issue of food a politica] issue., They
have taken up the issue like that and
they want the chain of slavery to be
put to the people of Kerala. (Inter-
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ruption) For the only crime of hav-
ing elected a non-Congress govern=
ment in that State, the people there
are asked to forsake their political
consciousness and the Central Gov-
ernment says to them, *“If you want
rice, topple the government in power.”

That is the entire message that §s

given by the Central Government to

the people of Kerala and the State of
Kerala, I have no doubt that the

people of Kerala will say unanimously -
that “we are not prepared to throw

away our political consciousness ‘to

the jackals howling in the side-lanes.”

So, Sir, I would like to say very clear-

ly that this Central Government does

not wish harmonious relations with

the State Government and despite the

declaration of the President, that is

the policy of the Central Government

and if they are poing to pursue the

same policy, it will have direct re-

percussion in other parts of the coun--
try.

17.05 hrs.

DISCUSSION ON INCIDENT AT
LUCKEESERAI RAILWAY
STATION

dt 7y femy (W) : Suremm
TEET, FEGHIT EWA 9T W aeT
14 T T & A gEeT g
AT 24 FAGEL, 1966 H Y oy qHT
F 9 giew g @ T I gieAd
= wET WX = Afaat A Ay
ET A TEEEAT §TOWAHE
G § | ¥ gdeTd 7 At qwfe 6
/T 7 & wfea o, w6ifs forw gram &
1966 ¥ gz gt &Y, OF I g #
st I@ feer Y ag g¥em g €
Tt AgEy ¥ W1 T W g W6l &
AT W Y, I A 1966 & gHeAr
T S aA AT T §, FE a0 TE
€ g & wraew ¥ At AdRT &
Ry ¥ @ mwr g

2802~
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1966 ¥ AT F MT F FFW
AFEEOT T 4T | @l 9 e
T it 1 st feafa &, | o aur A
& ok Ao wE@ar § ) 3t gefol ¥
oF drar ®ior g, drw awT g |
aTE fFee A8 9 g9 § | 99 @ 9T
st wifenr @l 3, T atfaat w® aer
fears 3 &, 59 & S 9T | SATET
10 ot ofers AW &1 @ @
g I f At we i I ¥
ma faeirdy | A ee g ag @
¥ g9 g | TTF T9T T ATl A
Iel & ag ¥ AE d|r g

@ ® fawe T @ gw @t A
‘g wiw F1 4 fF agr  soefar g,
St crewH W) FEE g, feeaw
R AR O RhT g 9T § | ST
~qF.§ TACEAT FY AT W IR Gy
T #, wre d A Y Siferer oo
“Helt WEtEw ¥ Fgr @ % 9w www Wi
FTE G ag o FFET A 7 ag g
~nfaw i 7Y 4 | qg s faarig
T 9 FAET W6 99 AW F @
Y 7 4 | Wl ALY T I AT A W
® HIT W ZaW o7 g @ E |
M ITEE T At WA ag we
‘HE gwr & amd aff @ &7
B WIS aF T a9 & 9w T g T
HW qg W gl & gAgfa A
Jp7 & foad Ffeae s W9 4
F war famrfcs i oF

Tafod g0 e F A9 § @ A
WG W WA AEAT § ) A A
T e g% @, I W A Wi
W21 &, wfeT w99 ¥ awrw o ag
g wwe T Y owE X ww Oy
wEr 3ar § fF s gieAr @@
“aifas wiw, Jfefmae oeE@d g )

B gEd wiv a7 R & Aol APEw
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T ag S 715 g For & faed
QHeT #Y Wi 7 W F ww F oA
o @, o g v %y fr o sw
Ffawe @% WE A gw W
famrfer & o€ 4f |

T Al ww ag § F o A1
ag SO S A fF 7 gaY, 1966 ¥
FHT 14 TEL, 1968 % 9@ fF 7
gAY ggEm WA, w@wTw o7 oW
fasrfeat o Fr FEaE 9 1 wifE
« €raTT ¥ a1 gAET I 99 FHEaTE
FT HT AL AG A7 | ) feafa w@i
i 9t g feafa 13-14 s AT
4 1 F1 % @ e & g &
Terar g frogw @ afafa a1 @
e &, fawfar 4f 99 97 3= v
FTATE A & 2 g & A ¥ 7
W 7Y 7 § o @ e ad anfrs
I T 5, I FawIfed A8 mar
T 7 I GA T g0 a9 aF & fAw
Tl &= mfgar owasw & ar A @
o 9T S @ ¥ fag
ad (o ag e w g R o E
fo owte st ¥ iAo @
LA 7@ & {7 " U@ w7
g w Fifey aifF swaw@ F 9
g

T3-TT GAF ALY fF S A At
N1 ag GFeH WUA AR A T 5
Fg A =7 fiT f g §F w0 T
wm afeg

¥ ot wiw ¢ fF wwfdll §F a9
o9 A a1 9 wEr dfaw ) ag &t
U Ew § UET A FET ™ 97 |
ag SIE @ T T 9y @ ) gefag
# AT E F ATEE AR AR
Teg & | AT ST a1 T A
LClE
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et a5 A Fgar § | -
wreft qferaT g ar Tugw g, AW s E
AT gaTl AT WA & g e TG &
fFagea U A I | 78 A @A |
= =t qefaf o3 WY gard et AEy
AT qT @A Far | a8 qefet a7 WY
/¥ @ aw § a1 45 9 § | Wi
WU & ar  |rer AME! FET A
G YT WY AT OF 95 G 7 i
fawtt #1 ao% =y Fifaw

ere wEEw, wisAt AW gAE
o St &faT & AT St e § 99 7T
A9 FA FT qgi sqam Sifag aifs
IS &Y | AT WA AT AT E |

T 74 @er @ vk ogg
g § 5 g ¥ fag wefal, Fe-
H HR AR, TR /T AT F9 |
=9 fag #7 @1 f—OuErsie B
A-EaT—ag w8 w8 W g |
o A fevwa QAT & 1§ Y
wrar § 5 gl W wpead &
# wran g fr afaw fet w0 wg
£ S sta frd =Y & sy T awar
g | qF FE aFEE TG Y |

Wy Wgem, IRAr g Wi
% f& goet gdeT 1966 amet WK
T glem § A S § e W
T A A g g oAy ¥ I A
& { T G IF AT TAT TF-TH BT
Faraer § w@ife g SaTEr wETEST
| F A AW F FOC A T AR
T A TH A F W g g ar
Y WAT ATTHT AT TG FI iR
g ¥ F7 wHer g1 S | gafag
# argar g fF o qw § oftg =i o
X FHT T3 | TG TF ofi7 H1T qor Ay
Fra o7 30 H agr @l 4% WAl
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3T TF W9 F AT § ww Y qeAT ¥ A
@ ey A Y wge § TEE,
IT FF O F FE Fe A g, g
wer 7 2 gafen § wwer § o
¥ FW qW A AT WG AT
g

T H siv g wiv g & aga
Wi & #7 @ § f5 oag 9w oge
gear gf @1 I8 9T W 39 AAY A
fo= &1 #q¥ AW T AvA @ 97 gIIN
wet, fafeer e WE owiEew,
Ig QHo Fo Tifea & AL ¥ § g 3
g a1 97 F 4 aFE A FAAGT T 82
fegr 3 F Ak § & g g Fean AfEA
Iq qUT 4F T F [T FAT § AR
TEga A & .. (sgEwia) .
gfig @t &7 sifge 7 7 % a1
ST e awET et gEt s
F o # gwrw w1 @ § 0w
wgEd, 9 @ TR W AT oy
W oo qA g AR 9T ¥ gw oA A
g q1, 76t qW F AT T w77
1, AT FEI AT G B # Foreard
oY, a1 % o7 g 9O G G 8. ..

degemd a9 §WTC W (We
o gaw fag) : W Wt oA
A E | Al wre v ¥ A go ?

sty fomd: WHFax F &
LU UL G UIE L
AfeiFardomg s Fae d d
aa #t fordere wrar § 1 Afe @
& o AT § 5w & fr & wfewy
# farR AT § 59 B & ae%
LacIa S

aY wemE wEE, (067 WS aF
wre W g fag g awg fedan
gaR IE F AT EET ART £ W
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[t =y femar)
fere @t mfear & # wiv AT =wgAr

g fowmafrea & df aw o T g
fog % g ATgE ST AgTg W
T A A AT 7Y §, I T AwST
ar F1 forgr ar o mRw | 91 S9
wEE 77§ wfey §R g WEg
TRATHT Sfae a9 are] fagre Y saar
A fegram & qFar aray fv o=
oAl & A oH. L.

o Tw g fag - T AW F
FEA F HATT T A7 FATI g A9

ot g fomdy ;.97 @ @ O?
OWH g AT MWL AqTHET |
# =H & aw F AR o & oA
*7 @ W A A AT WE
# faega wefear & 7 w1 §.. ..

To T g g @ T AT 4 A
9 9T = % A gHEAT gd o O qw w
Tt g wifgw 3 &1 wmmE M9 W=
ag wmaEr ... (smEw) L.
W fedt ®1 gear =ifegw, &t s &t
gear =ifgm. . (smEuw) oL

st vy famdr : q8 ¥ g
afgr ? Fxataf sar a1 5 =7
T F0 | I oW WY g ¥ g
& 1 K 3w welt A AT

Wy WEgRd, [W oge fag
FT & qF@ 7@ I oamar g1 #
a9 IIAT T2 ARAT § ¥ WA
MY grzr o wEd are 2w

at Luckeesarai (Dis.) 2808

9 aggT W St #Y ag 9 W
T F € AT TTo TH g faw
o g Arew yafem ¥ a9
TR AT K AS 1w R E I
A F AL F AT FAT F0 AR E AT
o fa=fosae aoreg 1+ & s
AT F@T § |

ft gAT WA AEe (AW -
T WL AR Ty § OF q97 A
Jamar § dfeT § 3 are femmar smgan
g fF o fm g0 gwe fg a3
N IER wfeaft aea) swar @
df I fage e & faafygt &
gy frwr 77 Gar ggFew wemar qr
faew ad & zq f19 s=fagi &1 g%
feay wrelt g€ i F AT (eqEny)
WanmggfFav g ¥
wgd & 5 97 1 grwr ¥ =Ry .
(cgam ) # a8 7 w1 5 7@
REETT gHET gl gE W q4r
geTHT FY 4G T W =l )
gt 99 #e 9T favmw wET =g
. feme % gra 99 F1 TR0 ST
=1fgw | W 9T WY A A W IEAT
f& =10 W gaw fag 9 A1 AR
QAT ATET #1 AAfrEa F fau g
&1 =wifgy & =g &1 feaet safeE
FTT Tifge fewmg F gwfoa faafagt
FEATEF T A F AW F HFEL W
1 gu afaat &1, avfeai w1 A1 AR
F1 Z¥e F U7 gIHW ALM@ET. ..
(smawiw) ... = goeAtaars af. |

ot g femd w9 T A AEE
W . ... (swEmw). ... "fEw
fra g ¥g? .. .. (wwwmw).
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ot qET et woeer : ¥ Ay famd
AT Y CRAEEE F IR F 1966-67
1 &Y foid 3aq O 7 it feafa
2, g8 frei¥e Y 3w 99 #7 s fgwmT
AT g | TR WY wiwe aw G
o ¥ wr v g s dfemw
e A, e @ waw,
ez Waw #afeq dfefer b,
AT Ao TWII—gT T A
¥ gdileey 1 qaw gfy @ AW
feriieed e ¥ 3. 03 F & v
fe e ot T A ¥ 2. 09
e

oF WG HeEw 0 W9 9w
1 -5y F]far

_ s AT qEw Avew T Ag
fom oF uwiid= # % g Im-
frr wk %Y @17 wd & Fardt gy
F W W wT awar § Sfefewm 2
701 § fF afq 3@ e feaniex
Tt gfr ¥ qER gl § e ofl-
3= g & | aft w39 g F QS
5B AT s wiw g g
F gEX qeA § uwdEw @ o
T B —

#frw @z W s 3.36
fisfrr Bz 939 1748
$Afeuw == WA 4.60
EALGIERCEE] 5.83

o ¥ qFEy AT TG 1966-67
Tfad 2.098

¥ AT oW W OTEE ¥ IS
9 B M7 ot Wi Agw g @ #
i a2z 7 fr o ¥ e g

SHRI J. B. KRIPALANI (Guna):
Sir, may I suggest to the speaker that
3233 L8 (ai)—9

to minimise an evil is to justify evil
You are minimising evil. You say that
a mistake has been committed and “we
will see that the mistake will not be
committed again".

T THAT IO AvET . HIOHT 4g
Fenl "8 Ag & fF wagt 7 frrfont
FYATAT A AT & ) = wfafaT 60
AT F FTT AT EFS § 10 FIC
mfgar wfx fam faa woeht & s0aw0w
7000 39T = & AT¢ gfa=T § gar<r
ag afses meefe'n gk aw7 1@
& S ITT ST TR FT R
T glad ¥ o g7 ag gt W fa
gieaTd g1, 7 adgr AT & fvgw wr
gEfa mafeam ar @t @14
& 39 gder aRd & fawfat
AT | et -1 featarawgar g 1 |/
1962 § #g AT UWIETEHT FAET
it Y, 39 w1 HA® FAE A F@
g o wagr F faadr fawifed #1 6
I X ¥ 353 foefoni s e
faat mar 4, faa & & 298 fawifoat
1 fmrifeag  frar &t 387 & «lx
¥gi 2 fFor ow 55 w wE E
IR F A AT A FaifEm
fear sty aifs  Ere-redee fawrfod
THqAYHZ §Y 919 | OF 5T ¥ I AT
F17 ga1 & agag § 5 wErtwfee
awAmt & waw  fear o g
g g A o o=l v@ §@
feett 7g za¥ g@ 353 ¥ &
298 @t  Fiaifaw  fear ot
I & AT AT 55 AT atsr g
gt aTa¥feam i, gv ag dr a1a3
fr el ol & Y gfear gd, ag
&t gHT FET 47 ) Tgr §€ 0T g
o3 fyrrs 34 9tfEd «r, fak
fr 7zf o fradt ot wifeai =14, @
farer FT 8% 77 AT @ 1w
T w A oatAar § e wle xg
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[= g7 ware wew)

=g f5 3o 3 fad afeme #4, arar
w1 FH-FAT gt 19 F oalg
Zrarg g WamAwa wivd A F
alq g =13 &

st W ag (T8) : A TG
wiedt & %47 Tiafe=q fpm ?

ST QAT AW A OFEEeR
T A FT TGN & &, AT §H AAF FT
A g fo gfEdi & TR aww
AR m A afeFAF fowd oT
§iva dqrfms TF E A w ¥
sedt a7 ggt Tz ST g fawm
# ARy A TTAIAT F AAAMITE
Zee et star &, wd=tfodl % gamar
F Jw F ITAT §, T Faemr ¥ AR
FI7 A7 S QI waeA fear otar
2 fF goasT Ay gzard g wd
ot feafs & & Fao aff wg
AT § 5w oo gzt FY 0w wiT-
qAC A9 FT At # faz & w0y
sftq 84T & w17 dq 55 fawmfont
=1 WY oier ¥ ofter QU ¥

st e Wie sl (FTAYT)
TR [EIA, AF AT g, WA 99
R ot wy farwd ¥ SEAS #7 @t
Fg, a1 gaty wfmal w1 AR
W gIE T T T, I FT aGT T
U ¢ GET AW AT 4T qq IR
S & qrav faar @

T Aafea #1919 FEr TS, 9y
T F fomr qm ared et A1 =i
& A 92 FfET wr st ¥ gded
gt & ww ¥ frew O ar @
AT & oY, 99 ¥ @ gk fgegem
Fafedt Fa7 & I W Faw
T F@ §, S 9% agy fAwEw

ot Luckeesarai (Dis.) 2812

FEI ¥ FC 91, T A WA AL
R ! ww W WA el w
for & o gt @ W & 17
= § o7 &R #1  fawelt ¥ s
Far @R, foeslt & M WS § .,
afew Fower @R AT T O, IR
frera | oo gETe 2 A o g
g T Wt @t fodad W
AR N g, WA @ W
AT FFAT E

L agi WY qRETEH A A—
4ff g7 wOm ¥ aT9 aga gEEwr
s witemt @ d sgfe
A AWM H  FAA  TE CFAELE
e wuw A @ fiF & g
I F I Y WY, A WO W
W WTCAEET SUTeT O ¢ %9 fa
T B T g N s e,
oam F Ag WA AW a9 s
§ 9 WU FT gEEAT W [ G,
st o wifeai 120 HW T TER
It §, S F A qE AR g
T s 32 & AT Aa | favarw
g = wfET g ael mE ¥ A
F@ ¥ A% IEW w@ F g
ot "iCger & mfedi & apw
A F q1E WA A favara #0701 §
i f& o et & 3w A mfei
9T TEAT T F gH qATHAT § ATqq 9
wrd, ferar W fergem & e
T T g YR WA W
o g 9w X fawra @ &0

WX A T T THEIEE Y
Tl o, wfeses g a8t
T o Afaai F w3 O
Fgt 7 , @ TA H I T U AL A+
aif@ | X 39 § I AT Awar gw
gt d Ay swsed aifed | S
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F arg-gre were wgeg f ag wFmw f¥
g ot Wx @ 2, fowwr gw A
a%T gt F am ¥ qEre & Fea
a1 foRerd T8 8, goe g 2
ar wfaat 7 gwnd F fodr wed §
Harag =gw 2 5 37 F am-
oy W A ¥ ST A aqAar
w3 &, 99 & gErwr Ao afEd,
Tt goifafar &t gefwr 3
sifed | wrferT 97 # w faredvar<y &7
gHY wEa ¥ A fag o wEw Pl
FIET 7w GT AT A A
Tw o TR 5 g, fr Ao wd A
AT F@ § A 9 "R S e
W W Fg A J9F § F
agg @R I F g S AEm
et H fafreey s 2z € 9
Fwgm s o 77 fal ¥ WE avd
;N HF H#fd, a6 & A owRE
FAWAT IAgT T WA &

¥ ot ag faad A 11 AT &
wgaa g W G g fx 9w et
F zaw wwEen f@r oW i
o ¥ far qF S g, W@ 9w
wHfrgwew giom w owmig
agd, I Fw v et 7
sepmagaT faars, aefeat a1 o
s faar | w51 & faardf gqmeeEe
gy 7 Tafed @ g i e
aifgd, W v ST AiEd
s 97 @Fit #r famsr 17 9w
7 feweft & wodor ogar @ E
a9 g aF R F 17 9% ¥ agw
S, # A 7 @ fF e
Eat ¥ a9 §F @) g g
AG—T AT AF A H, war F
Fqra # faar @, @@ A9 T A,
W A% wEEd siad g @
%, qU A A gAY ooHET
o1 g o2, W oA e ¥ afad

e e A a @Y a1 S,
I 1 A N W A F daw
$3frar v fe Al frfre
¥ wim o & gw A 4 gq & A
79 @t X ¥ dur go € W @AW
AFAL AT e TAlHT 9T FT AT TEg
gt =ifzd

Y garw &y (FfeEr) -
oy AR, § o qug § Oud 39
fra  =ww wTAr wwaE § 1 @R
e T Ar it wEEgTT Y T
¥ mER 9T gWE AfEdi ¥ TTh
FY 7w F A a8 afad 5 @ aw@
FX g W § wea} ) §, veN
grag ¥ # sgwm 5 g faoe o
qerd W wredt i €, Ao s
3 W oE aw R WAy, WE
FACFH IAEGT & & | AW TG
F@ "rEfF omiF oRfm s@§
WH wrédawmsEad fat ) ooy
amdEa feaw & wE|T X S a
qANT ¥ ¥& SEA THET el w
WA T W (smwemr) qR FEA
et A A F am e & §
fe2a @1 WA F W FL A
7 9T WgEL AN | (swEeyw) AT
T 1 wafa g qar A
& pfwesr awe ¥ g oaw W
g gt § |

1 W fowd : 7 Faege Rk

EIGEA]

Y @A R ¢ e W
Tt & At W g1 F S g e
F o A T g1 AEH F Av
F gErT @ A A @ g HWifs
Iq # a9 ww ger & oo A
TE Y HiET g & | = | IatEd
g W § W) uwear §oog W §
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F WA AT A o T e

T I W A A F oI E

A T gEeEl ¥ 1 T oawg W
TEATHT 1 AT T | 3fFT oW

St w9t wgm fe gAY g

=t ug faad Adi g, W2

=T "t s &5 F wFm fr
qmafga s ot @ w7 ¥ W=
& = R =Tl

SHRI LOBO PRABHU (Udipi): It
is a matter of some sorrow to me that
this has become a Party issue. We
have got to consider as to what hap-
pened. We have got to do something
to prevent another thing like that hap-
pening again. I hope, recriminations
will cease and from now onwards, we
will consider the problem ms one of
great importance to this House be-
cause it is of importance to the coun-
try. I am afraid, statistics are of no
use.. My friend was quite wrong in
proving that because there were fewer
accidents, here this accident happened.
It is quite wrong. What we should
say is that we are sorry mbout this
accident and we should see how it
can be prevented.

Ag far as I can see, there are three
different subjects involved. The first
is the site of the accident, whether
anything can be done about it. Mr.
Madhu Limaye has suggested signals
and also another bridge. It occurs to
me, and it might oceur to you also,
why you should not shift this Station
a little farther away from the bridge,
so that there is a clear view of the
train ay it comes in.

at Luckeesarai (Dis,) 2816

The second subject is the one which
was raised by Mr. Banerjee, that the
Railway Board more than the Mini-
sters should be punished. I am not
thinking of the Railway Board as such,
but I am thinking of those officers whe
were responsible for examining the
report of the first accident. If they
had not done their work, they are
guilty; they are responsible for the
deaths which have occurred. So, I
would reguest the Minister to apply
his mind at once to the responsibility
of those who fail to take action on the
report of the first accident of 1966.
And thirdly, what can we do to pre-
vent such accidents? I know that
there is an elaborate organisation of
the Commissioner and of other re-
search workers but have we made re-
surch over every accident tc find out
the causes? A certain amount of re-
search is necessary over every acci-
dent. According to our report there
are in the region of 5,500 accidents.
These involved about 120 deaths.
These have involved 538 injuries in
the last one year. These have involv-
ed loss of B lakhs or so. Is it not
necessary in these circumstances that
not only the Railway is more acei-
dent-conscious, but there is also re-
search into the results of each aceci-
dent. We should see that results are
examined not only in respect of that
accident, but are examined in respect
of all the accidents, and we should
see that such accidents are prevented
in future. This is my constructive
suggestion, The first thing we do for
those who have died in these accidents
is no doubt, compensation as sug-
gested by Shri Madhu Limaye, but
the best thing is to utilise their deaths
to prevent other accidents by applying
our minds to the causes. I would not
ask the hon, Minister to resign. But I
will ask all of us to brace ourselves to
the danger so that the future may be
better than the past.

- St 70 Ao IW (THE) : weww
wRag, & 14 ardm ®Y wEEE
¥ g8 TR A1 9O wEA F o
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9 qGH 17 G@, FT GGAT WX 7T
§f S ST & Wer g g o
gz gf, 79 gf, 71 gl @® W
o A AT { o1 § | g9 AR At
T ghear A A% w6 7, AT &
Wi f5 afen, oSEER Sk w W
F gaq g9 g @ § fF wa qami
A Ew A gAfRE w W @l
far & 1 @@ A wEdr gdEw
& & g g oG R
A TWTE, @O AL AT FgET
gy Y g A1 OF TwA ¥ | Al
Fr dq1 g 7 fan, g9 9 w0
FepmE d A EE G w § fe
& ¥ gafadr F1 oy arw e @ fam

# 9t ¥ 2w = ¥ faew Ak
I O 5 9T 12 T G W
fme T 91 a1 "9 A wWew w7
v o @ g fear 7 oar IR
g1 % g7 7 T, M7 =B A
¥ gfed | a7 & 2uw TR F
AT AT I § qeT fF 9w 12 ered
wFRE W W A W CE T e W
FT @Y O fog s & owwr F1 w74
w2 9w foar ? AR w Qe
HY BT AT AT AT 12 BTSA F
o ¥ " g0 A5w g a9 w
Tvd @i A fwar ?oar A
g fs & & v/, W
T § FEEI q@AT ARG £ | AW
FEIET WG § T GV 7 7@ A1 AL
AN FAE TR
F TIAT 94T at geT =gy @ 5
wydtaeE § frg-fee sEe o A
& & o 99 79gT9T F9 § W
wFEEU 1 9 g oot A A F
amet § 97 % falr qu s foar smar
fgd #IT 97 7 T B IF FA ;T
wau fear st wfeg | A W
TN ATET B W FT A Fr T Y
oA qaT § | T g ¥ fag A

2t 2,9 T TaT A 71T A T =™
w7 fF 79 & fa oF Sfswer geama
famemd® | agr & W 1 ot g W
¥ T e frfreer agT agi o ¥
FAMAM A AT I T Hamg
et s=e1 sag™ frar mam @, W
d AT wwEAT WEy | 9w ¥ 9
7 gy VR T dies 9 | ww
Ay fir ot a8t e g€ 1 e
3% fewr frwmn ¥ @y 5 agi ox
it ¥ o 3w e § 3w ¥
T & wFar ar ?

W AT sE 3= § o ey
Ffefim T wmws § wife
w F s e g
A9 % HIOH! qq1 &Y T4 Sam e
T awwT § v g ?

gEeTT AFT 9T EHA 4 0 T
g¥em wafay gf f& frger &1 o
§ wHEETT ¥ oEnT & o § 1w
HEC 36 ¥ Wi A oA fFow
T AW TR W AT W 12
T T g g o 5 o gow
TUEHA AT AG ¢ TG FAG AW A
g ) oA 7g ghear @ af
N & U F {E Awun 2w
9 w9 10,000 FT LS T )
fae oft 72t 9 gdem gf sad fad
2T AETINT E, T T Bvw &%
At § a1 FIw AN E gaw @
qar @t wwW @@ oW Jfefeaw
TR gt ¥ 5 faedd

W & wrgw dign O T
7 & v Qv 3 Fad mrA aee
f o famd & §9 gaa a2 &
21 o ger 4g & s @ & arew g
oot o 99 3AT ¥ @ w1 @y
v A A e e R EOF
A AR A WG oww A
THH FFEETT S0 9% T 9|
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[t 7o Ro a1a]

qaU gad ag § v faeell Y i
i e e far sy v gene
wifFfiamAiFy A dgs dfax
= %1 2@ &< foar s 1 s A &Y
@ afmx e aw | w9 @ Ww
az df@< 78 3 § 99 9% Tuw fad
U TTEIH EHH A AT SEEHH 9T
AT ATET BE F@E GGG g7 W ag
dfeae wwa 4 § adifs 9 W a7 &
Tt ¥ F9T § g7 B W9 e ok
TR AW o#Y fememn fi s
gfear agi ar€ = o 7w SHEwn
w W 9u7 & mr-faaemg d6ee
T 6T & T7 o = af @itE AT
F Mfer odi gt & 7 ww A9 faw-
= fr 99 39 & e T e g,
HNT IR 97 dewd ga w § Aifge
¢ fr o= 77 9=ad g 3T & wAT
wiT gw s = F dfac FHaafee
SNz %7 qEASe g ? gafadr ag
A ™ F 93y @ ¥aww W
iy fs dWT sl & @9 o Afe-

fomz &= & | SHT gea § AW
o afr 1 T fw gEm e &
TrEw dw ¥ foy &

TNe dtege afe s SwEa
A oy ey ¥ fr @ oW
g ar sun o w A
v w1 & qarfew #v ffod a1 fsx
ATy B e 2w fger
afsy “art fafa ¢ zmee fasr o
dfEraa’ ) A g oa
d1 S B F ST qarferer
v &fad ar for ag fasr el
W W awEy & fF 5w o ¥ gy
T SUTET |91 A A W §9 Av-
O R F1 I F K F A
oy F &R ffaT ¥ oy 1 TEF
qfimw % <1 sl S S0 F @i o
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AT AT ¥ AT we fawer §
TF T GE—FvE (W AT
PA) T Hfad 1 @@ o7 g oA
AT T AT ) 59 A B F
dren # # T S Tgt g F
Fr§ warer @9t 7@l g 1wt FEEn-
a2 ¥ 3 T 7 ey A
€ FT Ag FIF | q81 BIE 2w
AT AT A & 1 qE WU AT OF
I @ FHArd g wgee gar
g1 TF X A N AT A oArew
& b § w97 T an A | -
qUT A g ;35,40 FAR
& 9 # § ol oy a0 § 5 awn-
FOTHICF T 98 TYF T q1GH
e faear fed | ifad &% 7=
ag faw w7 Faed afew awat oon
& "qaT w2 #Y & e T Fav 77
FOX FFT R IFT AW F v G
T AT 3® Tz g § fe &
T frm | T g8 gumE oF ST
¥ A Tt ¥ arifes @9 # M 3
@ § agt 7 a7 9F AT 99 AT A
g smow st g fEm #x
@fen o & 3R grew F @y A<
T AAE —

1. Demand for judicial non-railway

enquiry into the present terrible
accident by a High Court Judge.

2. Result of the last enquiry into
the rail accident, held on 26th October,
1966, why no measures and actions
which were suggested and submitted
to Mr, A. K. Dutta, Commissioner of
Railway Safety, were taken by the
Railway till now?

3. Immediate stoppage of all Mail
and Express trains at Luckeesarai
Station,

4. ,Erection of a Permanent “Caution
Board” for guiding slow movement of
goods and other traina, towards Delhi
End near Home Signal
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& Establishment of Permanent
“Barricade” between the two lines for
stopping to cross the lines in general
For that it needed the UP lines should
be extended towards south.

6. One more pucca over-bridge to-
wards Delhi End is urgently required
to cope with the large volume vof the
passengers,

1. Urgent need for reviving the Sta-
tion Consultative Committee at Lakhi-
sarai gtation,

8. Need for adequate lighting and
forussing arrangement at the Station
in general and particularly towards
the Cabin.

9. Suggestion for permanent remedy:
Complete reorientation of the station,
particularly the extension of the plat-
forms towards Delhi End to avoid
further such accidents.

1747 brs.
[Serx G. S. DEHILLON in the Chair]

SHRI S. KANDAPPAN (Mettur):
It is very painful and unfortunate
that those pilgrims who are praying
to God for a better end of their lives
have ended their lives in such a shoc-
king manner due—I do not know whe-
ther I am right in accusing Mr. Poona-
cha, but I am constrained to say so,
since he is shouldering the responsi-
bility of this portfolio—to the ineffi-
ciencies or inattentiveness of the rail-
way administration.

People from the Congress side seem
to think that the mover of the resolu-
tion and some of us who follow him
in support of the motion are for the
bilood of the Ministers. It is not so.
Neither is it going to help this coun-
try; i# Dr. Ram Subhag Singh is going
to resign, tomorrow there will be
someother man from his own party.
So, it i8 not going to solve the prob-
lem anyway. It is not that he does
net deserve it, but still we are not
very keen about it. When the mover
of the motion was speaking he was
vehemently protesting that he Was
not responsible and all that. Anyway,
I know for certain he has been in the
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harness in the railway portfolio for
sufficiently long time to damage the
administration.

DR. RAM SUBHAG SINGH: Just
like you, your DMK.

SHRI S. KANDAPPAN: The point
is, it is a question of healthy conven-
tions. Sir, when the Ariyalur acci-
dent took place, when the late lament-
ed Shri Lal Bahadur Shastri was
Minister-in-charge of railways at that
time, he was not directly concerned
with that, he did not even know pro-
bably that there was heavy rain there
and floods, but still he resigned. So,
I think this is a healthy convention
in the railways to create. Only on
that account, Shri Limaye was de-
manding resignation, and 1 do feel
that this is a fit case which demands
the resigmation of a Minister, or at
least, as Shri Banerjee has demanded,
the Chairman of the Railway Board
should resign.

There is an important point to be
considered in this particular accident.
This is an exact repetition, of what
took place in October, 1966. Mr. Lobo
Prabhau was very magnanimous in
his approach, but I rather feel that we
should not forget that this is a repeti-
tion of what happened in 1966 and we
cannot say it was not due to any omis-
sion on the part of the railway admi-
nistrative staff or absolve the mini-
stry. As Mr. Limaye pointed out, the
very location of the station had some-
thing to do with the accident. I think
the Minister also concedeg that point.
If that was so, what have they been
doing since 1966? They could have
shut down the station then and there
and opened the station at another
place where they could find a better
location.

DR. RAM SUBHAG SINGH: Why
not ask the DMK Ministry in Madras
to resign as more than a hundred peo-
ple died after drinking spirit in Mad-
ras? Ask Mr. Annadorai to resign
and you also resign from your mem-
bership here.
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sicfatig: MG aE &
e

DR. RAM SUBHAG SINGH: They
allowed people in Madras to drink
poisonous spirit and die and they are
teaching a lesson here. Go and ask
your Ministers to resign.

st wq fawdt : T qF W
@ & 7

ot TR oy (TEEw) ;g
o # ¥ F WAL AN ATLHY AT
fer 1 3= feafom fear ama

DR. RAM SUBHAG SINGH: The
DMK also got killed a large number
of students in Madras, Are these
persons to teach us lessons here on
conventions?

Y g8t awl |

SHRI S. KANDAPPAN:; 1 can
understand why Dr. Ram Subhag
Singh is so touchy about jt. They have
tasted power for so long. They are
like drunkards who are tempted to
drink more and more after each drink.
They are more power hungry after
having tasted power for such a long
time and become sensitive and touchy
when their resignations are demand-
ed.

He referred to the incidents in Mad-
rag and demanded the resignation of
the Madras Chief Minister. It is not
at all relevant here,

DR. RAM SUBHAG SINGH: What
you say is relevant; what others say
is not relevant.

SHRI S. KANDAPPAN: I can say
here categorically that in Madras pro-
per precautions were taken. My
accusation and charge is that proper
precaution was not taken in this par-
ticular case. The Ministers are sit-
ting here like the Moghuls having this
big empire; that is what your prede-
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cessor, Mr. Patil said when he was sa-
trusted with this portfolio: 1 am like

a Moghul with this vast empire under
me.

The point is this. There were peo-
ple on the platform, on the rails. It
was not possible for the incoming
train to see these people. These peo-
ple also could not sight the approach-
ing train. But what were the station-
master, porters and other railway staft
in the station doing? They should
have known that the train was coming;
they should have asked the people to
move away. Some years ago there
was an agitation in Madras State in
K.a_allakudi, formerly known as Dal-
miapuram.

SHRI SAMBASIVAM
nam): By Whom?

(Nagapatti-

SHRI S. KANDAPPAN: By the
DMEK. The P.W.D. minister of the
present Madras Government, Mr.
Karunanidhi and some vthers prostrat-
ed right on the rails. There was a
train approaching that station. The
station staff on the platform knew that
the train was approaching and also
that there were people lying on the
rails. They stopped the train and it
was slowed down and fortunately for
us we have our powerful PWD Mini-
ster alive today. -

Sir, if the people were alive to the
situation, if they have taken it in hand
at the proper moment, definitely the
17 lives that have been lost would
have been saved. This is definitely
a gross negligence and I am unable to
appreciate and reconcile to the posi-
tion how such an accident could have
taken place right on the plaform when
there was the Station Master and
when there should have been other
people there. This incident justifies
the demand for a judicial enquiry. I
think the Minister, by modding his
head, is going to agree to the demand
for the judicial enquiry. Shri Lobo
Prabhu also demanded a judicial en-
quiry and I think it will be a good
thing to have a judicial enqukty on
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such accidents. The enquiry can also
reveal many factors which may help
the railway administration in future.

I may refer to one other wvoint,
though it is not strictly relevant to
this, since I have referred to this Kal-
lakudi incident. The hon. Minister of
Railways hag already stated that he is
not going to concede the demands of
the State Government to change that
name. (Interruption) I would better
give advance notice to the hon, Mr.
Poonacha, the Railway Minister; if he
wants to prevent another agitation and
another accident, let him better accept
and accede to the request of my gov-
ernment.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Sir, it is a sad inci-
dent that has happened and let me
first say, “Let their souls rest in
peace.”

The other day, we saw the Railway
Minister, Mr. Poonacha—a very ener-
getic Railway Minister—showing his
tongue towards the Kerala Chief Mini-
ster and the Madras Chief Minister,
and saying, “they do not co-operate.”
The next day, we saw a display of
brilliant photographs in the Central
Hall of Parliament House, which show-
ed what had been done to the rail-
ways. It is absolutely political. May
I ask Mr. Poonacha, to bring the
photos of those killed in this accident
and get them displayed in the Cen-
tral Hall? No; he cannot. The King
can do np wrong. Your railway is
a monopoly concern. The customers
have only one thing: take it or leave
it.

Now, in 1966, at the same site a simi-
lar accident took place. Putting up a
barrier of fence can cost you just Rs. 2
or Rs. 5 a running foot. Can you rot
afford to do that? You do not do that
just because Luckeeserai does not
harbour a saloon; it is not a station
where you get VIPs entraining and
detraining. So, if poor passengers
travelling third class the native dark
niggers—dozens of them—get run
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over, what does it matter to the pub-
lic sector investment of Rs. 3,000
crores!

Only yesterday 1 got an answer to
my question which said, “The infor-
mation is being collected and will be
laid on the Table of the House,” That
takes months. Now, in December ]ast
year, on the South Eastern Railway,
six gangmen, poor people drawing Rs.
2.25 a day died of suffocation by in-
haling carbon monoxide in a gumdti.
near a loco shed. They went out for
work, and possibly they did pot have
enough clothing to prevent them from
catching cold. They got some coal for
burning and for giving them some
heat, and it generated carbon mono-
xide and they all died. The railways
said, “We are not involved in the
accident and so we are not willing to
pay them anything” Today, I have
written a letter to the Prime Minister
that this is a pathetic case and there-
fore their dependants must be paid
something, by way of compensation.
Similarly, in the case of this accident
at Luckeeserai—where the people
came on a pilgrimage and these were
people who could hardly earn some-
thing to make both ends meet,— the
dependants of these people should be
adequately compensated.

There are hundreds of unmanned
level crossings in the country. If you
read the newspapers, you will know
that every day somebody is getting
killed; some bus, some taxi is having
a head-on crash or collision with the
running engine. What are you going
to do to prevent such accidents?
You cannot afford to do anything for
that? Because you want money for
automatisation and dieselization; and
¥ou have no money to pay for the
gangmen for these unmanned level
crossings. You know very well “hat
whatever you do is always right!

In my area, there are the electric
coaches—the EMU coaches. Well, Mr,
Poonacha, I invite you to have a
ride in one of those coaches., Please
come jn disguise, and do not tell your
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Railway Board—those big short—that
“lT am going there”. They might
sprinkle rose-water on you I got
into it one day and I wanted to get
down at a station. Half of my bush
shirt was left inside. Will you be-
lieve it* People travel on the roof
and every day there are accidents.
When we take it up with the railway
ministry, they say, “We do not have
enough bogies”. Then, why have you
taken charge of this monopoly busi-
ness? If you are not good enough,
leave it to somebody else who can run
it better,

18 hrs.

When this sort of accident takes
place, instead of relying too much on
the Railway Safety Officer, who is
hand in glove with the railways tied
down to that palatial luxurious build-
.ng of the Railway Board, we should
nave impartia] bodies like a team of
parliamentarians who understand
things or a team of judges, who will
tell the truth and not cook up stories.
We want a report on what has hap-
pened. If Mr, Poonacha is true to
himself and to the House, let him take
a team of MPs and let them go to the
local people, talk to them and try to
understand what has actually happen-
ed and fix the responsibility, whether
it iz the Chairman of the Railway
Board or Divisional Superintendent or
the Genera] Manager. Such of them
are much too big-headed and they
have no time to bother about railway
safety.

Our friend, Dr. Ram Subhag, Si.nsh
the gelf-imposed senior Safety Mini
ster as 1 would like to call him, d.id
not realise one thing. If an accident
takes place within a factory compound
or within a cinema, the factory owner
or the cinema owner remains respon-
sible. Qn these lines, you must have
independent inspectors who should
rush to Pplaces of accidents and sug-
gest remedies.
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=ifgg |

T gATaET |

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Mr.
Cm Sir, I feel distressed over
the incident that hag happened on
the 14th of this month and, as hon.
Members have rightly felt, concern-
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ed over the matter. This has hap-
pened for the second time within a
period of 18 months. The matter is
no doubt a serious one and, as my
hon, friend, Shri Lobo Prabhu, put it,
needs to be looked into in all serious-
ness. It is not as if we could use
this incident, or an occasion like this,
to exchange certain views which are
not quite germane to the incident or
the subject that is under discussion.

Luckeesarai station is a flag station
controlled by Kiul station which is 1
kilometer across the Kiul river, The
location of this station itself is such
that the cabin which controls the
movement of trains is controlled from
Kiul station. It is an extension of
Kiul majn junction station. About
18 passenger trains and 33 to 34
goods trains pass each way, Out of
them, about 10 probably stop at this
flag station, so far as passenger trains
are concerned. The other 8 pass
through this station, as they are ex-
press and mail trains.

The hon. Member, Shri Limaye,
referred to the location of the station
and then said that there is a sharp
curve which does pot enable the pros-
pective passengers to sight the train
when it comes in. First I must ex-
plain this position that when a track
is 1mid, when a new station is form-
ed, all these matters are gone into
by the Commission of Railway Safety.
It is only after their due certification
that a station or track, whatever it
is, is put into commission. Here, in
this station, the curve is of one degree
amd one degree curve is a normal
curve. Such curves are there over
several other sectors. An inComing
train from Patna side would be visi-
ble from a distance of 500 ft. At
about 500 feet the transition takes
place ond then the train is visible. It
is not such a sharp curve as to take
umawares the prospective railway
travellers or whoever they may b.e

SHRI MADHU LIMAYE: Have you
been thére?
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SHRI C, M. POONACHA: 1 have
not been there, But I am telling
these facts,

=it wy fod - gw o S areag
Y & AT e F1 F@T | WA G R
q= Y 351 T TEY § A e g4 O
F 99T Y | A AEEL BT WE F AETT
A ®E

SHRI C. M. POONACHA: Please
bear with me. I am placing facts.

it 7y fomd © w7 Al e A
g ?
SHRI C. M. POONACHA: My hon.
colleague was there.
Y vy faedl g UT F W T
1T F1 98 FT 3@ 907 g 7

it o T : T4 agEy Fr wd
FrT = iR AT
THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): We are
just stating the location of the sta-
tion. The station is still there and
anybody can go and verify that.

sit vy fored . 7T wA AR A
1wt o ge g v 9 fafaw
2 ar 9gF Tag g2 a1 7¢ T /7 gw Y
Tar-sfrg FRE 2 W E

o) WA W YT W AT
7ERT agf w1 ¥ fag qare §, v ag
gAt wlg /3, gw gt faari |

SHRI C. M. POONACHA: Facts
are facts.

SHRI JYOTIRMOY BASU: After
such a serious accident you did not
think that it was necessary to have
a daylight view. I am surprised.. ..
(Interruptions).

SHRI C. M. POONACHA: 1
stating facts.

am
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SHRI MADHU LIMAYE: Hearsay
reports!

SHRI C. M. POONACHA: These are
facts which are on record. Nobody
can now alter the station. Suppose,
we go tomorrow and if someone says
that the curve is more than 1* I ac-

cept the challenge. Will you accept
the challenge?

ot g fod . Falv g g

SHRI C. M, POONACHA: I chal-
lenge you. The curve is a 1* curve.
Will you say that it is more?

ot e fid : st e s

139 7 o & g g1 & fF g qomdr
o1y gaq fears 48Y 3 § ) ag fai
FMATBET |

=t ofe o : G wPET FY O
FART,MIAIHAH Y wd &, F9
FEAT AR § | TE IR AT A |
SHRI JYOTIRMOY BASU:

are talking about
terruption).

We
visibility. ....(In-

o} oo o1y YT - AA APy
Fga & fe ardt o= 9t 9w & faard A
SLHT oot 3T 2 F oo gt o aw gaTe
HITHT §1 AT TIET qHIR Wi T AT
¥ "1 W gr, ar g feadr o s
F1 A, aiw wva fae & F 97 ¥ 9@
g wFd § | 3AfAu e wraew 5 A7
fealt F1 957 G & 1

SHRI C. M. POONACHA: 1 am
stating certain facts relating to the
location of the station and all that.
I still maintain that the curve which
is there is a 1* curve. This station,
as I was mentioning, is a flag station.
There is a foot overbridge and there
is a waiting hall. This foot owver-
bridge is being made use of by pas-
sengers and prospective railway
travellers to get across the track to
the other plattorm which is on the

up platform, That is on the Gaya
side. The other side, and this is om
the Patna side, There is a small
junction where the branch line goes
off to Gaya side the main line being
to Patna side.

The incident that happened in 1966
which was no doubt a serious one wss
due to the fact that at mid-night,
when a train was passing through,
certain prospective railway travellers
attempted to cross the track to board
a point that has got to be made very
clear, Now, if there is an attempt
by someone to rush across the traek
and board the train from the off side,
that always hazard the risk in ome
way or the other. This is what hap-
pened and this matter, as my hem.
friend referred to, was investigated
thoroughly by the Commission of
Railway Safety., The hon. Membars
referred to the point that there
should be an independent investipm-
tion or an inquiry into such accidents
taking place. That is exactly the
mechanism that we have for the
Railways. There is the , Commis-
sioner of Railway Safety....

=t ©fa Ta : s Fa1gE e
97 Fg qA1EC 1

SHRI C. M. POONACHA: I am ex-
plaining. Please have patience amd
listen to me, He has four Additional
Members of Railways Safety who are
located in different parts of the
country. This Commission of Rafl-
way Safety is under the control of
the Civil Aviation Ministry not the
Rallway Board, and the person seleet-
ed as C.R.S, is seasoned, experienced,
officer who is of the seniorily ef,
more or less, the General Manager.
They are not civilians, They are all
Engineers; they are technical people.
They have served in the Railways
for 20 to 25 or 30 years and they
would have been selected by the
Civil Aviation Ministry to this Orga-
nigation, called the Commission of
Railway Safety. So, whenever an
accident happens, under the law, we
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have to notify the accident to the
Commission of Railways Safety. Im-
mediately, they are seized of the
matter and then they inquire into it.
It is a statutory obligation. It is not
just by a formal reference that this
is being done. The Act stipulates
that immediately the Railways have
got to notify the "authorities concern-
ed and the Commission of Railway
Safety, Then the Railway Safety
Enquiry Officer investigates into the
accident in detail. They can examine
witnesses; they can examine anyone
they choose before giving their
findings.

Last time, in regard to the un-
fortunate accident that took place at
this very station, here are the findings.
I would, with your permission, Sir,
read the findings with regard to the
earlier accident that took place in
1866. What the Commission said is
as follows:

“From the evidence available
before me, 1 have arrived at the
eonclusion that the accident
which occurred at Luckeesarai
on the night of 3rd October, 19686,
was caused by the prospective
railway travellers in attempting
to cross over the railway line in
the face of approaching train
22 Dn. North Bihar Express....”

=Y vy fomrd : famger Tt 30

oY Ho Ho TATAT : WL TAT & AT
TR AT FhaTa A § W) &g
wrEfe § 37 |

ot vy fwd o adr O & w7 w0
§ 1 3difg At siferaa wEatad
qiwEar g |
SHRI C. M. POONACHA: It says
further:

“The above persons are only to,
be blamed for the accident since
they risk life due to their own
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action by not using the over-
bridge provided nearby for the
purpose of crossing the line safe-
ly. 1 do not hold any railway
employee or the railway adminis-
tration responsible for pot avert-
ing the accident.”

This is the finding....

SHRI RANDHIR SINGH: This is
a judicial finding.

SHRI MADHU LIMAYE: What
nonsense are you talking?
afefvaa wafen ag § a8 w9
w3 & + fsfomsr wrfenr &1 waaw
RS § 7 Faw I AT O A E
dat =1 gft § @@ £ w9

SHRI RANDHIR SINGH: Is it not
a report of the Inquiry Officer? (In-
terruption).

=t vy fomd : O s IR ?

SHRI C. M. POONACHA: The hoa,
members were anxious to know as
to what was the outcome of that in-
quiry, My hon. friend, Mr, Lobe
Prabhu wanted to knmow. Actually
this is the finding of that inquiry....

SHRI JYOTIRMOY BASU: Con-
ducted by your Safety Officers.

SHRI C. M. POONACHA: They are
not my Safety Officers.

sida na: e dwm g, .
(ewawm=) . .....

SHRI C. M, POONACHA: This the
finding.

SHRI LOBO PRABHU: Are there
any proposals for safety? After all,
it is a matter of safety of the people
who do not know what to do in the
circumstances. Have any proposals
been made to avoid further accidents?
{Interruptions).
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MR. CHAIRMAN: The hon. Minis-
ter may first finish his speech. If
ke listens to the hon. members dur-
ing his speech, it creates disturbance.
I would also request the hon. mem-
bers to wait till the Minister finishes
his speech; they may put their ques-
tion on any matter on which they
may have doubt after the Minister
hae finished his speech,

SHRI C. M. POONACHA: So far as
the operations of the Railways are
concerned, so far as the running of
the Railways is concerned, the safety
aspect is of paramount importance.
Now, io ensure safety in the Rail-
ways, with regard to both the rail-
way traveller and the prospective
railway traveller, one should realise
the fact that unless the railway
traveller and the prospective railway
traveller co-operate, it would not be
possible to maintain certain safety
aspects. This is absolutely essential
The co-operation of the travelling
pablic is also as much essential in
1his regard as is required on the part
of the railway authorities. If they
do not co-operate on certain occasions
certain accidents could not be
avoided. . ..

=t v Fag ¢ TaT A w9 g

szREEF TR

=it wey formd : wa gEy AT fastar
fifa & 3T g1 @A ) Ay &= -
Wz 7T A £ WA AT T @A
ERiY AT W AT AT R

st of g FETT § AT
w5 F1 Al waTe a1 ?

SHRI C. M. POONACHA: 1 was
referring to the point that the co-
operation of the prospective railway
traveller and the railway traveller is
am important factor in ensuring safety
im go far as railway operations are
concerned. Now, at the time when
trains are passing, if somebody, who
could not be controlled, jumps into
the track and hazards running on
ike track, well, there is very little
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that could be donme. Of course, the
other safety aspects have got to be
provided. @'What are they? The
safety aspects are that there should
be certain announcements, there
should be an over-bridge and people
should be cautioned not to jump on
the track, to use the over-bridge, etc.
But, in spite of these, if people do
not use the overbridge and jump on
the track, the position becomes very
difficult for the few officers or em-
ployees who are working at any
Station of a particular line. We have
been trusting to our luck too much;
there has been this continuous habit
with us; I must say that we, disre-
gard essential safety aspects and we
do not impose a certain amount of dis-
cipline on ourselves. We trust to our
luck and try to cross railway tracks.
It might go on well sometimes. But
when something happens, the whole
blame is laid at the doors of the rail-
way administration. Abundant pre-
cautions have been taken and neces-
sary provisions have been made, But
on certain occasions, when mela and
other functions take place, there is
unfortunately a certain amount of
unheeded impatience on the part of
prospective travellers....

SHRI JYOTIRMOY BASU: The
points that we have raised are not
being covered. It is just a waste of
time. We have raised gpecific points.
Why was not barrier raised after
19667

SHRI C. M. POONACHA: I am
coming to the point. The question is
why a barrier was not put. That
point has been very carefully exa-
mined and gone into. Suppose there
was a fencing put, it would have re-
sulted in many more accidents in a
place like Lakhiserai where the
crowd at times is uncontrollable and
unmanageable. In spite of advice,
they will be jumping and they would
have been trapped. The risk would
be much greater. That would have
been a death trap (Interruptions).

-SHRI JYOTIRMOY BASU: There
are umpteen number of barriers in
other areas.
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SHRI C. M. POONACHA: He does
not know, that the distance js 14 feet
between the two tracks, If you put
a railing, between the space of two
trains alongside which would be about
3 feet and the railing in between
would have caused a further risk for
the travelling public,

These matters had been gone into
thoroughly and at the highest level
it was decided that it would be far
too much of a risk to have a barrier
at that point. Therefore, advisedly
they said it shall not be done. Other
necessary arrangements for protec-
tion will certainly be taken. At the
moment, the Additional Commissioner
of Railway Safety is seized of the
matter. Enquiry has started on the
20th instant. Very shortly we will
have his report. I assure the House
that if there has been any lapse on
the part of the railway astaff, we will
certainly not hesitate to take appro-
priate action to deal with such people;
if there has been any kind of neglig-
ence on the part of the railway staff,
that will be dealt with with due
promptness and severity. At the same
time, it will be appreciated that if in
spite of everything that has been
provided, the travelling public do not
exercise a certain amount of restraint
on themselves for their own personal
safety to avoid such hazards, that
also creates problems for the ad-
ministration.

All these things are being gone into.
After the report is received, we will
certainly go into it with all the care

necessary and take appropriate action
so that such things will not be re-

peated. But again I must also sound
a note of warning that it rests equal-
ly on the travelling public to co-
operate with the administration and
help them to ensure the safety aspects
in the operation of railways in this
country,

SHR] LOBO PRABHU:; One simple
question has not been answered, Was
there any measure recommended by
the first inquiry which has not been
carried out¥

SHRI RANDHIR SINGH: There is
no quorum,

MR. CHAIRMAN: If there are no
interruptions, I will allow questions
tc be put. I will not allow long
speeches,

SHRI SHEO NARAIN: There is no
quorum jn the House,

MR. CHAIRMAN: s it being in-
sisted?
SHRI LOBO PRABHU: No one in-
sists,
ot faw arow: g wEET,
afafag st & @1 =k, =@
AT @A R ST AT

MR. CHAIRMAN: There is no
quorum, The House stands ad-
journed.

18.38 hrs,

.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday Feb-
ruray 23, 1068 Phalguna 4, 1889
{Sakha).
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